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,
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEWDELHI

O.A. NO. 1303 OF 2024

IN THE MATTER OF:­

News item titled "New waste mounds creep up on capital" appearing in the

Hindustan Times dated 04.11.2024 .

.......Applicant

Comprehensive Report on behalf of the Municipal Corporation of Delhi

(MCD) in compliance of the order dated 14.07.2025 passed by this Hon'ble

Tribunal.

Affidavit of Sunil Dawar S/o Sh. 0. P. Dawar, Aged about 59 years, EMS

Department, Municipal Corporation ofDelhi, on behalfof the MCD.

I, the above named deponent, do hereby solemnly affinn and declare

here as under:­

1. That I am presently working as Executive Engineer in EMS

Department, MCD and fully conversant with the facts of the case on

the basis of the record maintained and made available in this regard and

as such am competent to depose and swear the present affidavit on

behalf of the respondent/ MCD.

2. That the present application was registered as suo-motu exer .·

power on the basis of the newspaper report dated 04.11.20 M
I

in 'Hindustan Times' is titled "New waste mounds creep up 54f%3

A»%,
Y de. +
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2-
3. That the present comprehensive report is being filed in compliance of

orders dated 14.07.2025 of this Hon'ble Tribunal.

4. The report related to Bawana SLF is as follows:

a. MCD had entered into a concession agreement with Mis DMSWSL on
1

17/07/2009 for a period of 20 years for the work of "Door to Door

Collection, Transfer, Transportation, Developing an Integrated Municipal

Solid Waste Processing Facility and Engineered Sanitary Landfill Facility

as per MSW(M&H) Rules 2000, for select zones in Delhi on a long-term

Build, Operate and Transfer (BOT) basis for Municipal Solid Waste."

b. For this project, a 100-acre plot of land was handed over to the

concessionaire at Bawana. As per the agreement, the concessionaire is

responsible not only for establishing the MSW processing facility but also

for constructing and managing an engineered sanitary landfill (SLF) for

the disposal of residual inert matter (MSW process rejects) in compliance

with Solid Waste Management Rules.

c. Accordingly, an engineered sanitary landfill has been developed on 34.25

acres of land (out of I 00 acres). The DPCC also issues its Consent to

Operate (CTO) from time to time. A copy of the consent order issued by

the DPCC on 12/03/2025 (valid upto 15/06/2029), and Authorisation

issued by DPCC under SWM Rules, 2016 on 12/03/2025 are attached

herewith as Annexure-A (Colly.).

d. DPCC has authorized the concessionaire to operate waste processing/

recycling/ treatment/ disposal facility (including Composting, RDF &­.a Py terial Recovery Facility and engineered SLF) for processing of 700. ,. ·/ <
(4O KR 'MAF of MSW for production of 80 TPD of compost and disposal of

a"g"?Gk' ws rejects in the Engineered Sanitary Landfill (Capacity -22.68 Lah
(% sir«De ­
\ 1s/oar830° ­
6o $'zsE
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cum) at their Integrated MSW facility (of total capacity of 2000 TPD

including 1300 TPD ofWtE Plant).

5. It is respectfully submitted that the point wise submissions in respect of

the observations of Hon'ble NGT vide orders dated 14/07/2025 are as

under:

Nature of Intake

The concessionaire carries out door-to-door collection ofMunicipal Solid

Waste (MSW) from five zones of MCD, namely Civil Lines Zone,

Keshav Puram Zone, Rohini Zone, part ofNarela Zone, and part of City

SP Zone, and transports the same to the processing facility at Narela­

Bawana.

At present, approximately 2400 metric tons of waste is generated daily

from all these zones. Since the inception of this facility and up to

31.03.2025, a total of99,76,489 metric tons ofMSWhas been received at

the processing facility.

Treatment facilities including capacity of WtE plant and its capacity

utilisation with details of electricity production

a. As per the Concession Agreement, the concessionaire was required

to adopt two processing technologies - Composting and Refuse

Derived Fuel (RDF). The biodegradable fraction of MSW (wet

waste) was to be used for compost production, while the non-

biodegradable fraction (dry waste) was to be processed into RDF

~~-l:!_§;\ through pelletisation. The Sanitary Landfill Facility (SLF) is

($ no.« ow°\ tented solely for the disposal of residual inert matter, duly
{' Det,j H,7 C JJtt

: * R~gn Nr ,1,.; ,i.'1.020 J"' ce11ified as "fit for landfilling" by the Independent Consultant.
E«pr [ave

\, a Re
@Pr G, »%----~-----~-

189



b. The Concessionaire set up the composting facility but did not

establish the RDF plant to produce Refuse Derived Fuel (RDF) as

per the specifications laid down in the Concession Agreement.

Instead, DMSWSL commenced the construction of a Waste-to­

Energy (WtE) plant in 2012 without obtaining approval from MCD

and began accumulating the combustible fraction of MSW at the

landfill site. The erstwhile North DMC raised objections in this

regard.

c. Subsequently, the Hon'ble NGT, vide orders dated 02/12/2016 in

O.A. No. 281 0f 2016, directed all authorities concerned to ensure

that the waste to energy plant at Narela operate to their optimum

capacity and made interim arrangement of 3% revenue sharing

subject to settlement of claims in the arbitration proceedings. The

relevant para of the Hon'ble NGT's order dated 02/12/2016 is

reproduced as under:

"Theplant at Narela is a kind ofself-containedplant as

it has its own landfill site adjacent to its premises to

dump inert waste. It is the exclusive responsibility ofthe

Project Proponent. It has a capacity of 2000 MT/day

processing ofmunicipal solid waste and it is presently

receiving 2000 MT of municipal solid waste. Out of

this, as already noticed, theplant is getting about 20%

of inert and C&D waste which leaves the plant with

approximately 1600 MT of municipal solid waste.

Thus, we direct the Corporation to permit the Project

Proponent to collect waste to the extent of 2400

MT/day so that it can operate to its optimum capacity
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5

after segregating inert and C&D waste. The

Corporation and the Project Proponent is ad idem that

the Delhi Electricity Regulatory Commission has fixed

tariffofpower charges@ 7.43%per unit. Furthermore,

revenue sharing shall be effective between the parties

@ 3% butfrom the date they commission generation of

power. This, however, is an interim direction without

prejudice to the rights and contention of the parties.

Under the agreement between the parties dated 17th

July, 2009, clause 12.2 is the arbitration clause for

resolving dispute between the parties. The Project

Proponent or the Corporation, as the case may be, are

at liberty to invoke arbitration proceedings in

accordance with the agreement and the rate and date

both for revenue sharing would be fixed by the

arbitrator and the parties would be entitled to proceed

with reference to the interim directions issued by the

Tribunal above."

d. A copy said order dated 02.12.2016 is annexed herewith as

Annexure-B. Since then, the Waste-to-Energy (WtE) plant

with a capacity of 24 MW has been in operation at Narela­

Bawana, and the matter relating to the arbitration award is still

pending before the Hon'ble High Court. The consent order

issued by DPCC on 06.10.2021, valid up to 04.05.2026, is

---...

OD KR Tl\/\/'
Delhi Hgt Court

t Regn. No 21416/2020 Y¢
Expiry Date

e/
%"

~ . . •
is _

attached herewith as Annexure-C.
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6
A summary ofelectricity generation is provided herein for reference:-

Details ofElectricityProduction-WtE plant

FY
FY FY FY FY FY FY

FY FY 25­
17­ 20­ 21- 22­ 23­ 24­

18-19 19-20 Jun.
18 21 22 23 24 25

25

Gros

s

Gene I

ratio
1,07

n 1,359 1,456 1,596 1,633 1,636 1,718 1,531 422
1

(Lak

h

Units

)

Plant

avail 99.8 99
91% 98% 92% 99% 94% 99% 99%

abilit % ! %

y

PLF 81
51% 65% 69% 76% 78% 78% 82% 73%

(%) %

Compliance with emission norms and other supporting material

a) The concessionaire regularly conducts tests on stack emissions and

ambient air. The reports of these tests are submitted to the DPCC on a

quarterly basis. The latest test reports submitted to ---- 5

is attached herewith as Annexure-D.
OD KR. TL
Delhi H» °

n. NG 21416/
Expiry Date
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7
b) In addition, DPCC portal also captures real-time data from stack sensors

for monitoring purposes. This portal primarily records data for SO, PM,

NOx, and HCI. The remaining parameters are monitored monthly, and

their test reports are submitted to DPCC.

c) The DPCC issues its Consent to Operate (CTO) from time to time.

Details ofComposting Facility

Windrow Composting facility has been set up on an area measuring 8.12

acres. Compost production at this facility and sale data of last 15 years is as

follows:

Sr. Compost Compost
Financial Year

No. Production (MT) Sale (MT)

1 FY-2011-2012 2,501 0

2 FY- 2012-2013 23,338 8,107

3 FY- 2013-2014 22,597 7,484

4 FY- 2014-2015 27,748 7,837

5 FY- 2015-2016 28,996 9,427

6 FY- 2016-2017 18,380 6,381

7 FY- 2017-2018 24,665 $ 16,198

8 FY- 2018-2019 21,798 16,800

9 FY- 2019-2020 19,486 15,574

10 FY- 2020-2021 19,708 26,184

11 FY- 2021-2022 25,511 22,134

12 FY- 2022-2023 24,195 21,288

13 FY- 2023-2024 21,611 20,861
«a -

14 FY- 2024-2025 20,446 14,443/<[H Y
7O­ ~

15 FY- 2025-2026 5,959 3640"vwoo n,: I r. ·

Compost given to farmers till date
) ........ , ;+,

40,009 as. 1.
E-,, • $

\ ) \_ s«a.­
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Compost consumed in Green Belt 55,000

Compost stored in plant 15,573
.· :

Total 3_,06,939 3,06,939 ·

As per the concession agreement the concessionaire is free to sell the compost

and keep the revenue generated.

Arrangement made to prevent contamination of ground water on account

of leachate generation

A leachate collection system has been setup to collect the leachate from the

tipping floor and sanitary landfill, which are the primary sources of leachate

overflow. The Leachate collected is channelled to a leachate pond. A 200 K.LD

of Leachate treatment plant ("LTP") has been installed to purify the collected

leachate, converting it into water, which is primarily utilized in waste-to-energy

boilers (90%) and the remainder is used for irrigating the green belt.

Extent of dump which is lying at site

The current volume of the Sanitary Landfill Facility (SLF) is 26.80 lakh cubic

metres, with the height varying between 22.3 metres and 35.0 metres. The

permissible height of the landfill is not specified in the Concession Agreement;

however, it stipulates that the maximum height of the landfill is achieved when

the area at the top is 3 0% of the area at the base, while maintaining the required

benching and a slope ratio of 1 :3.

The concessionaire is obligated to maintain the height and slopes in accordance

with the provisions of the Concession Agreement during the closure of the SLF

and to cover it with a 600 mm layer of compacted soil, followed by a vegetative
• p°} · -.. <

COVeI. -· •
· ' ·»\/-_.>, • •I ·. V/fliQ9 I(·: \'...,- ._I . ' HI: cs

(
,.i. \! /-?.:. _ ... _ [;,"". 1 ;;: (a:.:r.-' \) ·- _· }\

·3 {- yy ••.-...le'2;3fza "i
\ r •ne-.. /, , . •·. ·u ·u .
i:..""..
'< ,,·~-r·-;_·•_\---~-.
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It is important to highlight that the existing volume of the SLF, i.e. 26.80 lakh

cubic metres, exceeds the approved capacity mentioned in the DPCC consent

order, which is 22.68 lakh cubic metres. The existing volume includes the

combustible fraction of MSW that was stacked at the landfill site prior to the

commissioning of the Waste-to-Energy (WtE) Plant. The intake of waste at the

facility began in 2011, whereas the WtE plant became operational in January

2017, pursuant to the order of the Hon'ble NGT.

During the intervening period, only the biodegradable waste was processed

through the composting facility, while the non-biodegradable fraction (dry

waste), which was supposed to be processed into Refuse Derived Fuel (RDF)

through pelletization, was instead stacked at the SLF. It is pertinent to note that

the SLF is intended solely for the disposal of residual inert matter (MSW

processing rejects) and not for dry waste.

MCD is diligently pursuing the matter with the concessionaire, seeking an

action plan for the disposal of this waste dumped at the SLF and for reducing

the height of the landfill, if found to exceed the permissible limits, in

compliance with the prescribed provisions regarding slope, base area, and top

area.

The concessionaire, vide its letter dated 08.10.2025, stated that the Plan of

Action to undertake height correction and partial capping of the SLF, and the

final capping, will be submitted to MCD along with timelines in due course.

Reasons for dumping of inert into SLF

As per the concession agreement (CA), the Sanitary Landfill Facility (SLF) is

intended solely for the disposal of residual inert matter, duly certified as "fit for

landfilling" by the Independent Consultant. CA also stipulates t~~J\thp11·--'.:-------.::::__S'- "•a cs.o
a. cwn

egn. No 21.10/2
Epry Date
5/03/29

. OF
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Concessionaire shall ensure that the quantum ofLandfill Waste does not exceed

25% ofthe garbage entered at the gate ofprocessing and land fill site.

Presently, intake ofMSW at this facility is approx. 2400 TPD out ofwhich only

around 350-400 TPD is disposed ofin the sanitary landfill as process rejects and

WtE ash.

Utilisation ofWtE Ash

The concessionaire has taken up the ash reprocessing and recycling activity to

divert the ash away from the landfill. The concessionaire is mandated to do so

as per the following conditions of the consent order issued by DPCC on

06/10/2021 for the WtE Plant:

21.The consentee shall properly operate and maintain 'the existing Bottom

ash Processingfacility and utilize theprocessedproducts

22. The consentee shallprovide thefacilityforFly ash utilization & the same

shall be used in brickmanufacturing etc.

As reported by DPCC vide its directions issued on 09.12.2024 (Copy attached

as Annexure-E), the total ash generation at the Bawana Waste-to-Energy (WtE)

Plant during the year 2023-24 was 305.5 TPD, out of which only 133.6 TPD

was disposed of at the Engineered Sanitary Landfill Facility (ESLF) at Bawana,

while the remaining quantity ofash was utilized.

Operational area ofthe MSW processing facility

Narela Bawana- 100 Acre -Details

Area iDescription

S.

No.
sf»< /

S <0,
VIN D · \..L__..L.._ _.,____-t---t-~ KR I II/VARI (

C2thi ;+- , C> Re "· 2urt
-3. 10 210.'202
xpy Date

G°> 15/03/2JJoO,s
•OF \Ny~- ..---
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(
1 Non usable area due to presence ofHigh-tension line 6

2 Compost processing area 8.12

3 WtE and allied infra 8.03

4 Landfill Area 34.25

5 Other infra and future expansions 10.6

6 Green Belt area I 33

100

The report submitted by the concessionaire, Mis DMSWSL, vide letter dated

08.10.2025, containing the aforementioned details, is enclosed herewith as

Annexure-F.

6. The Status report of Singhola Site is as follows:

a. That after the slide / collapse of SLF Ghazipur in September 2017, a

piece of land measuring approx., 7 .2 acres was allotted on a temporary

basis for two years in the year April -2018 at Village Singhola

Khampur for diverting / disposing off the drain silt, by DDA to the

erstwhile East Delhi Municipal corporation, vide letter dated 03.04 .18.

b. By July 2022, approximately 9 .0 lakh MT of silt had accumulated at

the site. The silt was deposited by the Shahdara North and Shahdara

South zones ofMCD. It is also pertinent to mention that the PWD and

the Irrigation & Flood Control Department of GNCTD also deposited

drain silt at this site. That further dumping would have caused the risk

of sliding/ slipping of silt towards adjoining area, therefore, dumping

of silt was stopped at this site in July,2022.
"..

c. That MCD awarded the work for bio-mining and ....

OD KR TI
Delhi H; urt

n No 214c'20
Expiry ua!e

stacked silt at this site on O 1.11.2024.
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d. The entire quantity of stacked silt at the site was removed in May

2025.

e. Subsequently, owmg to the urgency of pre-monsoon de-silting

operations, MCD had to temporarily resume deposition of silt at the

site in July 2025.

f. To avoid the fonnation of fresh mounds, MCD is in the process of

establishing a facility for daily processing and disposal of the

DEPONENT

incoming silt.

,,<..__~~Y p0/j;-.... . Photographs showing the site after removal of the silt and its present
0 ,.,,-:= vO KR.TARI O condition are enclosed herewith as Annexure-G (Colly.).

OE:'~,I '-< ·;·' ,_,,._ '

.lam N2-.-c2o.k
\ w
\

\ 15/G?!2'~:'; "1---/1
I!.\_\~

G?> .%'-,. Ot .s0.-. e»,,. .... ,-.r ,"·. . ,£:i
· I . l,__l \ · ~"'- ·--~. _,,.,,.. ~~~\J~est¢~

,· ,· _._.-: ~\\~ --~(;S·«· o% «"
• « '·- ~~"\ ~,'?.Jr.a VERIFICATION:

"«s" Verified at New Delhi on this

contents of the above affidavit are true and con-ect to the best of my

knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

. Executive Engineer (WIE) OEMS
Municipal Corporation of Delhi

CRTIFIo
ShrifsmtJKm ;QiAT THE D
So w "Muoi~. Agera.,"3a@.a#ta#21-has Y Shri/Smt · · · ·· SO/en•ntv A /J ..

on." --.. ftested before ·rt_~0t}tMldl If
that thtc_' ~ . . .. . .. .. .. .. . .. S/ l'nt? 'at ~elh,r I p--c:(1/;h . '-011 e t . "·.. Nave been r t n s of the .. : o.......... @)~

-:Ire true &. ead Over & exp/ _affidavit w ich ' ~
correct t h. amed to h. l

o IS/her kno,.,, I I er-
•v erJg

·vo •$ 0€1 2&

DEPONENT

SUNILDAWAR
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13
DELID POLLUTION CONTROL COMMITTEE I) +'

DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI ,\i: l1FE
B-Bock, 3FLOOR, DELHI IT PARK, SHASTRI PARK, DELHI-11os3 N\// ,

visit us at: https://clpcc.dclhigovt.nic.in ,rv :;r•;UOM'io"~
I ' :• •

F. No. DPCC I WMC-TI / 418- 423

CONSENT ORDER

Dated: 12.03.2025
. ,.,,. ., ....

.. '

•• •' .. :•·.>•'·•I' ••. . . . . ,,,..

Name of the Unit

Address

: Delhi Municipal Solid Waste Solutions Ltd.

: Behind Pragati Power Plant, Sector 5, Bawana Industrial Area; · ··
Delhi-110039.

Consent Order No

Date of Issue

Product/Activity

: 12.03.2025 Date of Expiry: 15.06.2029 .
,,, I•••

Composting, RDF & Material Recovery Facility and ":. ':..
Engineered Sanitary Landfill in the Integrated MSW Facility... :

' . '

at Bawana, Delhi
[Compost Production Capacity - 2400 Tons I Month (80 TPD)
(From Processing of700 TPD ofMSW),
Engineered Sanitary Landfill Capacity - 22.68 Lakh m3

]

: DPCC I WMC-II / 2025/ 03

This Consent to Operate (Renewal) is hereby granted under section 21 of the Air.· ·, ..·
(Prevention and Control of Pollution) Act, 1981 and under section 25/26 ofthe. Water ..-$

:(Prevention and Control of Pollution) Act, 1974 under RED Category, This consent 'is "
spbjectecl to terms and conditions including prescribed standards enclosed herewith for".'
compliance .

4 4_ t ¢

Enclosure: Terms and Conditions of Consent to Operate (Renewal).

Senior E°"ir&~ental Engineer
Verified by:

..«pulse#}
Addl. Director, WMC-II

Issuing Authority:
..

·. ,........ , . ··. ';,', -~
• : : <

D.K. Singh· .•
Additional Director ..

Delhi Pollullon Control Committee
3rd Floor, DMRC Building IT Park

Shastri Park, Delhi-110053

1/11 . '.. ,;, .
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.,., ...... . '

. , .
.. , •• ,1,1 ....

.5';.. Terms and Conditions ofConsent to Operate (Renewal) to MIs Delhi MunicipalSolid Waste
Solutions Ltd, Behind Pragati Power Plant, Sector 5, Bawana Industrial Area, Delhi -110039.

_·
tm wa t « t

' . .

. , ......
r r ,4:++.

••,•
t ¢ -• • '

1. The Consent to Operate (Renewal) is granted for the activity of Composting, RDF production, Material
· · Recovery Facility and Engineered Sanitary Landfill at Bawana, Delhi.
2, The' Consentee shall comply with the conditions prescribed by the Ministry of Environment, Forest and

., 'Climate Change (MOEF&CC), Govt. of India in the Environmental Clearance issued vide letter F. No.
:•:.° 10.-67/2009 -- IA . III Dated 25.10.2010 for the establishment of Integrated Mtm.icipa·l Sol id Waste

Management Facility at Narela Bawana, Delhi .
...• ·.. 3. The Consent is Activity specific and based on the infonnation provided in the Consent application along·
'•. .... · · · ,vith.the documents submitted to DPCC on 01.07.2024 & subsequent documents I information st1bmitted
·:· .· · ·. :· · ·:. : · t0-Delh.i Po.llutioi1 Control Committee (DPCC) .The Consentee shall apply for fresh· consent in c~~e of·:·
"..·;<;any change-in the activity / process.

. . ... . . ·4,· The Consentee shall display the Name of the Facility along with its Address, Name of the Directors etc.,
' tw«%,% ,

··-.. "Contact Phone No(s) and its Activities/ Processes/ Products etc., on a Display Board to be placed/ fixed
{.l, j •' I

,'.:.: •· .. · · . .. · at the ·main gate of the unit.
·s. · The Consentee shall not extract Ground Water without permission from Delhi Jal Board/ CGWA, as per

the various orders INotifications issued in this regard.
6. The Consentee shall operate the Facility & process the Municipal Solid Waste as per the provisions of

Solid Waste Management Rules, 2016 and also comply with the Guidelines / Manual etc. prepared by
·cehh·at Pollution Control Board in this regard from time to time. ·

... ... 7. The Consentee shall comply with the provisions of the Environment (Protection) Act, 1986; as amended
· .. .. · '. ·· to date and Rules made thereunder including following Rules:

: · (i) Solid Waste Management Rules, 2016, as amended to date.
: ·(ii) Construction and Demolition Waste Management Rules, 2016, as amended to date .

:" •:.. (iii),Plastic Waste ManagementRules, 2016, as amended to date. · . · .
.. ·: · (iv) Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as'

. · amended· to date. · ·· · · · · .. · ·

«·, . ~ . '

. · (v) E - Waste (Management) Rules, 2022, as amended to date.
'(vi) Battery Waste Management Rules, 2022, as amended to date,
(vii)Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date.
(viii) Noise Pollution (Regulations and Control) Rules, 2000, as amended to date.

All such wastes generated from the facility will be managed and handled as per the provisions-of.the
· · said Rules and will be disposed only through the Recycler / Reprocessor /Authqrized· i\.gencie~ .for:
.. $.uch wastes, authorized by MOEF&CC / Central Pollution Control Board / ·state Pollution. Control
Board/Committee/ DPCC.

ii.,',8."The Corisentee shall provide and properly maintain the following facilities:
· : :...:d) Feig/ Hedging of the site.·

· (ii) Proper gate to monitor incoming vehicles to prevent entry of unauthorised persons and·stray
• animals.

· .(i.ii)Concreted / Paved Approach & Internal Roads to avoid generation of dust particles due to vehicular..·
: movement and to ensure free movement of vehicles and other machinery .

. : .(i;:::.ection facility to monitor waste brought in for Ian~~.

2/11
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·-·· , .. . . r·- .

1
(v) Office facility for record keeping & shelter for keeping equipment and machinery including

pollution monitoring equipment. Records / Log Books of Municipal Solid Waste Received, . .
processed & disposed, Materials Recovered / Recycled and production of Compost & RDf etc. on ''
daily. basis. . ; . ...'}.-.

(vi)Weigh Bridge to measure quantity ofwaste brought at the facility , Fire Protection Equipmritaia·: ""
·.. ·-...otherfacilities'as may be required.· -.. ' ';:."...."?

.. ·:(vii)-Uti.lities such as drinking water and sanitary facilities (preferably washing/bathing.fcijitj&. .Z?
workers) and lighting arrangements for easy landfill & other operations during nigl1tho~rs: " ; ··: ·/: •', ,

(viii) Safety provisions including health inspections of workers.
(ix)Parking, cleaning, washing of transpmt vehicles canying solid waste. The wastewater so generated·

.. .... .- ·to be treated in the Leachate Treatment Plant (LTP) to meet the prescribed standards. . ...
• • .••• • ~ ,o: •• • • . .• . .

· '9. The Consentee shall maintain the Radioactive Sensors installed at facility before the entry points·to d~te~t .. · · ·
· any Radio Active material in the incoming Municipal Waste to the facility.

10. The Consentee shall manage the Odour from the facility as per the guidelines of CPCB issued from time
to time.

11, The Consentee shall use the treated water from the nearby Pragati Power Station or Sewage Treatment
. . ·- .

Plant (STP)y of Delhi, Jal Board for operational process requirements / various activities in the facility . ..... . ..
except for drinking.purpose.' ......,:z"

. '
1Z. The Consentee shall provide and maintain separate drainage system for collection, f trade efflueit '

(Leachate etc.) and sewage effluent. Terminal manholes shall be provided at the endof collection system. ·· ..

13. The Consentee shall properly collect the leachate & other waste water generated from the facility frorii
various sources , treat the same in installed Leachate Treatment Plant (LTP) (Mechanical Vapour : .
Recompression) of 200 KLD Capacity and recycle back to enhance the process of composting/ use within ..
the premises of the facility e.g. in horticulture, Green Belt / Plantation etc.. Leachate Treatment P!_anr.: · ··:· ·
LUTP) shall be properly operated and maintained to meet the prescribed standards as given at Annexure -
L • ....

. 14. The Consentee shall submit test reports for inlet & outlet of the Leachate Treatment Plant (LTP) in ' •..
respect of the prescribed parameters on Quarterly basis to DPCC from any of the EPA. Recognised
Laboratories/ Approved Laboratory of DPCC. . ..,.,

. Flow Meters. shall be provided and maintained at the Inlet & Outlet of the .Lea<;:bate. Tr.eatmenV~lant . · · .. ,: ..
(LTP) to measure the quantity of Leachate generation and treatment. No bypass (Pipe /'Drain):shall'b''·. '.
provided. Records /Logbooks shall be maintained on daily basis for the operation & maintenance'°i:ifue··_·· .
of the Leachate Treatment Plant (LTP) including Leachate received, treated & used/recycled, use, of:. ."
various chemicals, Quality of Waste Water at Inlet and outlet of LTP, functioning ofvarious units of LTP ·
including mechanical Equipment / Parts etc and shall be produced during the inspection of DPCC
official(s).
In no case, leachate shall be released into open environment and arrangements shall be made to prevent

. leachate runoff from landfill area entering any drain, stream, river, lake or pond. In case of mixing. at'•. -·, ~-·
runoff water with leachate or solid waste, the entire mixed water shall be treated by the concerned ·.s.

,· » ·r»'
,,. ··"

. 15. The Consei1tee shall treat the waste water generated from Toilets & Kitchen / Bathrqoms ·through th~· .....
installed-Septic Tank and dispose the septic tank effluent/ septage only through .the AuthorisedVendor:.. .e.:" °
by Delhi Jal Board for treatment of the same in the Sewage Treatment Plant of Delhi ,f~l B.oa~_d."_ · .; · · ·.·.:-- : .-::i·~' · .. _ ..._ ~v 3/11 • . ...

authority,
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· 16. The Consentee shall not discharge any Trade Effluent (including Leachate) or Sewage Effluent from the
" preinises ofthe facility.
I ' ~ ,,

· Quantum of Effluent Discharge from the facility (i) Trade Effluent - Nil
· ·. . . . . (ii) Sewage/ Domestic Effluent'_; ·N'il.

..i'17;The Qonsentee shall properly maintain the Rain Water Harvesting System (RWHS) provided mn the
; • ' premises ofthe facility.· ·

, . .,, ..•· ,..,.

····•··•·

... ,.

18. The Consentee shall submit test reports for prescribed parameters in respect of treated leachate·, Ambient.
AirQuality, Ambient Noise level on Quarterly basis to DPCC from any of the E-PA'"Recognis.ed

• Laboratories / Approved Laboratory ofDPCC. · ·

19. The Consentee shall comply the other prescribed standards of Effluent/ Emissions as prescribed and as
applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
various Rules made thereunder including the Noise Pollution(Regulation and Control) Rules, 2000,as ..

' .amended to date. •

•.•°".20. The Consentee shall ensure propel' channelization / control system for fugitive emissions. genei·ated .froni
. the various activities / processes including RDF making section and maintain good housekeeping

.'..··;practices so as tomaintain clean and safe environment in and around the premises ofthe facility.
. :,,. . . .. .

." ...:·· .. : ... 21.:.The' Consei;tee shall operate & maintain the Waste Processing Facility in accordance •with the quality.
··· .. · procedure and standards outlined in the Schedule I & II of Solid Waste Management Rules, 2016, as
ls wow

. • applicable and also as per the Guidelines/ Manual ofCentral Pollution Control Board ·in this regard.

(a) The incoming organic waste at the site shall be stored properly prior to further processing. To· th~ ...
extent possible, the waste storage area should be covered. If, such storage is done in an open area. it
shall be provided with impermeable base with facility for collection of leachate and surface water

. run-off into lined drains leading to a leachate treatment and disposal facility
(b) Necessary precaution shall be taken to minimise nuisance ofOdour. Flies, Rodents; Bird menace and

· Fire hazard
· · . (c).Iri case ofbreakdown or maintenance of the Compost Plant, arrangements· shall be niade for its proper

· ·· · · · ..• ·storage withinthe facility and will be again reprocessed when Compost Plant is in order.
:;:·' '.(d) Pre-process and post-process rejects shall be removed from the processing facility:.'on regular basis
• • .'aid shall not be allowed to pile at the site. Recyclables shall be routed through appropriate vendors.

v•" , ' !u ' 1•~1•0•1..;.'
The nor-recyclable high calorific fractions (RDF) shall be segregated and sent to Waste to Energy

.:. . Plant existing within the premises of the Facility. Only rejects from all processes .shall be sent' to .
v,»

··. 'Sanitary Landfill Site. .
.··:".. (e) Impermeable base of concrete having permeability coefficient less than· 10-7 cm/sec\vit.h l·io 2·pcr ·

· .. ·: · :: cent'" slope and circled by lined drains for collection of leachate or surface run-off shall be provided

: '. . .22.'The Consentee shall take following measure to prevent pollution from Compost Plant in the fagility :... . ~ . . .. ; . . ·.. . . . ' .. , .
, ...

1-1·' '••···'4

and maintained for the Windrow Area.
(f)'Odour nuisance at down-wind direction on the boundary ofprocessing plant shall be checked

· regularly.
. (g) Leachate shall be re-circulated in compost plant for moisture maintenance.

. . (h) Compost produced after segregation through Trammels shall be kept/ stored in the enclosed covered
· area-.
)· The end product compost shall meet the standards prescribed under Fertilizer Contra) Order notified

:,.·· ,::.-·i,:,i·'..>:·,:fro.in,fitnetotiine. -~~ls§':
: ..._ .. ·,:.·-'_· ': ;·} '.'. '.· .. ·.... ' ' '

' . ' -
:• :: II.,, , .• " • , 4/11 ,. ,,. . ' .' ' . .

'

202



t yes,4»
I ., ' •: t •• I ~•....,, .

1, .

' .. . ,. ~ ~ : .
.. f, ., _ .. ..- .. . ..

. 23. The Consentee shall ensure that compostitig of the waste is as per the procedure" specified .by --th~ .
Consentee while filing the application. In order to ensure safe application of compost the spe~lficatioiis.
for .ccimpost_quality as given at Annexure- II shall be met. .· · ·· · .. . ... . ,· ·--.~

24. The Corisentee shall ensure proper lining at the walls and base of waste storage / handling area· with
impermeable material for leachate containment in order to avoid contamination of ground water through
seepage and comply with the Guidelines ofCPCB issued in this regard.

25. The Consentee shall maintain proper non-penneable lining system at the base and walls ofwaste.dispo~_a.l_
. ·. .·. area. For landfill receiving residues of waste processing facilities or mixed waste or waste havijjg .":

contaminatioi1 of hazardous materials (such as aerosols, bleaches, polishes, batteries, waste oils: paint . : . :
• ' ... • • • • ,,, %,es, ·won , ,t ·»

products.and 'pesticides) shall have liner of composite barrier of 1.5 mm thick Higli Density Ply'.' •
.. . : · · · .. Eth,.v.le1~~ (HOPE) gee-membrane or geo-synthetic liners, or eqi.1ivalent, overlying90 cm of soil· (Gl~)i\:n·;:· · ~--···....
·:; amended soil) having permeability coefficient not greater than 1 x I0' cm/see. The highest fevefof'vate ";
" table shall be .at least two meter below the base of clay or amended soil barrier layer provided,at the "..

bottom oflandfills.

26. The Consentee shall adopt and implement adequate safeguards to avoid any contaminatiol) of surface. as .
. well as ground water as specified in the standards specified in the Acts/ Rules. . ... . _ .. · · · .... ~. ·_;

27.The Consentee shall maintain adequate measures to minimize the overland surface water flow (espe-~ially ·:· :-:: .­
during monsoon season) in and around the plant site.

28. The Consentee shall maintain necessary precautions for prevention ofbird menace in the said area.
29. The Consentee shall dispose the non-combustible waste I Inerts and rejects at the Engineered Sanitary . . ..

Landl111 within the premises of the Integrated Waste Management Facility in an env.ironment~_lty .·:·· . .- :
acceptable manner. . . . . .. , ..,.. .

30: The' Consentee shall .ensure that waste' for landfilling shall be compacted in thin.layers using. hey'· .±
c01npaet0rs' ·to achieve high density of the waste. The landfill cell shall be covered at the end .rej j:.
,vorking day with minimum 10 cm of soil, inert debris or construction· inatei·iaL P.rior to:·:tne·. -: ... · : . .,
commencement ofmonsoon season, an intermediate cover of40 - 65 cm thickness of soil shall be placecr ·
on the la'ndfill with proper compaction and grading to prevent infiltration during monsoon. •. • • • •

31. The Consentee shall ensure & maintain proper drainage to divert run-off away from the active cell of the
landfi 11. .' ·

32. After completion of landfill, a final cover shall be provided to minimise infiltration & erosion and shall

5/11

annexed as Annexure - III.

meet the following specifications : ..
· (i)The Final Cover shall have a barrier soil layer comprising of 60 cm of clay or amended s6J} :wfth ··

permeability coefficient less than l x 10·7 cm/sec
(ii) On top of the ban-ier soil layer, there shall be a drainage layer of 15 cm
(iii) On top. of the drainage layer, there shall be a vegetative layer of 45 cm to support natural .plant ., :.:'

. grmvth.and to minimi_ze erosion. ·. - '.rs ·· · .· ·
33: The Consentee shall periodically monitor ground water quality within 50 meter of'the.periphery'of"":"·:

landfill site covering different seasons in a year that is summer, monsoon and post monsoon'period'i • ;
. ensure that the groundwater water is not contaminated. Usage of groundwater in and ar;-µrid landfill site· .. ·· : .·

. . . . . . . ··~ ' ' ' •,

for. any purpose (including drinking and irrigation) shall be considered only after ensuring its quality.-The ... , ..
specifications for drinking water· quality shall be applicable for monitoring purpose and the- same is

ts»/-
• • t we wo t.....
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34. The Consentee shall provide / maintain landfill gas control system including gas collection system at
landfill site to minimize odour, prevent off-site migration of gases and to protect vegetation planted on
the rehabilitated landfill surface. For enhancing landfill gas recovery, use of geomembranes in cover
systems along with gas collection wells should be considered. The concentration ofmethane gas at the

» ft +

landfill site shall not exceed 25% of the Lower Explosive Limit (LEL). The landfill gas collected from
the facility shall be utilized for either direct thermal applications or power generation, as per viability.
Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to escape directly to the
atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation or flaring is not
possible.

The Consentee shall provide & maintain a vegetative cover over the completed site in accordance with
the following specifications : () Locally adopted non-edible perennial plants that are resistant to drought
and extreme temperatures shall be planted (ii) The selection of plants should be of such variety that their

· -roots do not penetrate more than 30 ems. This condition shall apply till the landfill is stabilized .. (iii)
Selected plants shall have ability to thrive on low nutrient soil with minimum nutrient addition
(iv)Plantation to be made in sufficient density to minimize soil erosion (v) Green belts shall be developed
all around the boundary ofthe landfill in consultation with Delhi Pollution Control Committee.

35.

.36. The Consentee shall follow the criteria for post -- care of landftl I site as mentioned in Schedule l of the
Solid Waste Management Rules, 2016 and given below:

(l) The post-closure care of landfill site shall be conducted for at least fifteen years and long term
monitoring or care plan shall consist of the following, namely :­

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run- on
and run-off from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;
(c) Monitoring of ground water in and around landfill;
(d) Maintaining and operating the landfill gas collection system to meet the standards.

(2) Use of closed landfill sites after fifteen years ofpost-closure monitoring can be considered for human
settlement or otherwise only after ensuring that gaseous emission and leachate quality analysis
complies with the specified standards and the soil stability is ensured.

37. The Consentee shall comply with the Noise standards laid down vide Gazette Notification ofMinistry of
· Environment, Forest & Climate Change(MoEF&CC), Government of India Dated 17.05.2002 &

12.07,2004, as amended to date, for the Diesel Generator Set(s).
wr 44"

· ·,. 38. The Consentee shall comply with the Directions ofCommission for Air Quality Management in National
4 » a

Capital Region and Adjoining Areas (CAQM) issued from time to time including directions in respect of
Diesel Generator Sets for Retrofitting ofDG Set with Emission Control Device/ Equipment/ conversion
or installation ofGas based Generator with proper Acoustic Enclosure and adequate stack height to meet
the prescribed norms I standards for DG Sets.

39. The Consentee shall take adequate measures for control of noise level, from its own sources within the
premises in respect of noise, to less than 75 dB (A) Leq during clay time and 70 dB (A) Leq during night

. time to meet the prescribed ambient noise standards. Day time is reckoned between to 6 AM and 10 PM
and night time reckoned between 10 PM to 6 AM.

y­
6/11
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111\. The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control ..
Committee Dated 29.06.2018.

41. The Consentee shall properly Operate & Maintain the installed Continuous Ambient Air Quality
Monitoring Station (CAAQMS) for the prescribed parameters as mentioned in the Notification of
MoEF& CC Dated 16.01.2009 within the premises. Calibration of CAAQMS shall be carried out as per .
the Guidelines/ Protocols ofCPCB.

42. The Consentee shall regularly monitor the Ambient Air Quality at the landfill site and its vicinity and.. "
shall meet the standards prescribed by the Central Pollution Control Board for industrial area. .

43. The Consentee shall give the priority for the health monitoring of the workers engaged· in the facility ·
since handling of waste affects their health. Therefore, they shall be given annual medical examination
and monitoring, appropriate health education and free medical treatment if it is felt that the illness. is· ·
occupation-related. This important aspects needs to be prominence apart from employing skilled •
experienced technicians / operators and providing safety appliances and utilizing certified handling
equipment.

44. If, at any stage it is established that the information regarding the said facility as tendered by the
Consentee / Applicant is actually different from the tendered & which could adversely affect. Aircraft
operations. then the structure or part(s) thereof in respect ofwhich this Consent is being issued will have
to be demolished by the Consentee at his own cost as may be directed by the Airport Authority ofIndia.

The Consentee shall not install light or a combination of lights, which by reason of its intensio/;·: .~:
configuration of colour may cause confusion with aeronautical ground lights of the A_irport during ·or
after the construction ofthe building.

46. The Consentee shall adhere to the utilisation program for waste processed (product utilization).

47. The Consentee shall adhere to the methodology mentioned in the application for disposal of waste
processing rejects (quantity & quality) strictly.

«

48. The Consentee shall ensure the development & maintenance of adequate green belt all around 'the."
boundary of the Unit to comply with conditions stipulated in Environmental Clearance given. by •·
MOEF&CC.

49. The Consentee shall submit the Ground Water Monitoring Report from any of the EPA Recognised
Laboratories I Approved Laboratory of DPCC on Quarterly basis to DPCC and the State Unit Office of
CGWA, New Delhi .

50. The Consentee shall have a separate Environment Management Cell under the supervision of a Senior
Executive to look after all the activities related to Environmental Issues, Control ofPollution and proper
operation and maintenance of the Facility to meet the prescribed standards and .comply ' with the..-.· ·'
provisions of the various applicable Pollution Control Laws. Senior Responsible Officer shall be deputed:. .
(24 x 7) to redress the complaints, if any, against the Facility, from the public etc. and his name & mobile""
no. shall be displayed at the main gate in bold letters.

51. The Consentee shall inform Delhi Pollution Control Committee in advance for shutdown of the plant for" '
maintenance or any other reasons thereof. ·.­

52. This Consent is valid subject to the fulfilment of all the other statutory requirements of other Laws/····
Acts/Rules as applicable.

45.

53. The Consentee shall apply afresh for grant of Consent in case of any change in the project profile/ ·.
process/ products/ implementing agency etc. or any deviation from the submitted information to DPCC .

col}vs!)
7/11
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54. The Consentee shall submit the Annual report in Form III as prescribed under the Solid Waste
Management, Rules, 2016 to the concerned Local Body (Municipal Corporation of Delhi) on or before
the 30th day ofApril every year.

55. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industries (as
mentioned in MPD-2021) which are prohibited in National Capital Territory of Delhi, as per Master Plan
ofDelhi.

· 56. The Consentee shall submit Environment Statement for each Financial Year ending 31" March in Form-V
to DPCC by 30th day ofApril every year.

57. The Consentee shall submit application for renewal of the Consent to Operate, two months in advance of
the expiry date of this Consent Order.

In the event ofany information furnished by the Consentee found to be false OR in case of failure to comply·
with any of the above mentioned Consent conditions, Consent granted through this Consent Order shall be
deemed to be revoked without any notice and necessary action as per law shall be taken.

''Notwithstanding anything contained in this Consent to Operate (Renewal) order, Delhi Pollution Control
Committee hereby reserves to it the right & powers to review any/ or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of enforcement of the Air (Prevention and
Control of Pollution)Act, 1981, as amended to date and the Water(Prevention and Control of Pollution)Act,
1974, as amended to date.

This issues in view of the Approval ofthe Competent Authority in DPCC. eu %}-
(D.K.Singh)

Addi. Director (WMC--II)

D. K. Sn..o
Additional Dir ' r

Delhi Pollution Conto· ·ittee
3rd Floor, DMRC Bl' 2ark

Shastri Parr

M/s Delhi Municipal Solid Waste So]utions Ltd.
Behind Pragati Power Plant, Sector 5, Bawana Industrial Area
Delhi-110039

Copy to:

1. The Commissioner, Municipal Corporation ofDelhi, 9th Floor, Dr. S.P.M Civic Center, JLN Marg, New
Delhi- 110002.

2. The Additional Chief Secretary, Urban Development Department, Govt of NCT of Delhi, 9th Level,
Delhi Secretariat, I.P. Estate, Delhi -1 I 0002.

3. The Member Secretary, Central Pollution Control Board , Parivesh Bhawan, East Arjun Nagar, Delhi -32
4. The ChiefExecutive Officer, Delhi Jal Board,Varunalaya Ph-II, Jhandewalan, Karol Bagh, Delhi- 05
5. Member Secretary, DPCC. lL ~

s.a.
Senior Env. Engineer (WMC--II)

To,

8/11
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Aunexure- I
Standards for Treated Leachates

•• ·t+·· ,

S.No. Parameter Standards
I. Suspended Solids, mg/1, max Not to Exceed 100 a +4

-
' '

2. Oil and Grease, mg/l, max Not to Exceed 10 t

we ,·...
»

. 3. ·Dissolved Solids (inorganic) mg/l, max. Not to Exceed
a 2100 . '•

. . .
4. pH value 5.5 to 9.0

5. Ammonical Nitrogen (as N), mg/I, max. Not to Exceed 50

6. Total Kjeldahl Nitrogen (as N), mg/I, max. Not to Exceed 100

7. Biochemical Oxygen Demand (3 days at Not to Exceed 30
27 °C) max.(mg/1)

8. Chemical Oxygen Demand, mg/1, max. Not to Exceed 250 · .,,.....
. . . · \ ··• .. . . "..

" ....
9. ·Arsenic·(as As) mg/I• max Not to Exceed ... .0.2 ..

,. ' , , .... . '

10. Mercury (as Hg), mg/I, max Not to Exceed 0.01

11. Lead (as Pb), mg/l, max Not to Exceed 0.1
..

12. Cadmium (as Cd), mg/I, max Not to Exceed 2.0

13. Total Chromium (as Cr), mg/I, max. Not to Exceed 2.0 ..

14. Copper (as Cu), mg/I, max. Not to Exceed 3.0

. 15. Zinc (as Zn), mg/I, max. Not to Exceed 5.0 .. . ....
$a . '.. . '.16. Nickel (as Ni), mg/l, max Not to Exceed 3.0

17. Cyanide (as CN), mg/l, max. Not to Exceed 0.2

18. Chloride (as Cl), mg/I, max. Not to Exceed 1000. .

I 9. Fluoride (as F), mg/I, max Not to Exceed 2.0
.,

20. Phenolic compounds (as C6H5OH) mg/l, max. Not to Exceed 1.0 •'•

. .

'. ....

» tp 4« n4a,we

, ... " .

» y»a t

• •••' ' ° ". . ...
' .• - • r •

~ .... ·: :.. ··.
. . ...

D. K. Singh
Additional Director .

Delhi Pollution Control Committee
3rd Floor, DMRCG Bulldirig IT Park

Shastri Park, Delhi~110053: .

9/11
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Annexure- II..

_t + e »

Specifications for Compost Quality

(To ensure safe application of Compost as mentioned in Schedule II ofthe Solid Waste Management Rules, 2016)

S. No. Parameters Organic Compost Phosphate Rieb Organic
(FCO 2009) Manure (FCO 2013) .. . .

(1) (2) (3) (4)

I Arsenic (mg/Kg) 10.00 10.00 ..
2 Cadmium (mg/Kg) 5.00 5.00 ..

3 Chromium (mg/Kg) 50.00 50.00 ..
. . ,.

4. Copper (mg/Kg) 300.00 . . 300.00

5 Lead (mg/Kg) 100.00 100.00

6 Mercury (mg/Kg) 0.15 0. LS

7 Nickel (mg/Kg) 50.00 50.00

8 Zinc (mg/Kg) I 000.00 1000.. 00

9 C/N ratio < 20 Less than,20 : l « ,..
, «i

10 pH 6.5 - 7.5 (1:5 solution) maximum 6.7

11 Moisture, percent by weight, maximum 15.0-25.0 25.0
, 4,

12 Bulk density (g/cm3) <l.0 Less than 1.6
.,

13 Total Organic Carbon, per cent by weight, 12.0 7.9
minimum

14 Total Nitrogen (as N), per cent by weight, 0.8 0.4
minimum ,. ...

15 Total Phosphate (as P205) percent by 0.4 10.4
weight, minimum

16 Total Potassium (as K20), percent by 0.4 -
weight, minimum

17 Colour Dark brown to black -·
a

18 Odour Absence of foul Odor -
19 Particle size

..
Minimum 90% Minirnum'90%material"..,

material should pass should pass a i

through 4.0 mm IS through 4.0 mm IS sieve
sieve

20 Conductivity (as dsm-1 ), not more than 4.0 8.2

Compost (final product) exceeding the above stated concentration limits shall not be used for food crops.
However, it may be utilized for purposes other than growing food crops. .. .

4 $ +

... ,. ·•

' ..... . . ..

..,,., ,.·..
4 + a

. ·, .... _ ...... .. .
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D. K. Singh.
Additional Director

Delhi Pollution ontrol Committee ·..
3rd Floor, DMRC Building ir Park ''

Shastri Park, Delhi-110053.· ·
,. ,_,
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Annexure- III

Specifications for DrinkingWater Quality for Monitoring Purpose

S. No. Parameters Desirable Limit (mg/I except for pH)
[ IS 10500 : 2012, Edition 2.2 ( 2003- 09)]

1. Arsenic 0.01 . , ,,., .

2. Cadmium 0.01

3. Chromium(as Cr6+) 0.05 ..,.
••' '

4. Copper 0.05 4al

.
5. . ·cyanide » 0.05 . ,. .. ·.

6. Lead 0.05

7. Mercury 0.001
"

..

8. Nickel -
'' .

9. Nitrate as NO 45.0 ., ....

LO. pH 6.5-8.5
' "
..

11. Iron 0.3­

12. Total Hardness (as CaCO3) 300.0

13. Chlorides 250

14. Dissolved Solids 500

,,
15. Phenolic Compounds (as 0.001 .,

..CH,OH) .. . . . ~.. ,. '

16. Zinc 5.0 :, .. . · '
' '

,

200
..

17. · Sulphate (as SO,) ..

.
• •I.

•, •• r, • I... '

. , .. , ...... ,.... ;

........... f• •

. :-:· •.. ,., ... ,,

..#
Additional Director ' :_..-"·

Delhi Pollution Control Committee
3rd Floor, DMRC Building IT Park

Ho·ti pa-¢ no!hi-110053

+ •..... ,
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DELHI POLLUTION CONTROL COMMITTEE ,f • • .
. DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI '¥;, L1FE
B-BIoel, 3"FLOOR, DELHI IT PARK, SHASTRI PARK, DELHI-11os3 \/.Ma

visit us at: https://dcc.delhigovt.nic.in R sneer

FORM-II

AUTHORISATION UNDER THE SOLID WASTE MANAGEMENT R.ULE·s;·:z:o.i6 ... . '\ " .
a ¢ ¢

F~ No. D-fC~ /WMC-11 I 424-429 Dated: 12.03.2025

Authorization No: DPCC/SWM/Auth./ 03/2025

To,
M/s Delhi Municipal Solid Waste Solutions Ltd,
Behind Pragati Power Plant, Sector 5, Bawana Industrial Area,
Delhi: 110039

Ref: Your Application dated 15.06.2024(ld.: 11252765).

·.. , .... ··.: ,•• .. .. .

Delhi Pollution Control Committee (DPCC) after examining the proposal hereby authorises Mis Delhi ·
Municipal Solid Waste Solutions Ltd having administrative office in their Municipal Waste Processing & ·· ·
Disposal Facility, behind Pragati Power Plant, Sector 5, Bawana Industrial Area, Delhi -110039 to operate ".
waste processing/ recycling/ treatment/ disposal facility (including Composting, R.DF & Material Recovery .
Facility and Engineered Sanitary Landfill) for processing of 700 tons per day of Municipal Solid Waste , · .· · ·
for production of 80 Tons per day of compost and disposal of Inerts/ Rejects in the Engineered Sanitary" .• · ­
Landfill (Capacity - 22.68 Lakh m" at their Integrated Municipal Solid Waste Management Facility (of •• :'
Total Capacity of 2000 TPD including 1300 TPD of Waste to Energy Plant) behind Pragati Power Plant.. •..
Sector 5, Bawana lndustrial Area, Delhi-110039, on the basis of application for Authorisation: and·.....
documentssubmitted.' 'i ':' ·

The Authorisation is hereby granted under the Solid Waste Management Rules, 2016, to operate the facility
for processing, recycling, treatment and disposal of solid waste with validity upto 15.06.2029

The Authorisation is subject to the terms and conditions stated below and such conditions as may be
otherwise specified in these rules and standards laid down in Schedules I & II under these rules.

The. Delhi Pollution Control Committee (DPCC) may, at any time, revoke any of the conditions appl.icable-:,···•:~-::
. und~r-the authoris_ation and shall communicate the same in writing. . · · · . : · , ;·

.. An)':-violatio'n.~f~h~ provision of the Solid Waste Management Rules, 2016, will attract the penal provision
of the Environment (Protection) Act, 1986 (29 of 1986).. .

Enclosure: Terms and Conditions of Authorization under the Solid Waste Management Rules, 2016.

i..•. ,,.

tl-
(s.K./GoyaD)

Senior Env. Engineer (WMC-Il)

1/11

Addl. Director (WMC-II)
D.K. Singh.

Additional Director· ·
Delhi Pollution Control Committee..
3rd Floor,DMRO Building IT Park:

Shastri Park, Delhi-11Mq3__ : ··
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·)'eri11s· and Conditions of Authorisation under the Solid Waste Management Rules,
2016 to Mis Delhi Municipal Solid Waste Solutions Ltd, Behind Pragati Power
Plant, Sector 5, Bawana Industrial Area, Delhi-110039.

. ' ... . ~
:··" .· The'Authorisation under the Solid Waste Management Rules, 2016 is granted for processing / recycling /
..."" tfeatnent/ disposal facility (including Composting, RDF & Material Recovery Facility and Engineered ·· •

· ·· · ·· · .Sanitary Landfill) for processing of 700 tons per day of Municipal Solid Waste for production of 80 Tons
;"· _;.. : .... : .. · · ·per day of compost and disposal of Inerts/ Rejects in the Engineered Sanitary Landfill (Capacity - 22.68
retain? a their Integrated Municipal Solid Waste Management Facility (of Total Capacity of 2000 TPD
• . . including J300 TPD of Waste to Energy Plant) behind Pragati Power Plant, Sector 5, Bawana Industrial .
. ,.,,.,... 'At'ea, Delhi-I I 0039, on the basis of application for Authorisation and documents submittecl to DPCC. .-.

' ..
·. · ..--:·:-l°• ~he__ Operator of the Facility shall comply with the conditions prescribed by the. Ministry of

Environment, Forest and Climate Change (MOEF&CC), Govt. of India in the Environmental Clearance
issued vide letter F.No. 10 - 67 / 2009 - IA . III Dated 25.10.20 l 0 for the establishment of Integrated
Municipal Solid Waste Management Facility at Narela Bawana, Delhi.

t «

rM».. ·.,·.·.:· .. •'

. 2. The Operator of the Facility shall operate the Facility & process the Municipal Solid Waste as per the
. •.•. ·provisions of Solid Waste Management Rules, 2016 and also comply with the Gt1idelin.es·/ ~anual etc ..
·•· ·....' prepared by Central Pollution Control Board in this regard from time to time.

-• ' a.ftoperator of the Facility shall comply with the provisions of the Environment (Protection) Act, 1986.
::.:....""_ as.amended to date and Rules made thereunder including following Rules :

· · · · · ' · (i) Solid Waste Management Rules, 2016, as amended to date.
. (ii) Construction and Demolition Waste Management Rules, 2016, as amended to date.
(iii) Plastic Waste Management Rules, 2016, as amended to date.
(iv) Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as

amended to date.
(v)
(vi)
(vii)
(viii)

E- Waste (Management) Rules, 2022, as amended to date.
Battery Waste Management Rules, 2022, as amended to date,
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date.
Noise Pollution (Regulations and Control ) Rules, 2000, as amended to date.

AH such wastes generated from the facility will be managed and handled as per the provisions.ofthe said .
. Rules and will be disposed only through the Recycler / Reprocessor /Authorized Agencies for such

•. · · ... ~. wastes, authorized by MOEF&CC / Central Pollution Control Board / State Pollution Control
·:.••. ;Board/committee/ DPCC.

,., .. ' .. , .. ....... ,

Fencing / Hedging of the site.
Proper gate to monitor incoming vehicles to prevent entry of unauthorised persons and stray
.animals.

•(iii}' Cnncreted / Paved Approach & Internal Roads to avoid generation of dust particles .. due· tc.)·
vehicular movement and to ensure free movement of vehicles and other machinery .

· · {i;) ' Waste inspection facility to monitor waste brought in for landfilling.
(v) Office facility for record keeping & shelter for keeping equipment and machinery including

polft:-monitoring equipment. Records I Log Books of Muni~~~~W;~~-~~eh•cd.

mu r "02¥...
.. . '.,,

, •,. ·· .,.

','..

· · "· 4:The Operator of the Facility shall provide and properly maintain the following facili_ties:
·:·.:' ·, •.•• .. . (')'
: , .. ,, ·•.• . I

.(ii)

.';'..· ·. · t t b, ·
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~ I ' • •·.""iepro.cessed & disposed, Materials Recovered/ Recycled and production ofCompost & RDF etc. :on · •··. -~ ~-
daily basis.

(vi) Weigh Bridge to measure quantity of waste brought at the facility , Fire Protection Equipment
and other facilities as may be required.

(vii) Utilit\es such as drinking water and sanitary facilities (preferably washing/bathing facilities for ""
wC?i:kers) and lighting arrangements for easy landfill & other operations during night hours..· -·..2'

• • l•f •••

(viii) Safety provisions including health. inspections of workers. (vii) Parking, cleaning, wa$hing.·.or;.::.":·:"·::;,;
« « w a«tea pl y, t

..'transport vehicles carrying solid ·waste . The wastewater so generated to be treated· iii the Leachate;". : :
·. · ·. ~ · :· . T1:eatment Plant (LTP) to meet the prescribed standards. . ..... · · · ··· ....

5. The Operator of the Facility shall maintain the Radioactive Sensors installed at facility before the entry. """."
poi'nts to detect any Radio Active material in the incoming Municipal Waste to the facility. .... ·. :.--. ..· :~.;~~-:.::

6, The Operator of the Facility shall manage the Odour from the facility as per the gu_idelines of CPCll "•<:·::,:.
issued from time to time. ·· ·.E;

7. The Operator of the Facility shall use the treated water from the nearby Pragati Power Station 'or"." ·
Sewage Treatment Plant (STP) of Delhi Jal Board for operational process requirements / ..various.
activities in the facility except for drinking purpose.

8. The Operator ofthe Facility shall provide and maintain separate drainage system for collection oftrade :•...• .
effluent (Leachate etc.) and sewage effluent. Tenninal manholes shall be provided at the end of '

. collection.system. .
·:-·-·9.The Operator of the Facility shall properly collect the' leachate & other waste water generated'on th._ "

· faci I ity from various sources , treat the same in installed Leachate Treatment Plant (LTP) (Mep~anicri'i. · .._ . :· ··
Vapoui.-Recompression) of200 KLD Capacity and recycle back to enhance the process ofcoiiposting/...' ·•
use within the premises of the facility e.g. in horticulture, Green Belt / Plantation etc .. L~ach~ie:· ·,·. :, ··•
Treatment Plant (LTP) shall be properly operated and maintained to meet the prescribed standards.as.· .:. · .:.·
given al Aimexure -1. · · , , · · ...':: ·. ·=

. ••••••I••

IO. The Operator ofthe Facility shall submit test reports for inlet & outlet of the Leachate Treatment Plant.' ::
(LTP) in respect of the prescribed parameters on Quarterly basis to DPCC from any of the EPA · :
Recognised Laboratories I Approved Laboratory ofDPCC. . .. :~....

. ·~ -·-· ·~·
Flow Meters shall be provided and maintained at the Inlet & Outlet of the Leachate Treatment Plarit
(LTP) to measure the quantity of Leachate generation and treatment. No bypass (Pipe/ Drain) ·sh~lf be •. -. ·:."'.~
provided. Records /Logbooks shall be maintained on daily basis for the operation & maintenance ofthe' ' · ·

... of the·, L:eachate_ Tre&tment Plant (LTP) including Leachate receiyed, treated & used/recycled, use of:'. ;;
.various chemicals, Quality of Waste Water at Inlet and outlet of LTP, functioning ofvarious .riii.its·;0f;:· .....

. · LTP inc.l.uding mec~anical Equipment/ Parts etc and shall be produced during the inspecti~n-:dfT>PC.C·· · .,:·::::.:._:
of.fi_cial(s). · · ~=-.. - .,., ... '·'

In no case, leachate shall be released into open environment and arrangements shall be made to prevent·:·:':···
leachate rt:moff from landfill area entering any drain, stream, river, lake or pond. In' case ofmixing .o-t.' .._. .. · ·-_;.
runoff water with leachate or solid waste, the entire mixed water shall be treated by the concerned. . · ·
authority. "... •, .

11. The Operator of the facility shall treat the waste water generated from Toilets & Kitchen/ Bathrooms · :.:.·
through the installed Septic Tank and dispose the septic tank effluent / septage only through· the· ,-,--,-·,~ •
Authorised Vendor by Delhi Jal Board for treatment of the same in the Sewage Treatment Plarit of ·· :·.•
Delhi Jal Board. ..e.,...., ....J\·: ·y ob»kw y)-.

4 » t ·wad

' ' ,_''es .· ' «e kv+
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· · 12. The Operator of the Facility shall not discharge any Trade Effluent (including Leachate) or Sewage
· Effluent from the premises of the facility.

Quantum ofEffluent Discharge from the facility (i) Trade Effluent-Nil
(ii) Sewage / Domestic Eftluent-Nil.

· :\ '" ...· · i : 13. The: Operator of the Facility shall properly maintain the Rain Water Harvesting System (RWHS)
... ·: provided in the premises of the facility.

· · ·:14.The Consentee shall submit test reports for prescribed parameters in respect of treated leachate ,
•.• ··: Anibient Air Quality, Ambient Noise level on Quarterly basis to DPCC from any of the EPA
r.«· -' . · .· Recognised Laboratories/ Approved Laboratory ofDPCC. · .

.··15:The Operator of the Facility shall comply the other prescribed standards of Effluent / Emissions as
· · · prescribed and as applicable under the provisions of the Environment (Protection) Act, 1986, as
-. amended to date and the various Rules made thereunder including the Noise Pollution(Regulation and ..

oritrol) Rules, 2000,as amended to date. · ·

16. The Operator of the Facility shall ensure proper channelization / control system for fugitive emissions
generated from the various activities / processes including RDF making section and maintain good
housekeeping practices so as to maintain clean and safe environment in and around the premises of the
facility.

... . ..17. The Operator of the Facility shall operate & maintain the Waste Processing Facility in accordance with
:_ :,;, .-'· ·. ··· .... · the quality. procedure and standards outlined in the Schedule I & II of Solid Waste Management Rules,
,"·.";;216, as applicable and also as per the Guideli11es / Manual of Central Pollution Control Board in.this
:"".'...·. regard.

» » w + ». . .
Z. •"jg.rhe Operator of the Facility shall take following measure to prevent pollution from Compost Plant in

the facility :

. (a) The incoming organic waste at the site shall be stored properly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is done in an open area,
it shall be provided with impermeable base with facility for collection of leachate and surface
water run-off into lined drains leading to a leachate treatment and disposal facility

• (b) Necessary precaution shall be taken to minimise nuisance of Odour, Flies, Rodents, Bird menace
and Fire hazard

•·· "!, ·. .. (c) In case of breakdown or maintenance of the Compost Plant, arrangements shall be made_ for its
proper storage within the facility and will be again reprocessed when Compost Plant is. in order .

.. (d)-Pre-process and post-process rejects shall be. removed from the processing facility on regular basis
.' : ·· , and shall not be allowed to pile at the site: Recyclables shall be routed· through appropriate

..:i..i:";;y 'vendors. The non-recyclable high.calorific fractions (RDF) shall be segregated and sent to Waste
:.2:.,,' "·'·to Energy Plant existing within the premises of the Facility. Only rejects from all processes shall

be sent to Sanitary Landfill Site .
(e) Impermeable base of concrete having permeability coefficient less than I 0-7 cm/sec with 1 to 2 .

per cent slope and circled by lined drains for collection of leachate or surface run-off shall be
provided and maintained for the Windrow Area.

. . .. (t) Odour nuisance at down-wind direction on the boundary of processing plant shall be checked
.. -... regularly.

• •.. ":(g)'Leachate shall be re-circulated in compost plant for moisture maintenance.
· (h)' Compost produced after segregation through Trammels shall be kept/ stored in the enclosed

" av# et

" ....... - ... ,.

t :.1, • • 4
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(i) Thg end product compost shall meet the standards prescribed under Fertilizer Control Order;".:;-.::

notified from time to time. -::;i:;:, :i
\.,_. . .. . ...... -~,•-•·•

. 19. The Operator of the Facility shall ensure that composting of the waste is as per the procedurespeci.fi.ed· · · ·
.••• l''.:'11,.,,,,,

by while filing the application. In order to ensure safe application of compost the specifications: for·:·;;
-~.ompos:.quality as given at Annexure - II shall be met. . _ ::

: 20. The.'Operator of the Facility shall ensure proper lining at the walls and base ofwaste storage/hidfig. _....,
· . area with impermeable material for leachate containment in order to avoid contamination of. groupd.' ••.

· · water through seepage and comply with the Guidelines ofCPCB issued in this regard. · ...

21. The Operator of the Facility shall maintain proper non-permeable lining system at the base and walls of, •
waste disposal area. For landfill receiving residues of waste processing facilities or mixed waste or.
waste having contamination of hazardous materials (such as aerosols, bleaches, polishes, batteries, .
waste oils, paint products and pesticides) shall have liner of composite ban-ier of 1.5 mm thickHigh •
Density·Poly Ethylene (HOPE) geo-membrane or geo-synthetic liners, or equivalent, overlying 90 dm.' ""<
of soil(clay or amended soil) having permeability coefficient not greater than 1 x 10' cm/sec; The. 5+,
highest.level of water table shall be at least two meter below the base of clay or amended, soil.barrier,i...".
layer provided at the bottom of landfills.' ':.,i

22. The Operator ofthe Facility shall adopt and implement adequate safeguards to avoid any contamination•·
of surface as well as ground water as specified in the standards specified in the Acts/ Rules. ·

. 2'3.T-he.Operator ofthe Facility shall maintain adequate measures to minimize the overland surface. water · · . ···
· flow (especially during monsoon season) in and around the plant site. . : · :.' · ......

24. The Operator of the Facility shall maintain necessary precautions for prevention ofbird menace in the
said area. ·

25. The Operator of the Facility shall dispose the non-combustible waste / Inerts and rejects at ·the
Engineered Sanitary Landfill within the premises of the Integrated Waste Management Facility· in :an.. ..
environmentally acceptable manner.

26. The Operator of the. Facility shall ensure that waste for landfilling shall be compacted ill' 'thin .layer~·:.~~---.:.-:;-:~
. . .. . -·· . . ,. .. ,...

.... · · ·· . using heavy compactors to achieve high density of the waste. The land.fill cell shall be coveJ:e.d aHlie · ·
end ofeach working day with minimum 10 cm of soil, inert debris or construction material. Prior:to'the. ..
comme.ncement of monsoon season, an intem,ediate cover of 40 - 65 cm thickness of soil shall-be " ?1,

placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. .-_ .....

27. The Operator of the Facility shall ensure & maintain proper drainage to divert run-off away frqni the:
active cell ofthe landfill.

28. After completion of landfill, a final cover shall be provided to minimise infiltration & erosion and shall' ':7-¢

meet the following specifications: · ..... · .....,.

(i)The Fii1al Cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with: •'
permeability coefficient less than 1 x I o·7 cm/sec

(ii) On top ofthe barrier soil layer, there shall be a drainage layer of 15 cm . .
(iii) On top of the drainage layer, there shall be a vegetative layer of45 cm to support nattii1al' 1:>Ja111;·:... ·-~·::.
· · growth and ta minimize erosion. · · · · ...... · · ·

a ,e » we - ea
29.-·The 0perator of the Facility shall periodically monitor ground water quality within 50 ·metef:o'f th~-'-·;::·:·:::~.

peripheryof landfill site covering different seasons in a year that is summer, monsoon and post ""±
monsoon period to ensure that the groundwater water is not contaminated. Usage ofgroundwater..in-~nd :_;_· .:::-­
around landfill site for any purpose (including drinking and irrigation) shall be considered only after. · · ··
ensuring its quality. The specifications for drinking water quality shall be applicable for monitoring' · .. ·
purpose and the same is annexed as Annex»re-m. cal_
4 st»lwv "#-..
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. _·30.The Operator of the Facility shall provide/maintain landfill gas control system including gas collection .

system at landfill site to minimize odour, prevent off-site migration of gases and to protect vegetation.

planted on the rehabilitated landfill surface. For enhancing landfill gas recovery, use of geomembranes
in cover systems along with gas collection wells should be considered. The concentration of methane
gas at the landfill site shall not exceed 25% of the Lower Explosive Limit (LEL). The landfill gas
collected from the facility shall be utilized for either direct thermal applications or power generation, as
per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to escape directly
to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation or
flaring is not possible .

.. 3LThe Operator of the Facility shall provide & maintain a vegetative cover over the completed site in
accordance with the following specifications : (i) Locally adopted non-edible perennial plants that are
resistant to drought and extreme temperatures shall be planted (ii) The selection of plants should be of
such variety that their roots do not penetrate more than 30 ems. This condition shall apply till the
landfill is stabilized. (iii) Selected plants shall have ability to thrive on low nutrient soil with minimum

· nutrient addition (iv)Plantation to be made in sufficient density to minimize soil erosion (v) Green belts ·
shall be developed all around the boundary of the landfill in consultation with Delhi Pollution Control
Committee.

32. THe Operator of the Facility shall follow the criteria for post - care of landfill site as mentioned in
Schedule I of the Solid Waste Management Rules, 2016 and given below:

(1) The post-closure care of landfill site shall be conducted for at least fifteen years· and long term
. monitoring or care plan shall consist of the following, namely :-'
(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-

on and run-off from eroding or otherwise damaging the final cover:
(b) Monitoring leachate collection system in accordance with the requirement;
(c) Monitoring of ground water in and around landfill;
(d) Maintaining and operating the landfill gas collection system to meet the standards.

(2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for
human settlement or otherwise only after ensuring that gaseous emission and leachate quality
analysis complies with the specified standards and the soil stability is ensured.

. :; 33; The Operator of the Facility shall comply with the Noise standards laid down vide Gazette Notification
of 'Ministry of Environment, Forest & Climate Change(MOEF&CC), Government of India Dated
17.05,2002 & 12.07.2004, as amended to date, for the Diesel Generator Set(s).

34. The Operator of the Facility shall comply with the Directions of Commission for Air Quality
Management in National Capital Region and Adjoining Areas (CAQM) issued from time to time
including directions in respect of Diesel Generator Sets for Retrofit-ting of DO Set with Emission
Control Device I Equipment / conversion or installation of Gas based Generator with proper Acoustic
Enclosure and adequate stack height to meet the prescribed norms / standards for DO Sets.

..' 35. The Operator of the Facility shall take adequate measures for control of noise level, from its own
sources within the premises in respect of noise, to less than 75 dB (A) Leq during day time and 70 dB (
A) Leq during night time to meet the prescribed ambient noise standards. Day time is reckoned
between to 6 AM and 10 PM and night time reckoned between I0 PM to 6 AM.

..'·36.The Operator of the Facility shall use only Approved Fuel as per the Notification of'Delhi Pollution
Control Committee Dated 29.06.2018.

6/11
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37..The Operator of the Facility shall properly Operate & Maintain the installed Continuous.Ambien' K<2, ¢

Quality Monitoring Station (CAAQMS) for the prescribed parameters as mentioned in the Notification-... 4..

fMoEF& CC Dated 16.01.2009 within the premises. Calibration of CAAQMS shall be carried out as'
per the Guidelines/ Protocols of CPCB.

38. The Operator of the Facility shall regularly monitor the Ambient Air Quality at the landfill site and 'its
vicinity and shall meet the standards prescribed by the Central Pollution Control Board f~r industrial ,
area.

39. The Operator of the Facility shall give the priority for the health monitoring of the workers engaged in
the· facility since handling of waste affects their health. Therefore, they shall be given annual medical
examination and monitoring, appropriate health education and free medical treatment if it is felt that the
illness is occupation-related. This important aspects needs to be prominence apart from employing
skilled experienced technicians / operators and providing safety appliances and _utilizing ·certified ·
handling equipment. .. ··:··· ·.. .

40. II. at any stage it is established that the information regarding the said facility as tendered by the,
Applicant is actually different from the tendered & which could adversely affect Aircraft ope"t"iitioi1I,,
then the structure or part(s) thereof in respect of which this Authorisation is being issued will have·to. be
demolished by the Operator of the Facility at his own cost as may be directed by the Airport Authority
of India.

41. The Operator of the Facility shall not install light or a combination of lights, which by reason of its
intensity. configuration of colour may cause confusion with aeronautical ground lights of the Airport
during or after the construction of the building.

42. The Operator of the Facility shall adhere to the utilisation program for waste processed (product utilizati.
on)

43. The Operator of the Facility shall adhere to the methodology mentioned in the application fordisposal ..
of waste processing rejects (quantity & quality) strictly.

44. The Operator of the Facility shall ensure the development & maintenance of adequate green belt ah-­
around the boundary of the Unit to comply with conditions stipulated in Environmental Clearance giVefr
byMOEF&CC.

45. The Consentee shall submit the Ground Water Monitoring Report from any of the EPA. Recognised
Laboratories/ Approved Laboratory of DPCC on Quarterly basis to DPCC and the State Unit Office of
CGWA, Newv Delhi.

46. The Operator of the Facility shall have a separate Environment Management Cell under the supervision
of a Senior Executive to look after all the activities related to Environmental Issues, Control of
Pollution and proper operation and maintenance of the Facility to meet the prescrib.ed standards..and·: . .. .
comply with the provisions of the various applicable Pollution Control Laws. Senior Responsiofi:.... ii
Officer:shall be deputed (24 x 7) to redress the complaints, if any; against the Facility, .from the public "":
etc. and his name &: mobile no. shall be displayed at the main gate in bold letters.' "'' .,±·

47. The Operator of the Facility shall inform Delhi Pollution Control Committee in advance for shutdown
of the plant for maintenance or any other reasons thereof.

48. This Authorisation is valid subject to the fulfilment of all the other statutory requirements of other'
Laws/ Acts/Rules as applicable.

49. The Operator of the Facility shat I apply afresh for grant of Authorisation in case of any change in the
project profile/ process/ products/ implementing agency etc. or any deviation from the submitted
information to DPCC.

50. The Operator of the Facility shall submit the Annual report in Form Ill as prescribed under the Solid.
WasteManagement, Rules, 2016 to the concerned Local Body (North Delhi Municipal Corporatiori}'o.n. ·

orbe.·ltc-~30thdayofAprileveryyear. ~ ·~:: :.

J 7/11
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51.The Operator of the Facility shall not carry out any activity falling under the Prohibited/ Negative Ii-st of
Industries (as mentioned in MPD-2021) which are prohibited in National Capital Territory of Delhi, as
per Master Plan of Delhi.

52. The Consentee shall submit Environment Statement for each Financial Year ending 3 I st March
in Form-V to DPCC by 30th day of April every year.

53. The' Operator of the Facility shall submit application for renewal of the Authorisation, two months in
advance of the expiry date of this Authorisation.

In the event of any information furnished by the Operator of the Facility I Applicant found to be false OR in
case of failure to comply with any of the above mentioned conditions, Authorisation granted through this
Authorisation letter shall be deemed to be revoked without any notice and necessary action as per law shall
be taken.

Notwithstanding anything contained in this Authorisation letter . Delhi Pollution Control Committee ,
reserves its right to review any l or all the conditions imposed herein above and to make such variationsas
deemed fit for the purpose of enforcement of the Solid Waste Management Rules, 2016 and Environment
(Protection) Act, 1986, as amended to date.

To,
Mis Delhi Municipal Solid Waste Solutions Ltd.
Behind Pragati Power Plant, Sector 5, Bawana Industrial Area
Delhi-110039

#±±%%
Addi. Director (WMC-II)

D. K. Singh
'Additional Director

Delhi Pollution Control Committee
3rd Floor, DMRC Building IT Park

Shastri Park, Delhi-110053

This issues in view of the Approval of the Competent Authority in DPCC.

Copy to:
1. The Commissioner, Municipal Corporation of Delhi, 9th Floor, Dr. S.P.M Civic Center, JLN Marg,

: New Delhi- 110002.
2. The Additional Chief Secretary, Urban Development Department, Govt of NCT of Delhi, 9th Level,

Delhi Secretariat, LP. Estate, Delhi -110002.
3. The Member Secretary, Central Pollution Control Board , Parivesh Bhawan, East Arjun Nagar,

Delhi -32
4. The Chief Executive Officer, Delhi Jal Board,Varunalaya Ph-II, Jhandewalan, Karol Bagh, Delhi-

OS
5. Member Secretary, DPCC.

8/11
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Annexure-· I ·: ·

Standards for Treated Leachates

.. ·•,•·· ..

·,'

l•• •• •

.,, ..,,
••• II' .. ...

", · ". .ae,

. ... . ,.,.. .. . ' .

«· i . · •

D. K. Smngh.
Additional Director . ..

Delhi Pollution Control Commitfoe
3rd Floor, DMRC Building IT Park .

Shastri {+rt? n3+-: 4+nnrq

S.No. Parameter Standards
I. Suspended Solids, mg/I, max Not to Exceed 100 ..

2. Oil and Grease, mg/I, max Not to Exceed 10

3. Dissolved Solids (inorganic) mg/I, max. Not to Exceed 2100 •.

' ..
4.­ pH value 5.5 to 9.0 .

. "

. . .. .,
-·. •·· .. . ,.

o

5. Ammonical Nitrogen (as N), mg/I, max. Not to Exceed 50 · ...
. , ..

6.. • Total Kjeldahl Nitrogen (as N), mg/I, max. Not to Exceed
..

100
' .

' .

7. Biochemical Oxygen Demand (3 days at Not to Exceed 30
27 °q max.(mg/1)

8. Chemical Oxygen Demand, mg/I, max. Not to Exceed 250

9. Arsenic (as As), mg/l, max Not to Exceed 0.2 ..
,, .

IQ. Mercury (as Hg), mg/I, max Not to Exceed 0.01 4

"
.. . ..

11. ·Lead (as Pb), mg/l, max Not to Exceed 0.1 a

12.. Cadmium (as Cd), mg/I, max Not to Exceed 2.0 . .
.. .

13. Total Chromium (as Cr), mg/I, max. Not to Exceed 2.0 · ... .
' .,

14. Copper (as Cu), mg/I, max. Not to Exceed 3.0
..

15. Zinc (as Zn), mg/l, max. Not to Exceed 5.0

16. Nickel (as Ni), mg/I, max Not to Exceed 3.0
..

17. Cyanide (as CN), mg/I, max. Not to Exceed 0.2 -·..
,,.. ,.... ,..

•• I. •••
a,, # . ,°

18.. Chloride (as Cl), mg/I, max. . Not to Exceed 1000. : . .. . .
t

19. · Fluoride (as F), mg/l, max Not to Exceed 2.0 ·......

20. Phenolic compounds (as C6F5OH) mg/l, max. Not to Exceed 1.0 . .
. .
A'owpo4
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Specifications for Compost Quality

Annexure-II . ...

,.
(To ensure safe application of Compost as mentioned in Schedule II of the Solid Waste Management..
Rules,2016) ·

.. \,

•··

··K'

..
ma..,, ...

Aw«moreo,
PP2lht Pollution control comm@"gs.owe a»noon#.­

' Dor, r: 4n

S.No. Parameters Organic Compost Phosphate Rich. · .
(FCO 2009) Organic Manure.... :­

(FCO 2613) "" . !,

(1) (2) (3) (4) ' •'
l Arsenic (mg/Kg) 10.00 10.00 .
2 Cadmium (mg/Kg) 5.00 5.00
3 Chromium (mg/Kg) 50.00 50.00.
4 Copper (mg/Kg) 300.00 300.00 . ..

..5 ·Lead (mg/Kg) 100.00 ..
100.00

6· • Mercury (mg/Kg) 0.15 0.15· · · , . ..
. .7 Nickel (mg/Kg) 50.00 50.00 ..

8 Zinc (mg/Kg) 1000.00 1000.00...
9 C/N ratio < 20 Less than 20 : I ·
10 pH 6.5 - 7.5 (1:5 solution) maximum' "

6.7
I.I .. Moisture, percent by weight, maximum 15.0-25.0 25.0 a

12 Bulk density (g/cm3) <1.0 Less than 1.6
13 Total Organic Carbon, per cent by weight, 12.0 7.9

minimum . ........ . •·~-
Total Nitrogen (as N), per cent by weight, 0.8 . 0.4 ..14 ..... ....
minimum ...

. 15 Total Phosphate (as P205) percent by 0.4 10.4 ..
weight, minimum ·• ·,,

16 Total Potassium (as K20), percent by 0.4 ..-
weight, minimum

17 Colour Dark brown to black - ..
18 Odour Absence of foul Odor - ...
19 Particle size Minimum 90% material Minimum 90%material

should pass through should pass through
4.0.mm IS sieve 4.0 mm IS sieve ..

20 Conductivity (as dsm-1), not more than 4.0 .8.2 .. .

Compost .(final product) exceeding the above stated concentration limits shall not be used for fod crops:"
However, it may be utilized for purposes other than growing food crops.

A :£ ct} [&ve~--

D. K. •·- ..in
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Annexure- III ·
a A

Specifications for Drinking Water Quality forMonitoring Purpose
m,.....

··.·

l d aa» o

..
• • ,• • •r,

g
Additional Direcfor · •

Delhi Pollution Control Committee ·;;
3rd Floor, DMRC Building IT Paik ·;· •

Shastri Par« Delhi.110453' . •

Parameters ..S.N_o. Desirable Limit (mg/I except fo.r:pH,) ·
[ IS 10500 : 2012, Edition 2.2 (2003- 09) ] . · . · .....

1. Arsenic 0.01 . ' ..
..

Cadmium 0.01
•·2. ..

3. Chromium(as Cr6+) 0.05

4. Copper 0.05

5. Cyanide 0.05

.6. Lead . ' . ' 0.05 '· ' ..

7. Mercury 0.001

8. Nickel ..-

9. Nitrate as NO3 45.0 . .

..
10. pH 6.5-8.5

11. Iron 0.3

12. Total Hardness (as CaCO3) 300.0 . ... ,, ..
$ p

13. 'Chlorides 250 : ., ,, .. ,. : ., •. r... ': ..... . , .. ..,,... , .
14. Dissolved Solids 500

15. Phenolic Compounds (as 0.001
CH,OH)

16. Zinc 5.0

17. Sulphate (as SO,) 200 ; ...
.

# ":... ' .. m .. ·
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Mr. Raj Kumar, Adv. and Mr._ BhupenderKr., LA, Central Pollution Control Board

Respondent No. 7: ; Mr. Rajiv Bansal, Mr. Kush Sharma;and Mr.
° •• Anirudh' Chadha andMr. Anurag Tripathi,

,< Advs. for Delhi Devel.opment Authority
• Respondent No. 8:... 'Ms.Krishna Kumar Singh, Adv. for MoEF
' le Ms. Puja Halra, Adv. for 'North ' & South

s MCD. .• i'
» ·' Mr. Biraja Mahapatra, Adv.'with Dinesh"";2.,_ Jindal, LQ,·Delhi Pollution Control

·A C 't&'F- ', ommr .eev >
i Ms.?'A1pana Poddar, Adv. With Mr.

Bhupneder_Kr. 'LA, Central Pollution
Control Board > ·
Mr. Raj'Shekhar Rao and Mr. Nlshant
Kumar and Ms. Shikha Ohri, Advs. for
DMSWSL ·'
Mr. Tarunvir Singh Khehar and Ms. Guneet
Khehar, Advs. for GNCTD
Ms. Deep Shikha Bharati, Adv. for Ministry
of Environment, Forest and Climate
Change
Ms. Sakshi Popli, Adv. for NDMC
Mr. Krishna Kumar Singh, Adv. for MOEF
Mr. Tarunvir Singh Khehar and Ms. Guneet
Khehar, Advs.
Mr. Balendu Shekhar, Mr. Vivek Jaiswal,
Advs. for East Delhi Municipal Corporation
Mr. Matrugupta Mishra, ADO, Mr. Nishant
Kumar, Mr. Piyush Singh and Mr.
Rajshekhar Rao, Adv. for DMSWSL
Mr. Biraja Mahapatra, Adv. and Mr. Dinesh
Jindal, LO

Present:

1

221



Date and
Remarks
Item No.
28 & 27

December
02, 2016

. i

Dr. Abhishek Attrey, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. Manoj K. Singh, Adv. along with Ms.
Nilava Bandyopadhyay, Advs.

Orders of the Tribunal

Original Application No. 281 of 2016

M.A. No. 1007 of 2016

Dimensions of Article 21 of the Constitution of India

were expanded by the Hon'ble Supreme Court of India so

as to include right to decent and clean environment as a

Fundamental Right squarely falling within the ambit and

scope of Right to Life enshrined in Article 21 of the

Constitution of India. This obviously enables the citizens
",

to enjoy such a right without restrictions'and necessarily

imposes an obligation upon the State and its

instrumentalities to provide decent and clean environment

to every citizen of India. It cannot and in fact is not

disputed before. us that all the c§tporations· and the

Public Authorities including the development Authorities
,·

p + i «

'\; . ~ :.' ~· a •- ,,c'.' . . .
are responsible, :for ~nsunng not only that the decent andaare · €

3«a

clean environrrient is provided but also· it so remains
-

« s'consistently' at all times.
• ' 'j ' . ,

THhunicipal solid waste is one ofthe most serious

pollutants in our country particularlyin NCT of Delhi and

its surrounding areas. The Authorities are under

statutory and public law obligation to ensure that the

waste is collected, transported· and disposed of in

accordance with Solid Waste Management Rules, 2016

and does not cause public health hazards, damage or

degradation of the environment of NCT of Delhi.

The first and foremost factor that requires to be

noticed by the Tribunal is how much municipal solid

2
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Item No.
28&27

December
02,2016

waste is generated in NCT of Delhi. It is more than

unfortunate that none of the Authorities, Corporations,

Boards and the State Government appearing before the

Tribunal is able to provide correct figures thereof with

some exactitude. Every Authority shifts the blame to

other and submits that figures/statistics quoted are based

upon the data provided by other Authorities, while

according to the other Authorities the same are captured

from certain studies or surveys carried out by different

Agencies, not part of regular administration or governance

''·
J -

/

i' •. I

__ .. ;-of NCT of Delhi. The Learned counsel appearing for the
' ' ''

Corporations or any other local Authority,v~sted with the

powers and duties for dealing with the· municipal solid

waste has ever conducted any survey directJ.y or'.'through
"'·'·- an agency under their control so as- to ascertain how

' ' c )· r, ,ca_· ,.

_, much municipal_ solidwaste is generated and how it is
; o • " }

- disposed, of in, accordance with Rules of either-2016 or
" •° -- : ' »

<'even that of 2000,.or how it is beingensured'that the huge
~ /i~'-. .,; ' . -- '--~ .~ ~--- \ ,- ~--,-- ' \ ,: ~' !
jiantity of solid municipal,waste generated in Delhi does

j ,. ·. ,· - . 'c fl·-. F ' ' •.» ·.ea w e8 • '
1 1

not cause any health arid environmental hazards in NCT
-- '- \ / , ~ •.a.

, '

~- \..__... i '
However, certain statistical data which have been

accepted by the respective Corporations - East, North,

South Municipal Corporations, NDMC and Delhi

Cantonment Board as a joint statistical data of generation

of municipal solid waste have been filed before the

Tribunal. According to this document, 14100 metric tons

of solid waste is generated in Delhi every day. It contains

approximately 9600 metric tons of Municipal Solid Waste

3

i

Corporations fairly conceded beforeus that none of the

of Delhi.
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which also has an element of inert material or even C&D

waste. According to the Corporations the inert and C&D

waste in this waste is 15%, however, according to the

companies who are running waste to energy plant, inert

and C&D waste municipal solid waste received for

disposal is 20% to 25% at all the three plants of Ghazipur,

Narela and Okhla.

Another constituent of this municipal solid waste is

silt from various drains which is approximately 600 metric

tons per day. Beside this municipal solid waste, there is

bottom and fly ash generated by the three waste to energy

plants.

There are three wastes to energy plants in NCT of

Delhi. These are at Okhla, Ghazipur and Narela. The

waste to energy plant at Okhla has a capacity of 1950

metric tons of municipal solid waste per day. This-plant is
"

stated to have obtained Environmental Clearance- as wellg==.s di_ }

~-. .. :';. ; (_-~, ' . . . j
as consent tooperate from the Authority/ Board, Certain.-

.'

issues with regard to functioning and operationalisation of

this plant have been raised before this Tribunal in Original
"y <

Applicatiori' 22/2013' in the matter of Sukhdev Vihar

Residents Welfare Association· & Ors: vs. State of NCT of

Delhi & Ors. According to the residents this plant is

causing serious environmental hazards and polluting the

air quality and release of fly ash from this plant is

resulting in pollution of the air as well as spreading of

particulate matters in their houses which has made their

living difficult and unhealthy. This matter is being argued

currently before the Tribunal and is part-heard.

According to the Project Proponent and some of the

4
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reports submitted by the Board, emissions from this plant

are within the prescribed parameters. It is not necessary

for us to dwell upon these rival contentions at this stage

and we would deal with all the contentions raised by the

respective parties in Original Application 22/2013

independently as it is a part-heard matter before the

Tribunal. Suffice it to note that this plant has the

capacity of processing the municipal solid waste to the

extent of 1950 metric tons out total 14100 metric tons per

day, of waste generated in the city.

7 However, Learned counsel lilPP.~~g for the Project
)

Proponent (Okhla Plant) submits that they,have capacity

L

\

'

I

of processing 3000 metric tons of municipalsolid waste

and they are in a position to handle arid process the

increased capacity at this stage itself. In .fact the South-. \
-~ \ '

Municipal Corporation of Delhi has also requestedto them
• i ,

to take additional load, of 1000 metric tons per, day and°' e · ,
have askedthe Project Proponent toapply to·DPCC for

• = '

;_;.; 'consent to operateJor enhanced capacity. '
I f"'•' .· ·- ".~ • . ~,. ' ,- ";y, Okhlawaste to energyis.constructedon 15 Acres of
l',-. .en4 .i

, land located in Okhla:near STP plant. 'The entire land of

' the project is used fqr·~w~ste processing. However,
t ,

re', a

segregated C&D, inert waste and bottom and fly ash are

taken to Okhla dumping site which is located nearly 7 Km

away from the plant. Within the land of the plant, it has

established a brick manufacturing plant where bricks are

manufactured from fly ash alone. They are already in

process of constructing automatic waste segregation plant

which is likely to become operative by February, 2017.

Second plant is at Ghazipur which is being run on

5
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under trial basis. It has capacity of 2000 metric tons per

day. The consent to operate granted by the DPCC to this

plant presently has put a cap on its capacity at 1300

metric tons per day. But this plant is receiving only 800

metric tons per day. Learned counsel appearing for the

Project Proponent submits that infact they are receiving

1000 metric tons of mixed municipal solid waste and after

subtracting and extracting of 20% of C&D and inert waste,

they actually process 800 metric tons of municipal solid

waste. After processing the waste, remnants i.e. bottom

and fly ash is collected by this Project Proponent and

dumped at Ghazipur dumping site.As far as 200 metric

tons of C&D and inert waste is concerned, the Project

Proponent is sending the same at the Ghazipur dumping

site. According to the Project Proponent, it has capacity of

process 2000 metric tons of municipal solid waste and

they are prepared to accept the_same quantum of
.

municipal solid waste as they are presently under trial

and have restricted consent tooperate the plant upto

1300 metric-tons per day of waste. The Project Proponent
. ·f . . ,•,

, .• · t
proposed' to apply to the Board for increase in capacity

utilization upto 2000 metric tons per day. Beside this, a

sister concern of this Project Proponent is operating C&D

processing plant at Shastri Park which is just near to the

site of this waste to energy plant and if the concerned

Authorities grant consent to operate to the said plant, it

has capacity of processing 500 metric tons of C&D waste.

Then, not only, that there will be no occasion for the

Project Proponent to dump the C&D and inert waste at

Ghazipur dumping site, even the inert and C&D waste

6
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from other places can also be processed at the Shastri

Park plant. The Project Proponent has submitted a

comparative emission parameters statement from its plant

to show that not only it is complying with the prescribed

standards under consent to operate order, even it is Euro

norms compliant. The table showing the comparative

parameters are reproduced as under:-

Compound Unit Test Euro DPCC
Name Value Norms Norms
Particulate Mg/Nm 6 10 30
matter (PM)
Nitrogen Mg/Nm 57 200 350
Dioxide (as
NO2) --

r Sulphur Mg/Nm 0.0 .50. 100
-- Dioxide (as

--
I

~ -- / SO2) l )
I / "

' "
r Carbon Mg/Nm 31 50 ' 100-

•; Monoxide (as
las CO) • I

- Hydrogen Mg/Nm 11.8 10 50-·- /,\ ' Chloride r­,. I / ;;. _

I r ' (HCL)) -- \

' ..___,_ . Lead (pb) -Mga/Nm 0.38 .O.5t' - ..::ci, ' 0.1'·
·¢ ­ !,, ' ·

­ I
,,

Total Mg/Nm 0.009 _ 0.05 0.02
t --.,-- -;:. 'l- I ·-,

- .. Mercurv (Hg) .,.r· '
I :: ~ %

; '' Total Dioxin hgl'EQ/Nm3 o.015~ 0.1 0.1
n ,.

&: Fufas "
/ \ - - I'\ •?

;;- [ \ r
d . OCDD J\ I

( &-· '·- '..... --·'I,/ CDD
~ .).

f - ' , 4- '·
...., \';-_ -· - ~-~--y · _,._,_-/'

• I , , •• ' . •\ ;.' • . . . ·• ij i ;- , . j
The submissions on behalf of the Project Proponent

. - /".

l ,--- ·-.. ✓~~-. ~, .
· is that their capacity forprocessing the municipal solid

waste should be increased· to 2000 metric tons and C&D

processing plant at Shastri Park should be made operative

immediately. This plant is located in 5.65 acres of land

and does not have its own dumping site for dumping and

its of waste rejects and fly and bottom ash are dumped at

Ghazipur dump site.

Lastly, we shall proceed to deal with waste to energy

plant at Narela Bawana industrial area. This plant is

7
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located in 100 Acres of land with its own sanitary land fill

site admeasuring 28.5 acres. This plant has capacity of

processing 2000 metric tons of waste per day. The plant

is actually receiving 2000 metric tons of municipal solid

waste out of which nearly 280 metric tons is found to be

inert inclusive of C&D which is segregated at the

threshold. The project has its own automatic waste

segregation plant. This project comprises of composting,

RDF and then the waste to energy process. However, this

plant does not have its own plant to manufacture bricks

from fly ash or bottom ash.

This plant is also being rununder. trial and has

obtained Environmental Clearance
\--" .- <

as well as consent to

- I '-. !

operate from MOEF and DPCC respectively. The Delhi

Electricity Regulatory Commission has fixed the ,tariff rate

for sale of power of this plant at Rs. 7.03 per Unit. As per

the agreement between the Corporation and - Project
- s ,

Proponent, theyhad agreed to sharer@venue to the extent
..

of 3% payable 8 years from the data of commission/start
l

of power generation starts. Project does, not transport or
· • 1.

·±-: A •send any of its waste or fly ash / bottom ash outside its

plant. The entire inert waste is dumped within its owns

premises and is appropriately stored. The Project

Proponent does not have its own brick manufacturing

plant.

Learned counsel appearing for the Corporations

submits that the Corporations are supporting the

operatonalisation of these plants and would ensure that

the requisite quantity of municipal solid waste is sent to

these plants, as per their agreements with the

8
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Corporations. They also pointed out that Lieutenant

Governor of Delhi had taken a meeting and directed that

enhanced capacity of the plant at Ghazipur should

become operative at the earliest and 2000 metric tons of

waste should be provided to the said plant and its process

capacity should accordingly be increased.

It is also pointed out that an Agreement has been

arrived at between the National Highway Authority of

India, Road Transport & Highways Ministry and the

Corporation under which the existing waste would be

.• 7segregated, collected and utilized
\

by NHAI for

/

,,
construction, expansion of road or any 'other project for

1- .\
I

embankment and bituminiz ation of NH24, and other
\

i ­
projects.

Okhla plant has been

.. •.

subjected to/~ various
.0

•• inspections by DPCC and CPCB, besides the Inspection

conducted by the Joint Inspection Team constituted by
•. --~ .c' .- ~-) ,. /--:~: ; ':~- ~,;., ·~' ' :· }

."; the Tribunal:. Initially,deficiencies were pointed ·orit in the
, •-- ,o4'plant in relation. to emissions.However, thei last four
y . - .·.,, ' ·"

, reports have'reflected thatthe project is being operated
)· • .sf ·
,',properly and; its lemissions are' as per the prescribed

;

-' standards. However, certaindeficiencies with
' -· ··~-~/

segregation of the waste have been pointed out.

regard to

The Plants at Narela and Ghazipur have been

granted consent to operate after they were subjected to

proper inspection in accordance with law by DPCC and

the team responsible for issuance of Environmental

Clearance. Even during the pendency of these

Applications, the joint inspection team constituted by the

Tribunal was directed to inspect these plants and report to

9

229



Item No.
28 & 27

December
02, 2016

the Tribunal if they were in operation and their work had

been concluded. The Joint Inspection Team reported that

their construction work and other processes were

completed in all respects, including anti-pollution devices.

Therefore, both these plants were permitted to run on trial

basis by the respective corporations and DPCC. Till date,

they are operating on trial and no complaint has been filed

either by authorities including the Board or any other

individual for that matter. It may be noticed that the joint

inspection team was constituted under the order of the

Tribunal consisting of Secretary .of Environment, NCT

Delhi, Secretary of Power, Member Secretary of CPCB,

Member Secretary of DPCC, Sr. Scientist from MoEF, Sr.

Officer from the Irrigation Dept. of State of U.P. and Chief

Engineer of the Corporation. The Report of this High

Powered Joint Inspection Team has been placed oh record..
As already noticed in this Judgment; we are primarily

..se . i. ,

p7+

dealing with the plant at Ghazipur and Narela' and would

. · be dealing with Okhla plant separately in O.A..No. 22 of

2013.
'', • A

Before we proceed to discuss/themerit of the case,
·,.,.-----:··-:

1 we must dwell upon one of the important aspect of this

case relating to fly ash. As noticed above, all the three

waste to power energy plant operating in Delhi generate

ash as under:

• Okhla plant generates 50 metric tons of fly ash

and 150 metric tons of bottom ash, total is 200

metric tons.

• Narela plant generates 30 metric tons of fly ash

and 70 metric tons of bottom ash, total is 100

10
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metric tons.

• Ghazipur generates 20 metric tons of fly ash and

50 metric tons of bottom ash, total is 70 metric

tons.

Nearly 1000 metric tons of fly or bottom ash is

generated at Badarpur Thermal Power Plant which is

presently lying closed. In other words, besides, handling

14,100 metric tons of Municipal Solid Waste every day,

Delhi is required to handle 1, 370 metric tons fly ash and/

or bottom ash. Needless to notice that mere dumping of

' 'i I 1,--· /-.­
'I

___ 7this quantity of ash would be most_ improper as fly ash
·'with the wind would become part of air pollutants in Delhi

\- I

and would obviously deteriorate the ambient air quality

causing environmental and health hazards·.

The MoEF had on 14th September, 1J99/i.ssued a
' ,, '

::-, }

notification under,_Rule 3 of sub-Rule-3 and'-Rule-·5 of the
1 .

Environmental Protection Rules, 1,986 re,ad_ yvi:fh sub
.. ii .. 5

Section 1 arid~Clau~e. 5' of sub-Secti_orl 2 or sub-Section 3
L .o ::_,_-=- -::. '\

'. T~:~and Section 5 of the Environmental Protection Act, 1986.
4::",, ..• - . ' ' . ."'; . '\_,.·. i

ltias, to provide compulsive ·utilisationof fly ash for
) "- \ - •. :, · .~>·,, ,. -..- • f __ .. - · /

i manufacture ofcement; bricks, blocks, tiles etc. as well as
"- a

\
- ' restriction on manufacture ofclaybricks in terms of this

··---~ __) ·-· \..__~_..,...,/'
Notification. Fly a~h would)nclude bottom ash. In terms of

this Notification, the fly ash means and includes all

categories or groups of coal or lignite ash generated at

Thermal Plant collected by ESP and other specified means.

The Notification of 14th September, 1999 has been

subjected to various amendments and the last being on

25th January, 2016. Notification stated that no person

shall, within the radius of 100km from coal or lignite

11

--­2»
¢, A4
tr¢

231



Item No.
28 & 27

December
02, 2016

based thermal power plant, manufacture clay bricks or

tiles or blocks for use in construction activity without

mixing atleast 25% of ash (Fly ash, bottom ash, pond ash)

with soil on weight to weight basis. The Notification also

specified the minimum percentage of fly ash by weight

that was required to be used in a particular building

material or products. The radius and the percentage kept

on varying with each Notification, to increase the radius

area as well as percentage. In terms of the last

Notification, the radius of 100 kms stands substituted by

·radius area of 300km. The purpose and object of the
• •

'Notification was primarily to restrict,effect.and encourage

prohibition for use of absolute clay bricks and encourage

use of more and more fly ash, bottom ash and pond ash in

manufacture of bricks, blocks, titles and allied

construction materials. The Notification issued by'Central

Govt. wasadopted by Government ofDelhi. In fact, PWD,
[,

NCT Delhi "issued a circular that .in'"' construction of all
.- -· ,%

govt. buildings' the bricks manufacture with fly ash in

terms of the Notification should be used and clay bricks
• !

should nibe used in such constriction activity. Despite

such legislative directions and-' executive orders,

manufacture and use of bricks containing fly ash to the

prescribed extent remained hardly implemented.

Enforcement of this Notification is both in the interest of

Environment and Public Health. It was expected from all

the concerned authorities to enforce this condition without

default. Needless to notice that both, Centre and the State

Govt., are vested with punitive powers in the event of non­

compliance to the directions issued under Section 3

12
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and/or 5 of the Environmental Protection Act, 1986.

The Applicant Ms. Kudrat Sandhu has raised a

specific issue with regard to mismanagement of municipal

solid waste in Delhi as well as with regard to terrible

conditions that are prevailing in relation to landfill sites.

According to her, there is acute shortage of landfill sites in

Delhi to the extent that the existing landfills sites at

Bhalasava is 45m high, in violation to the norms of 30m

as prescribed in the Municipal Solid Waste Manual. At

this site the mixed Municipal Solid Waste is being dumped

,
/ ' .-'

... ;indiscriminately and in violation.to _the Municipal Solid
' ! •
Waste Rules, 2000 as substituted by., Solid Waste

Management Rules, 2016. Besides generating. foul odour

these sites are consistently source of airpollution. The

sites are always at fire due to both intentional and
\ ~ ......... . ,•. _-1

unintentional reasons. The dumped waste generates
,' ti,

methane which carcause fire Corporation 'or: its : agency·..e;
.2 responsible for dumping waste mayalso be responsible for
l,.. ::> - •·~,--_..,,.. , '. :. ·, )·'\'. •• _,.--,

•-the fire. In different cases, various photographs have been' •. -z-, ° ',
placed, to show that Municipal Solid • Waste is being

j ' '. <•, I ',.•J,.~ ,
• ,consistently burnedat 'different sites asWell as in the

-- I ,.
colonies. The continuousburning of the waste including

I _:''\ ,/

plastic either at the landfill site or at different locations

emits gases which are injurious to human health and in

fact, are carcinogenic. The situation at other landfill sites

of Okhla and Ghazipur are no different and no useful

purpose would be served by repeating the same sad state

of affairs. Suffice it to note that all three landfill sites are

source of serious pollution and cause continuous threat to

environment and health. We are in agreement with the
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233



Item No.
28 8 27

December
02, 2016

contentions of the Applicant that these sites are not being

maintained in conformity with either the Rules of 2000 or

2016. Infact, the waste is being dumped in violation of the

prescribed rules and they are not segregated at all. Most

of the waste, even if segregated at source, is brought to

community dhalaos where it gets mixed, defeating the very

purpose of segregation at source. Further, the waste is

again transported in an unsegregated form to the dump

sites or to the waste processing plants in complete

contravention of Rules of 2000 or Rules of 2016. Also,

there is no proper covering of clay,and to say the least,•'--- J .·J

there is no spray of disinfectants as required under the

Rules. To add to these, Learned counsel appearing for the

DPCC submits that all these sites are operating without

any authorization. The DPCC had imposed fine upon the

Corporations which has not been paidby them. fa light of

the scenario afore-stated, one fact becomes evident and
.a - !'.­

i~ "'

cannot be 'disputed that all Authorities, Boards and
a c. ,o ,

4
Corporations have miserably faile~, to save the, city from

environmental and health hazards resulting from massive
n- r

generatiohbiofmunicipal solid waste that is nearly 14000

metric tons per daywhich includes the fly ash and bottom

ash generated by the three plants. All these Corporations

and public Authorities are obliged to ensure proper

collection, segregation, transportation, processing and

final disposal of municipal solid waste. At each stage,

there is clear violation and non- performance. Regulatory

and supervisory Authorities like CPCB, DPCC and other

higher Authorities have not been able to perform the

functions as contemplated under law to prevent and

14
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control the menace of pollution arising from municipal

solid waste. The scene of scattered municipal solid waste

all over Delhi is a fact which cannot and infact has not

been denied by the Learned counsel appearing before us.

There has to be implementation of law and

directions of the Tribunal at micro and macro level. The

helplessness on the part of the State including financial

limitation, is no excuse for enforcement of environmental

rights and particularly rights falling under Article 21 of

the Constitution of India. The Corporations, Development

7Authorities, Cantonment Board andall such Authorities
,

as well as supervisory Authorities must rise to the

occasion and perform. They have to demonstrate, the NCT­ \
of Delhi, the Capital of our country can',15e·a tity free of

pollution arising from municipal solid waste and we are._.- ·
quite hopeful thatjt is a achievable goal. The ,Authorities

=,,
must changetheirapproach and set the, priorities for

">--..=» .o ' . . '

• 'u 3, consideringthe urgency in view ofpublic health. The
,._ "- -- - - . 1\ -

·• • I '. .-- '

@Authorities must take all concernssteps and as would be
•f'C~\_ - - .~ - /~ -.., .._ •--.:~ ••~{~ l . ,1 •~-./ :, .•J./

evident with/the directions,that we propose to pass, it is
'.--.,m&, ,achievablewith large. benefits for theenvironment and

._ ·• . . 7
publichealth, the greatest concernfor the resident of

Delhi as of now. There is no other crises as equivalent to

the air pollution and other pollution in Delhi and we must

provide due remedies for the same. At the cost of

repetition, we may notice that even if all the three waste to

energy plants operate to their optimum capacity, in terms

of consent and Environmental Clearance granted to them,

still out of which 9600 metric tons of municipal solid

waste per day, the citywould be left with 4900 metric tons
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municipal solid waste per day besides 600 metric tons silt

from drains and road sweeping and 3900 C&D and inert

waste.

There is no clear map ready to deal with the huge

quantity of waste which remains with the Corporation

after providing waste to these three plants, as per their

capacity. Besides this, another factor which has not been

taken note of is that, there is some quantity of waste, in

addition to the municipal solid waste and all other waste

which is not collected by the Corporation or other

agencies. According to the Applicant still there is more

waste which is apparent at various locations, thus adding

the deposition to waste collected fron different places of

Delhi. The percentage of uncollected waste has not been

estimated by the Ministry of Environment, Forest and

Climate Change, DPCC, CPCB' ·and Corporation.

According to. the Learned counsel appearing for the

Corporation, it is approximately 5%," while the Learned
.» ••counsel appearingfor the Ministryof Environment, Forest

and Climate-Change puts the figures at10%. .The Learned
' i , ' ,_f'-, 1'1, ' ··: ~ • ,.f ,1- e-·· '

counselappearing forthe Ministrydf Environment, Forest

and Climate Change statethat based on the information

given by Central Pollution Control Board, uncollected

waste is nearly 10%. We do not think it necessary- for the

Tribunal to get into the controversy regarding the

computation of waste generated. The fact of the matter is

that the waste of all kind generated would be in the range

of 16500 to 17000 MT/day approximately.

In our considered view the following directions are

required to be issued in the interest of environment and

16
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public health:-

1. We direct all authorities concerned to ensure that

the waste to energy plant at Narela and Ghazipur

operate to their optimum capacity in accordance

with law, in terms of the conditions of consent to

operate order granted and the environmental

clearances.

2. All the Local Authorities and the Development

Authorities shall ensure that segregated municipal

solid waste is supplied to the waste to energy plants

their Agreement.
.- ! . ·-
/
I -·-J

>

in Delhi in accordance with'terrs and conditions of
. ·-' _I\

'
\

3.
\

The plant at Ghazipur is presently ·receiving only.
1000 MT of mixed municipal solid-. waste out of­

~ 7-._ ;

which 200 .metric tons is ex~~t1ded ·a~-- inert and

Construction andDemolition debris (in short 'C8D')
+ 1 t ,

,_, ,.,,--) !

waste thus,leaving 800 MT of'mixed' waste to be
' , A, r

_ processed inhe plant for generation,ofenergy. This

.plant 'is capableof manufacturing Refuse Derived
,··~- -·\-.:---·r __ ., - , - - - - :- .r\\ r;:-:-. V - \ -> _• i'
Fuels (in y sh6rtRDf and then use the same for

I__ .,.

.'- marketing purposesor entirely and partly for
' .-- ··~ .""

generation of energy within the plant. We direct

I r-.
I

.
/

East Delhi Municipal Corporation to supply

immediately, at least 1500 MT, of municipal solid

waste, out of which upon exclusion of segregated

inert and C&D waste, at least 1300 MT of waste

should be available to the plant for the purpose of

manufacturing of RDF and generation of energy.

The plant in terms of consent to operate can process

17
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!

1300 MT of municipal solid waste while it has a

capacity of 2000 MT of waste.

4. We grant liberty to the plant owner to approach

Delhi Pollution Control Committee for operating

with increased capacity of 2000 MT. If such an

application is filed, the Delhi Pollution Control

Committee shall dispose it with utmost

expeditiousness, in any case, not later than two

months from the date of filing of such application, in

accordance with law.

5. The C&D waste plant at Shastri Park is ready to

operate, in all respect. We direct the Project

Proponent to approach all the concerned Authorities

and complete all the requirements of law,including

consent to operate and Environmental Clearance, if
a%".

required. All the authorities ,concerned including- /. '
DelhiPollution Control Committee and NCT, Delhi

shall fully cooperate and ensure that this plant

becomes operative at the earliest in. any case, not', '. • • . I I . , .'

1ate(tan sixweeks from today.

6. We make it clear that we are not issuing directions

to any Authority to grant consent/permission if the

plant is not entitled to perform in accordance with

law.

7. The plant at Narela is a kind of self-contained plant

as it has its own landfill site adjacent to its premises

to dump inert waste. It is the exclusive

responsibility of the Project Proponent. It has a
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I -f •-- I

S_3

capacity of 2000 MT/day processing of municipal

solid waste and it is presently receiving 2000 MT of

municipal solid waste. Out of this, as already

noticed, the plant is getting about 20% of inert and

C&D waste which leaves the plant with

approximately 1600 MT of municipal solid waste.

Thus, we direct the Corporation to permit the

Project Proponent to collect waste to the extent of

2400 MT/day so that it can operate to its optimum

capacity after segregating inert and C&D waste. The

Corporation and the Project Proponent is ad idem
; ·,

that the Delhi Electricity Regulatory Commission
' ' I

has fixed tariff of power charges@ 7.43% per unit.

Furthermore, revenue sharing shall, be· effective

I ­
,, '

,, ,1

'

t
'

between the parties @ 3% but from-.the date they
4

commission generation of power: This·,)1owever, is. I C-

an interim_ direction without prejudice to the rights
:' , " " \ s ,

.3 and contention_ofthe parties. _Under theagreement.- ­,' between the parties dated'17th July, 2009, clause
-~ l:r"~\ - - /, . ->:_~~:--~·->--. ,·_:-..t-_/ / l \ ,~.r. __ ,./

,,12.2 is' the arbitration, clause for resolving dispute
_h, •• .,-A
.) between the parties. The Project Proponent or the

' Corporation, as thecasemay be, are at liberty to
- '....
invoke arbitration proceedings in accordance with

the agreement and the rate and date both for

revenue sharing would be fixed by the arbitrator

and the parties would be entitled to proceed with

reference to the interim directions issued by the

Tribunal above.

8. The Project Proponent shall start revenue sharing

with the Corporation from the date on which plant
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arbitration. The Delhi Electricity Regulatory

Commission shall deal with the matters of approval

of power purchase agreement with utmost

expeditiousness, with respect to generation of power

and its sale.

9. We expect both these plants to operate to their

optimum capacity without causing any pollution

either in their process or through their emissions.

They shall operate strictly ~t per the prescribed

norms in relation to ambient air quality, stack

emissions provided under the Air Act and collect

and dispose of waste strictly in terms of Solid Waste

Management Rules, 2016.

10. In the event, they are found afdefault at any one
I

point" of time, they shall; · be liable to pay
hes.

Y

environmental compensation 'of Rs. 5 Lakh for each

default. The default would be determined by the
, 1 '

joint/inspection team that we will constitute under

these directions. .•

11. The joint inspection team shall consist of Member

Secretary, Central Pollution Control Board; Member

Secretary, Delhi Pollution Control Committee;

Senior Scientist from Ministry of Environment,

Forest and Climate Change and a member of faculty

nominated by the Director, I.I.T., Delhi.

12. The Okhla plant shall continue to operate but it
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'

55

would be subject to the orders of the Tribunal that

may be passed in Original Application No. 22 of

2013.

13. This committee shall be Supervisory Committee and

would visit the plant in question at least once in two

months. The day-to-day working of the plant shall

be examined and report be submitted to the

supervisory committee by a team selected by the

Supervisory Committee consisting of members of the

above organizations.

' .,
14. We also expect that all the Authorities would

cooperate and provide required assistance, help and
·! \

guidance to the plant owners if theyare found to be
..­

deficient and not performing as per ,tpe prescribed,
norms. Ppllµter Pays Principle"has to be):tdhered to

i
but it should not..be converted into 'payandpollute'.
," •- { 'e ,

The goal of achieving decent and clean'environment
' ·, (_

•.

··-=----~-- ,; --. ' / \.\ _. . ·_.:

is possible. only with due cooperation of the
/,~ ~' '-·_, ·-- ""· .\ ..... _,, .. ~ ,,,/

&:.- • °• Authorities, in the position · of satisfactory
• .... ·: -- - "· r--._\ t;)"'-·.; _.,, _, -,, \ _,,. ,·performance 'by'ihe Project' Proponent and full

\ -- - "'·cooperation from thepublic at large. The public
( /

r-- -........-
cannot ignore its duty provided by the constitution

itself under Article 51 (g) of the Constitution of India.

There are three landfill sites/dumping sites in Delhi

at Ghazipur, Bhalswa and Okhla. Each of these

sites is a depiction of mess that can be created

adversely affecting environment and health of the

people of Delhi.

All the Corporation, Delhi Development
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Authority and all other public authorities including

Government of NCT, Delhi are directed to take

immediate steps for reduction and utilization of

dumped waste for other purposes. We are informed

that an agreement has been entered into with

National Highways Authority of India and the

Ministry concerned for utilization of the segregated

waste from the dumping site for the purpose of road

construction including expansion of National

Highway No. 24. We direct Corporation and all

Authorities to take all appropriate and immediate

steps for segregation of waste in terms of the

agreement entered into by ther. Maximum efforts

should be made to utilize segregated waste for road

construction of NH-24 in terms of the agreement

and even other roads. We hereby direct CPWD,

PWD, Delhi to take segregatedwaste from all the

three dumping sites and use the same for
'

construction of the road andembankment, wherever

required.
$

@ y ·,
i We hereby appoint a High Level Committee

r'

under Additional Secretary, -··Ministry of Urban

Development, Govt. of India, comprising of

Secretary, Environment; NCT, Delhi, Chairman,

CPCB; Chairman, DPCC; DDA and all Municipal

commissioners. The Committee shall prepare a

clear cut action plan for disposal of entire solid

waste generated in Delhi and shall prepare a

comprehensive plan for Bio-stabilization of all these

sites and submit it before the Tribunal within one

22
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\
I_

month. The Additional Secretary, Ministry of Urban

Development would be entitled to co-opt or call any

other person besides members that we have directed

i.e. Delhi Pollution Control Committee, Central

Pollution Control Board, CPWD, PWD, Delhi

Development Authority and Corporation.

All the Corporation, Public Authorities, Delhi

Development Authority, including Ministry while

issuing tender for construction of road in any part of

NCT, Delhi would make it compulsory, to whomever

- ;i the work is awarded, to utilize the usable waste for

the said purpose.

15. It is stated that one point of time. there ;were nearly.. ',
\

24 landfill sites for waste management'. identified in

the Master Plan 2021. We direct the Committee

' 1
I- --· ;:>
'. in, Delhi, therefory(If]ias becOmes necessary that

f

constituted above, chaired by Ad.ditiohal sehetary,} =-­
U 1

UrbaJ]._pevelopmept, to identify and submit report to
• 1 - t

- the Tribunal as_t6 the possibility of providing landfill."· '-'---.· · ',; - site for waste managementin Delhi particularly out
~-:-:".. _,., '~-' - -_;·-.:::~ _"l ·-..-.._i , /

-A,of 24·sites stated in, the Master Plan. We are
+.e ,lM» + '
~ - Iv --,2+..- - Me·ts ', I
informed bl'thGvernmenit 'about scarcity of land

,_ -- '\__ .( .,.

we should have greater number of Waste to Energy

Plant and RDF Plant so that the waste generated

can be processed and very limited residue remains.

The remaining residue is manageable, possible to

store and to dump the same without adversely

affecting environment and public health. We

further direct Public Authorities, Corporation and

Development Agencies to ensure that these dump
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'• I

sites are covered with clay particularly disinfected in

terms of Solid Waste Management Rules, 2016

without any further delay.

16. From the entire discussions above, it is evident that

none of the authorities whatsoever till today has any

correct data of generation of municipal solid waste

with all its components in Delhi, upon conducting

physical survey. We have no hesitation in observing

that the statistics and data furnished to the court

and Tribunal are based on some imaginatory figures

of questionable authenticity.. _~Everybody relies on

data furnished by the other or-by some studies to

which they were not involved as a party. It is

undisputed before us that none of the Corporation,

Delhi Development Authority or any other agency

responsible for development has ever physically

conducted survey to collect primary data even for· _ ·

smaller part of Delhi so as to find,out the exact

•generation of municipal solid waste, per capita,
//

• +which is formally stated to-'jbe: adopted by them.
-s '­

Therefore, we direct each Corporation, Development

Agencies or Authorities to at least pick up two

colonies, one from unauthorized colony and one

from authorized colony, under their jurisdiction.

They shall engage agencies who shall collect data in

their presence or collect data themselves in relation

to population as well as municipal solid waste

generated in that colony as a whole or per capita

and they shall also state the composition of waste.

The Corporations will maintain special records in

24
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J l,

( \

\

regular course of day-to-day business showing as to

how much waste has been collected, its components

and how much waste remained uncollected. The

Corporation will also ensure that such waste, if

collected by the Corporation, it should be at the

source or in any case at the Dhalao or point of

collection.

17. We direct the Commissioner of each Corporation to

submit a scheme before the Tribunal for providing

incentive to the people who give segregated waste at

source, by way of rebate in 'property tax and on the
-- [3 -,

. 'other hand to impose penalties on residents,
.Ti

societies, RWAs who do not provide "segregated\ .. ~... .
\

waste. It should be kept in mind that"on Polluter
\
\

Pays Principle, each person wouJd be liable to pay
,

for causing pollution, if the waste is generated. It is
• S+ . .,, i

--· • !the duty of acitizen to ensure, that 1said waste is
J ~- ·., •. ·.:-::·:'_:_/' .•,-· ·-__.,.__,

handled properly and not to cause ab.y pollution or
• t••1.cs. ·'

cause inconvenience to other persons. The entire
'l.'\" ·-,.. I_,.· ,. ' : ....

burden. cannot , ·beshifted on the state and5ts·- ,
authorities. It shall be submitted, within one.-- -/,,··

month, to the Tribunal.

18. All major sources of municipal solid waste

generation - _hotels, restaurants, slaughter houses,

vegetable markets etc. should be directed to provide

segregated waste and handover the same to the

Corporation in accordance with rules. Any such

body, person, hotels, residents, slaughter houses,

vegetable markets etc. which does not comply with
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the directions or throw their waste over any drain or

public place shall be liable to pay environmental

compensation at the rate of Rs. 10,000/- per

default. It is their obligation to segregate the waste

at their place and handover the same to the

Corporation centers for waste collection or the

Agencies appointed.

19. The NCT, Delhi, all Authorities and concerned

Ministries will ensure complete implementation of

the notification 1999 as amended by 2016, in all

respect. The Delhi Development Authority and

Corporation shall collectively consider and submit a

proposal to the Tribunal for establishment of brick
,

manufacturing plant with mixtures bf fly ash. We
•direct that all the construction activity in Delhi

should be preferably done, to the extent notified in

thenotification, by bricks produced from such plant
. ' - - » _ ,

•rather than clay bricks. 'The Government has

already issued directions thus it will be the

obligation of NCT, •,Delhi to-1see that direction is
·i ·° !

I

implemented in its spirit and substance. The

possibility of establishing more such plants should

be comprehensively examined. We may notice that

there are at least 3 or 4 thermal power plants within

300 Kms. which are generating considerable fly

ash/bottom ash. The Government and Authorities

concerned should ensure that the fly ash/bottom

ash generated or collected in ash ponds shall be

utilized for the purpose of manufacturing blocks etc.

and is not merely dumped. We further direct that
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wherever fly ash or bottom ash is dumped, should

be sprinkled on regular intervals and should be

particularly covered by all the Agencies,

Corporation, Project Proponent and other concerned

stakeholders.

20. We direct that Corporations, Development Agencies·

and Fire Departments of Delhi should ensure that

none of the dumping site is ever seen at fire. It shall

be a collective responsibility and Fire Department

shall, in consultation with the Commissioner of

Corporations, fix responsibility and dedicated fire

vehicles would be made available. for each site, in

addition to their normal duties.

' •
I

\
l ,. "

21. Wherever it is feasible, the waste shall be composted
'i \

or biomethap.ated near to the pofut of its generation
» -;

- - 'and collectionand in that case it{may-not be
: } e ;

necessary for_transporting the, compostable waste to
'*~----; ' .' - ' /\
·. .7the landfill site or waste pr;C>·§_essing plant. _i We direct

'/:~, - --- ~- ,__ ....._,._ ' ' •-:,_' - •'

SC::.that the Corporation shall make every attempt to
.:.... 1" <-~~ ' ,I ry _-,-- ! ,\ :1 f" .. ~~ ~A~~\ \t'-- _., . ;' ·:, L' ,.. ✓ ' /

segregate; c"d.IJJpostable and· C~D waste out of 4900
- , - ~
.' -- MT municipal solid'waste thatthey receive. That

', ' --- \.:;__;- , .r~'

segregated C&:D waste along with 3900 MT C&D.. ,

waste collected shall be utilized henceforth for

construction activity, particularly in relation to road

embankment wherever needed and other allied

construction project. Every Public Authority, all

Corporations, Cantonment Board and Delhi

Development Authority should immediately stipulate

such a condition in their tender documents.
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22. The High Level Committee constituted under this

order shall be at liberty to require NCT, Delhi and

even the Government to provide fund for compliance

of these directions and implementation of the

project prepared there under. The Corporation and

Public Authorities would also be at liberty to invoke

Polluter Pays Principle and require the public at

large to pay for that purpose.

23. We further direct that the use of disposable plastic

glasses is prohibited in entire NCT, Delhi at hotels,

restaurants and public as wellas private functions.

The NCT, Delhi shall take appropriate steps against

storage, sale and use of such plastic material at

above places and it shall stand prohibited w.e.f. 01st

of January, 2017.

24. There should'be segregation of-waste at source. In
g=en =

·
orderto ensure that the wastesegregatedat source

»

is transported, stored and processed separately, the

existirig Dhalaos wherever constructed within the
, .· ·• •· 4 •limits of NCT, Delhi should be corripartmentalized,

'one chamber for bio-degradable waste, the second

for non-biodegradable and recyclable waste and the

third for the hazardous & other wastes. Even,

wherever Dhalaos are not provided the concerned

Corporation should provide/construct three

separate bins as indicated above, of proper sizes

which can be mechanically handled and are in

accordance with Solid Waste Management Rules,

2016.

28

248



Item No.
28&27

December
02,2016

25. The planning and municipal authorities shall, while

approving the layout plan for new housing colonies

where the area exceeds 5000 sqms, mandate

provision for decentralised processing of segregated,

biodegradable and compostable waste of the colony

within its premises in terms of the Solid Waste

Management Rules 2016. Even in respect of the

existing Colonies/Group Housing Societies/

Residential Welfare Associations, the Planning and

Municipal Authorities should identify areas within

_,-•· 1 the premises of colony,/ RWA where such

decentralised processing -I?iodegradable/

Such

compostable waste could be carried out either by

biomethanation or composting.

Recognising that the waste generatedi Delhi will
\ }

"
have to ,be processed within 'its tertjtory, all the

==-, {
Municipal 'authorities, other 'public 'authorities

; : ·r.•
includingDDAand State ofNCT De]hi sl;lould draw

~ . , I •

' - s Iup anintegrated waste managementplan for city of

26.

es f

: ·
· ·"~DelhL identjfyirlg: "11$dfill sites, improvement of
- ' ,' , , J , , I ,, V -~ I ' a• E s.a ­

._ existing iainn! sites as 'also the efficiency and

­ functioning of waste processing units.

v
I

I

. . 1 -

integrated action plan shall be prepared within a

period of two months. The Committee Constituted,

under para 14 of this order, should examine and

submit the Action Plan to the Tribunal, within the

period specified above.

27. We direct that all the concerned Authorities,

Corporation, Delhi Development Authority,
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Cantonment Board, NDMC, all Boards, Project

Proponents, Railway, NCT, Delhi should co-operate

with each other to comply with these directions in

their true spirit and substance. In the event of

default the person, irrespective of status in

hierarchy of the Government or Department, shall

be liable to be proceeded against personally in

accordance with law. Both the Committees

-
I

constituted under this order shall submit their

reports to the Tribunal within the specified time, in

any case, not later than six weeks from today.

Report as and when submitted shall be numbered

separately by the Registry and matter be placed

before the Tribunal for appropriate orders, We grant

liberty to the applicant to approach the Tribunal in

the event of non-compliance of the directions

contained herein.-.2

Withthe above directions, Original Application No.
·«)

281 of 2016 stands disposed of, without any order as to

cost.
¢

M.A. No. 1007[2016

The M.A. No. 1007 of 2016 does not survive for

consideration as the main Original Application No. 281 of

2016 itself stands disposed of.

Thus the M.A. No. 1007 of 2016 stands disposed of

accordingly.

Original Application No. 22(THC) of 2013

List this matter on 07h December, 2016.

.......................................... ,CP
(Swatanter Kumar)
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December (U.D. Salvi)
02,2016

.......................................... ,JM
(Raghuvendra S. Rathore)

.......................................... ,EM
(Bikram Singh Sajwan)

.......................................... ,EM
(Dr. Ajay A Deshpande)
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELH
5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-1100O

visit us at : http://dpcc.delhigovt.nic.in

F. No. DPCCIWMC-II /2019/ 7690- 7692 Dated : 06.10.2021

CONSENT ORDER

[Waste to Energy Plant & Associated Activities]

Name of the Unit

Address

Consent Order No

: M/s Delhi Municipal Solid Waste Solutions Limited

: Sector - 5, Behind Pragati Power Plant, Bawana,
Delhi - 110039

: DPCC I WMC 11/2021/

Date of Issue : 06.10.2021 Date of Expiry : 04.05.2026

Product/Activity : Waste to Energy Plant (1300 TPD and 24 MW Capac

by Processing of Municipal Solid Waste

Delhi Pollution Control Committee
4th & 5th Floor, ISBT Building,

Kashmere Gate, New Delhi-1 10006

DEEPAK KR. SINGH

w« $%
Senior Environmental Engineer

(Issuing Authority)
.>.Assistant nvuronmenta ngmneer

(Verified by)
M.I. Siddiqui

Asstt. Environmental Engineer
Delhi Pollution Control Committee

5th Floor ISBT Building
Kashmre Gate Delhi-11O0O8

This Consent to Operate (Renewal) is hereby granted under section 21 of the Ai

(Prevention & Control of Pollution) Act, 1981 and under section 25/26 of the Wate

(Prevention & Control of Pollution) Act, 1974 under Red Category. This Consent i:

subject to Terms and Conditions including prescribed standards enclosed herewith fo

compliance.

Enclosure: Terms and Conditions of Consent to Operate (Renewal)
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- 64
Terms and Conditions of Consent to Operate (Renewal) to Mis Delhi Municipal Solie

- Waste Solutions Limited, Sector-5, Behind Pragati Power Plant, Bawana, Delhi-110039,
\...
I. The Consent to Operate (Renewal) is granted for the Waste to Energy Plant & Associated Activities

(1300 TPD and 24 MW Electricity generation Capacity) by Processing ofMunicipal Solid Waste.
2. The Consentee shall comply with the conditions prescribed by the Ministry of Environment, Forest

and Climate Change (MoEF&CC), Govt. of India in the Environmental Clearance given vide Letter
F. No. 10-67/2009-IA.III dated 08.05.2012 and Consent to Establish issued by DPCC for Waste to
Energy Plant.

3. The Consent is Activity specific and based on the information provided in the consent application
along with the documents/subsequent documents/ information submitted to Delhi Pollution Control
Committee (DPCC). The Consentee shall apply for fresh consent in case of any change in the
activity/manufacturing process.

4. The Consentee shall display the Name of the unit along with its Address, name of the Proprietor
/Directors/ Partners etc., Contact PhoneNo(s) and its Activities /Processes/ Products etc., on a Display
Board placed / fixed at the main gate of the unit and maintain the same.

5. The Consentee / unit shall have/ take separate Electricity/ Power Connection in its name and shal!
have / install separate meter in this regard.

6. The Consentee shall obtain permission from Delhi Jal Board, for ground water extraction, if any, as
per the various orders/Notifications ofGovt. ofNCT ofDelhi.

7. The Consentee shall operate the Waste to Energy Plant as per the provisions of Solid Waste
Management Rules, 2016 and also comply with the Guidelines / Manual etc. prepared by Central
Pollution Control Board in this regard from time to time.

8. The Consentee shall comply with the provisions of the Environment (Protection) Act, 1986, as
amended to date and Rules made thereunder including following Rules :

(i) Solid Waste Management Rules, 2016, as amended to date.
(ii) Construction and Demolition Waste Management Rules, 2016, as amended to date.
(iii) The Plastic Waste Management Rules, 2016, as amended to date.
(iv) The Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as

amended to date.
(v) E-Waste (Management) Rules, 2016, as amended to date.
(vi) The Batteries (Management and Handling) Rules, 2001, as amended to date,
(vii)The Manufacture, Storage and Import ofHazardous Chemicals Rules, 1989, as amended to date,

All such wastes generated from the facility will be managed and handled as per the provisions of the
said Rules and will be disposed only through the Recycler /Reprocessor /Authorized Agencies for such
wastes, authorized by MoEF&CC / Central Pollution Control Board / State Pollution Control
Board/Committee/ DPCC.

9. The Consentee shall ensure that processing ofMunicipal Solid Waste is using RDF combustion based
Reciprocating Grate Technology.

IO. The Consentee shall maintain the facility of weighbridge at the entry point of Integrated Municipal
Solid Waste Management Facility in which the Waste to Energy Plant is located and maintain Records
/ Log Book of Municipal Solid Waste received, RDF produced & used for combustion in WTE,
electricity generated and Ash generated etc.

11. The Consentee shall maintain the Radioactive Sensors at the entry point of Integrated Municipal Solid
Waste Management Facility to detect any radioactive material in the incoming Municipal Waste to the
Facility.

12. The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control

CommitteeDated29.06.2018. JI.-- ~
1
*
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13. The Consentee having installed Emission Control System (ECS) shall properly operate and maintain

the ECS to meet the prescribed standards as given at Annexure - I. No Bypass stack/ arrangement
shall be provided. Records /Logbook shall be maintained for the operation of the ECS and sl be
produced during the inspection ofDPCC official(s).

14. The Consentee shall run the Plant in automatic mode to achieve stable operating conditions within the
design specifications. The manual mode of operations shall be switched to automatic mode. Control
systems should be set up in such a way that the operational data should be stored online for at least one
year. In case, the control system does not provide enough storage, external storage facilities shall be
set up for long term storage of operational data.

15. The Consentee shall ensure that Waste to be incinerated shall not be chemically treated with any
chlorinated disinfectants and there is no incineration of chlorinated plastics. All the facilities in twin
chamber incinerators shall be maintained to achieve a minimum temperature of 950 Degree Centigrade
in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds. Incineration plant shall be operated (combustion chambers) with such
temperature, retention time and turbulence, as to achieve Total Organic Carbon (TOC) content in the
slag and bottom ash less than 3%, or the loss on ignition is less than 5% of the dry weight. The CO,
concentration in tail gas shall not be more than 7%.

16. The Consentee shall make arrangement for interlocking of flue gas treatment system with operation of
incinerator so that whenever Flue Gas Treatment System fails, the plant operations will be shut down.

17. One common Stack with minimum Height of 60 Meters above the Ground Level shall be maintained
for the discharge of emissions from the Boiler. No Bypass Stack/ Arrangement shall be provided for
discharge of Emissions.

18. The Consentee shall provide and maintain safe & easy accessible Ladders, Platforms, Ports and other
Facilities as per the CPCB guidelines, for conducting the monitoring ofEmissions from the Stack.

19. The Consentee shall ensure proper channelization / control system for fugitive emissions generated
from the various activities/ processes including RDF making section and maintain good housekeeping
practices so as to maintain clean and safe environment in and around the premises of the facility.

20. The Consentee shall transport Fly Ash / Bottom Ash / Inert materials in properly covered vehicles and
ensure that no fugitive emission occurs in the air either during loading, unloading and transportation.

21. The Consentee shall properly operate and maintain the existing Bottom Ash Processing Facility and
utilize the processed products.

22. The Consentee shall provide the facility for Fly Ash utilization & the same shall be used in brick
manufacturing etc.

23. The Consentee shall manage the Odom as per guidelines ofCPCB issued from time to time.
24. The Consentee shall ensure that entry gates of waste storage pit are functional so that gates should be

closed when there is no truck unloading the waste to avoid escape of odour.
25. Negative Pressure in the Waste Storage Pit shall be maintained by taking the air from waste pit to the

incinerator through ID fans so that odour does not escape from the waste pit. Pressure monitoring
system showing the atmospheric pressure and pressure inside the waste pit shall be installed and the
data shall be transferred to CPCB and DPCC through server.

26. The Consentee shall properly operate & maintain the installed Online Continuous Emission
Monitoring System (OCEMS) for stack emissions for all parameters provided in the 'Guidelines for
Continuous Emission Monitoring Systems, CPCB. The real time data of OCEMS shall be transferred
to the servers of CPCB & DPCC. The Real Time Monitoring Data of OCEMS shall also be displayed
at the gate of the facility. Calibration of the OCEMS shall be carried out once in 15 days as per the
Guidelines / Protocols of CPCB. The Consentee shall have functional CCTV cameras with linkage to
the servers ofDPCC & CPCB.

27. The Consentee shall properly operate & maintain Continuous Ambient Air Quality Monitoring Station
(CAAQMS) for the prescribed parameters as mentioned in the Notification of MoEF&CC Dated

a ,lw#al sf-
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I 6.01.2009 within the premises. Calibration of CAAQMS~1~1 be canied out as per the Guidelines/
Protocols of CPCB.
• The Consentee shall comply the other prescribed standards of Effluent / Emissions as prescribed and

as applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date, and
the various Rules made thereunder including the Noise Pollution (Regulation and Control) Rules,
2000, as amended to date.

29. In case the concentration of toxic metals in incineration ash exceeds the limits specified in the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended
from time to time, the Consentee shall send the ash to the Treatment, Storage and Disposal Facility for
Hazardous Waste at Bawana in Delhi.

30. The Consentee shall ensure the storage of compost produced from the Compost Facility within the
premises of Integrated Municipal Solid Waste Management Facility and the same shall be sold to the
to the Fertilizer Companies & other users. Proper measures shall be taken to control the odour from the
Compost Facility.

31. The Consentee shall use the treated water from the nearby Pragati Power Station or Sewage Treatment
Plant (STP) of Delhi Jal Board for operational process requirements/ various activities in the facility
except for drinking purpose.

32. The Consentee shall provide and maintain separate drainage system for collection oftrade (Leachate &
other waste water) and sewage effluents. Terminal manholes shall be provided at the end of collection
system.

33. The Consentee shall properly collect the leachate & other waste water generated from the facility from
various sources including Waste Storage Pit of Waste to Energy Plant in the existing Leachate
Collection Ponds with proper lining at the walls and base of leachate storage area with impermeable
material for containment of leachate in order to avoid contamination of ground water through seepage
and comply with the Guidelines of CPCB issued in this regard.

34. The Consentee shall properly operate and maintain the installed Mechanical Vapour Recompression
(MVR) System of 200 KLD capacity for leachate treatment / management to meet the prescribed
standards as given at Annexure -II. FlowMeters/ suitable flow measuring devices shall be provided
and maintained to measure the quantity of Leachate generation and treatment by the unit. No bypass
(Pipe / Drain) shall be provided. The treated leachate / effluent shall be used/ recycled within the
premises of the Integrated Municipal Solid Waste Management Facility including Boilers ofWaste to
Energy Plant, Horticulture, Green Belt/ Plantation etc. Records /Logbook shall be maintained for the
operation of the MVR, Leachate/ Effluent generated, treated, reused/recycled and quality of waste
water at inlet and outlet of MVR shall be produced during the inspection of DPCC officials). I no
case, leachate / effluent shall be released into open environment and arrangements shall be made to
prevent leachate runoff entering into any drain, stream, river, lake or pond.

35. The Consentee shall treat the waste water generated from Toilets & Kitchen / Bathrooms (8 KLD)
tlu·ough the installed Septic Tank and dispose the septic tank effluent / septage only tlu·ough the
Authorised Vendor by Delhi Jal Board for treatment of the same in the Sewage Treatment Plant of
Delhi Jal Board.

36. The Consentee shall not discharge any Trade Effluent (including Leachate) or Sewage Effluent from
the premises of the facility.
Quantum of Effluent Discharge from the facility (i) Trade Effluent - Nil

(ii) Sewage / Domestic Effluent -- Nil.
37. The Consentee shall submit test reports for prescribed parameters in respect of Stack Emissions,

TCLP/MVR, Fly Ash/ Bottom Ash, Ambient Air Quality, Ambient Noise level on Quarterly basis to
DPCC from any of the Approved Laboratories ofDPCC / MoEF&CC / CPCB.
Analysis of total Dioxins & Furans, Cd + Th & their compounds, Hg & its compounds,

so.aoa«sa")%$LG2"
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Reports shall be submitted to DPCC from any of the Approved Laboratories of DPCC / MoEF&CC /
CPCB.

38. The Consentee shall comply with the noise standards laid down vide Gazette Notification of Ministry
of Environment, Forest & Climate Change (MoEF&CC), Government of India Dated 17.05.2002 &
12.07.2004, as amended to date, for the Diesel Generator Set(s) and shall also comply with the
Emission Standards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power Plant,
Generator Set applications and other requirements], if any, as per the Gazette Notification of MOEF,
Dated 09.07.2002, as amended to date.
Stack Height for sets (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be
maximum of following:
(i) Minimum 6 meter above the building where generator set is installed
(ii) 30 meter
(iii) 14 (Q) 0.3 [Q- Total SO emission from the plant in kg/hr and for other DG Set(s) (upto 0.8

MW)]
Stack height shall be as per the following formula

H =h+0.2/KVA
H = Total Height of stack in meter, h = Height of the building in meters where the Generator Set is
installed and KVA = Total Generator capacity of the set in KVA.

39. The Consentee shall properly operate & maintain one DG Set of 600 KVA capacity with proper
Acoustic Enclosure and adequate stack height to meet the prescribed standards/ norms as mentioned
above. As per the Directions u/s 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981,
issued by DPCC on 02.07.2021, the Consentee is also required to Retrofit the said DO Set with an
Emission Control Device / Equipment having a minimum specified Particulate Matter capturing
efficiency of at least 70 % in 5 mode D2 cycle . The Emission Control Device I Equipment must be
tested over an ISO-81785 mode D2 cycle for equivalent KVA rating at any one of the five Central
Pollution Control Board, Govt. of India recognized/ approved laboratories as given below :

(a) Automotive Research Association of India, Pune (Maharashtra)
(b) International Centre for Automotive Technology, Manesar (Haryana)
(c) Indian Oil Corporation, Research and Development Centre, Faridabad (Haryana)
(d) Indian Institute of Petroleum, Dehradun (Uttarakhand); or
(e) Vehicle Research Development Establishment, Ahmednagar (Maharashtra)

OR
Install New Gas based Generator of 600 KVA capacity with proper Acoustic Enclosure and adequate
stack height to meet the prescribed standards/ norms as mentioned above.

40. The Consentee shall not operate the DO Set/ Gas based Generator till compliance of the prescribed
norms/standards.

41. The Consentee shall take adequate measures for control of noise level, from its own sources within the
premises in respect of noise, to less than 75 dB (A) Leq during day time and 70 dB (A) Leq during
night time to meet the prescribed ambient noise standards. Day time is reckoned between to 6 AM and
10 PM and night time reckoned between IO PM to 6 AM.

42. Noise level emanating from turbines shall be so controlled such that the noise in work zone shall be
limited to 85 dB (A) from source. For people working in the high noise area, requisite personal
protective equipment like earplug / ear muffs etc. shall be provided. Workers engaged in noisy areas
such as turbine area, air compressors etc. shall be periodically examined to maintain audiometric record
and for treatment for any hearing loss including shifting to non-noisy / less noisy areas.

43. The Consentee shall ensure the development & maintenance of adequate green belt all around the
boundary of the Unit to comply with conditions stipulated in Environmental Clearance given by
MoEF&CC.

••
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44. The Consentee shall inform Delhi Pollution Control Committee in advance for shutdown of the phi

for maintenance or any other reasons thereof.
_45. The Consentee shall submit the Annual report in Form ID as prescribed under the Solid Wm

Management, Rules, 2016 to the Local Body (concerned Municipal Corporation) and DPCC 011

before the 30th clay ofApril every year.
46. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industri

(as mentioned in MPD - 2021) which are prohibited in National Capital Territory of Delhi, as p
Master Plan ofDelhi. ·

47. The Consentee shall submit Enviromnent statement for each financial year ending 31March in Fon'.
Vto DPCC.

48. The Consentee shall submit application for renewal of the Consent to Operate, two months in advan
ofthe expiry date of this Consent Order.

In the event of any information furnished by the Consentee found to be false OR in case of failure tc
comply with any of the above mentioned consent conditions, consent granted through this Consent Orde
shall be deemed to be revoked without any notice and necessary action as per law shall be taken, which
may include closure of the unit and prosecution for wrong declaration.

Notwithstanding anything contained in this Consent to Operate (Renewal) order. Delhi Pollution Control
Committee, reserves its right to review any / or all the conditions imposed herein above and to make such
variations as deemed fit for the purpose of enforcement of the Air (Prevention and Control of Pollution)
Act, 1981, as amended to date and the Water (Prevention and Control of Pollution) Act, 1974, as amended
to date.
The Consent granted to the Consentee is to ensure control of pollution from the premises of the unit in
accordance with various Pollution Control Laws and in no way confers the right to the Consentee I unit to
exist in violation of other laws and statutory provisions including the Master Plan ofDelhi. ·
This issues in view of the Office Order F.No. DPCC/IT/EODB/2015/627-641 Dated 12.04.2016 &

Committee.
subsequent orders issued in this regard and as per the approval of Chairman, Delhi Pollution Control

a.4v j-
(D. K. Singh)

Sr. Env. Engineer & I/c WMC- II

To,
Mis Delhi Municipal Solicl Waste Solutions Limited,
Sector - 5, Behind Pragati Power Plant, Bawana,
Delhi - 110039

DEEPAK KR. SINGH:. ·· '-+,'. ;7,-Pe

Delhi Pollution Control Committee
4th & 5th Floor, ISBTBuilding,

Kashmere Gate, New Delhi-I 10006

V
(M. I. 1ddiqui)

Asstt. Env. Engineer (WMC-II)

M.I. Siddiqui
Asstt. Environmental En Inee

Dehl Polton control co#,
5th Floor ISBT Building

Kashmere Gate Delhi-110008
5

Copy to:
1. The Commissioner, North Delhi Municipal Corporation (North DMC), 4th Floor, Dr. S.P.M Civic

Center, JLNMarg, Delhi-1 10002.
2. The Chief Executive Officer, Delhi Jal Board, Varunalaya Ph-II, Jhandewalan, Karol Bagh,
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Annexure­
Prescribed Standards for Emission from Incinerator of Municipal Waste to Ener

Plants in Delhi
(As decided in the meeting of CPCB, DPCC andDcptt. of Environment, Govt. ofNCT ofDelh

held on 29.07.2016)

s. Parameters Emission Standards
No.

(1) 2) (3)

I. Particulates 30 mg/Nm' Standard refers to halfhourly average valu
2. HCI 50 mg/Nm' Standard refers to halfhourly average valu
3. so, 100 mg/ Nm' Standard refers to halfhourly average valu
4. co 100 mg/Nm Standard refers to halfhourly average valu

50 mg/Nm3 Standard refers to daily average value
5. Total Organic Carbon 20 mg/Nm' Standard refers to halfhourly average valu

6. HF 0.5 mg/Nm Standard refers to halfhourly average valu

7. NOx (NO andNO 350 mg/Nm? Standard refers to halfhourly average valu
expressed as NO,)

8. Total dioxins and furans 0.1 ng TEQ/Nm" Standard refers to 6-8 hours sampling.
Please refer guidelines for 1 7 concerned
congeners for toxic equivalence values to
arrive at total toxic equivalence.

9. Cd + Th + their compounds 0.05 mg/Nm' Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

10. Hg and its compounds 0.02 mg/Nm Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

11. Sb + As + Pb + Cr+ Co + 0.5 mg/Nm? Standard refers to sampling time anywhert:
Cu + Mn +Ni + V + their between 30 minutes and 8 hours.
compounds

12. Pb 0.1 mg/Nm° Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Note.- All values corrected to 11% oxygen on a dry basis.

6
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I Annexure- I]

Standards for Treated Leachates to be met/ complied by Municipal Solid Waste 1

Energy Plants.

S. No. Parameter Standards
1. Suspended Solids, mg/l, max Not to Exceed 100
2. Oil and Grease, mg/l, max Not to Exceed 10
3. Dissolved Solids (inorganic) mg/l, max. Not to Exceed 2100
4. pH value 5.5 to 9.0
5. Ammonical Nitrogen (as N), mg/l, max. Not to Exceed 50
6. Total Kjeldahl Nitrogen (as N), mg/l, max. Not to Exceed 100

7. Biochemical Oxygen Demand (3 days at 27 °C) Not to Exceed 30
max.(mg/1)

8. Chemical Oxygen Demand, mg/1, max. Not to Exceed 250

9. Arsenic (as As), mg/1, max Not to Exceed 0.2

10. Mercury (as Hg), mg/1, max Not to Exceed 0.01

11. Lead (as Pb), mg/l, max Not to Exceed 0.1

12. Cadmium (as Cd), mg/l, max Not to Exceed 2.0

13. Total Chromium (as Cr), mg/l, max. Not to Exceed 2.0

14. Copper (as Cu), mg/l, max. Not to Exceed 3.0

15. Zinc (as Zn), mg/l, max. Not to Exceed 5.0

16. Nickel (as Ni), mg/l, max Not to Exceed 3.0

17. Cyanide (as CN), mg/I, max. Not to Exceed 0.2

18. Chloride (as CI), mg/l, max. Not to Exceed 1000

19. Fluoride (as F), mg/I, max Not to Exceed 2.0

20. Phenolic compounds (as C«H;OH) mg/l, max. Not to Exceed 1.0
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10/1/25, 5:10 PM

Email

Email

Executive Engineer OEMS

Regarding Stack emission and other test reports

From: ankur verma <ankur.verma@resustainability.com>
Subject : Regarding Stack emission and other test reports

To : Executive Engineer DEMS <eedems-hq@mcd.nic.in>
Cc : lalit vijay <lalit.vijay@resustainability.com>, prasadreddy b

<prasadreddy.b@resustainability.com>, anupam mishra
<anupam.mishra@resustainability.com>

Dear Sir,

Fri, Oct 10, 2025 06:01 PM
22 attachments

This pertains to the emission testing carried out at the Processing Facility and SLF in Narela-Bawana.
We regularly conduct tests on stack emissions and ambient air. The reports of these tests are
submitted to the DPCC on a quarterly basis.

In addition, we are also enclosing the link of the DPCC portal, which captures real-time data from
stack sensors for monitoring purposes. This portal primarily records data for SO PM, NOx, and HCI.
The remaining parameters are monitored monthly, and their test reports are submitted to DPCC.

As directed, we are also enclosing the latest test reports submitted to DPCC dated 22.07.2025 for
your kind consideration.
Link details- https://dpcccems.nic.in/industry-public-view?industry id=228

Rds.
Ankur

DPCC quartely June 2025_compressed.pdf
6MB

https://email.gov.in/h/printmessage?id==C:-32461 &tz==Asia/Kolkata&xim=1 1/1
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Ref No: DMSWSL/WTE/25-26/Ql

To,
Senior Environmental Engineer,
WMC-11,
Delhi Pollution Control Committee.

DH HI MSW SO UI IONS L JD

Date: 22.07.2025

Sub: Quarterly Environment Monitoring reports submission for the period of
April-25 to June-25.
Reference Number- DPCC/WMC-11/2025/03

Respected Sir,

We Delhi MSW Solutions Limited, Waste to Energy Plant-Bawana here with
submitting the Quarterly Environment monitoring reports for Stack, Air, Noise,
Treated Leachate and Bottom Ash as per Consent/authorization conditions for the
period of April-25 to June-25.

This is for kind information and record please.

Thanking you,

Yours Sincerely
For Delhi MSW Solutions L'

-jg s4? _
Authorized signatoryl

Enclosures: Environment m orts.

[)elh1 MSW Solut101t\ l11111tt·d (P&DI

\ .

·! ' po,rt ! I {a» ltduttsi n,,
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Hyde+ta.i t rwwiedye I!y
Httech (y Pead Hyder4! ti/ Ir+a re\ustainab111tv com
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Yimta Labs Limited
Registered Office
142 "A Phase I, Cherlapally
Hyderabad-500 051, Telangana. India
T: +9140 2726 4141
F : +91 40 2726 3657

TC-5018 Vimta
Driven by Quality. Inspired by Science.

ISSUED TO:
M/s. DELHI MSW SOLUTIONS LTD.,
DELHI WASTE TO ENERGY,
BAWANA INDUSTRIAL AREA,
SECTOR-5, POCKET NI,
NEW DELHl-110055

Report Number
Issued Date
P. Order Ref
P.O. Date

: VLL/VLS/25/05162/001
: 2025.06.09
: 0400113023
: 2024.06.19

Page 1 of 2
SAMPLE PARTICULARS: Sample Collected from Common Stack Attached to Boiler No. 1, 2
Sample Registration Dote : 2025.05.29 Sampling Date · 2025.05.27
Analysis Starting Date : 2025.05.29 Analysis Completion Date 2025.06.08
Test Reauired : Velocity, Flow rate. O. CO2, CO, NO. SO. HCI, HF. TOC and PM.
Capacilv of Power : 24MW

j Sample collected by Vimta Labs Ltd. Sampling Person: Dushyant Kumar & Shivansh Singh

TEST REPORT
Emission

Sr.No. Parameters UoM Method of Testing Results Limits#: CTO
issued by
DPCC

1 Total Height of Stack M -· 60 --
2 Heighi of the Sampling Pon M -- 32 --

I 3 Dia of the Stack M -- 3.2 --
4 Velocity of Flue Gas. Ve. m/sec 15.1 --

USEPA Method 3 ----
i 5 Volumetric Flow Rate Nm?/Hr 243396 I --
I 6 Oxygen as O % USEPA CTM 12.83 --- - 30&3443.8

7 Carbon Dioxide as CO % by Combustion 7.24 --
1-- -

I 8 Carbon Monoxide as CO mg/Nm3 Analvser 30.0 100.0
I 9 Oxides as Nitrogen as NOx as NO mg/Nm? USEPA Melhod -07 189.0 350.0I

I 10 Sulphur dioxide as SO mg/Nm? USEPA Method -08 35.0 100.0-.
11 Hydrogen Chloride as HCI mg/Nm? USEPA Method -26 5.8 50.0

. 12 Hydrogen Fluoride as HF mg/Nm? USEPA method -13B 0.1 0.5 --

I ' USEP A method -40 & 20.0

~

3 Totol _.Jrga~ic Compounds as roe mg/Nm? MM5(10) 3.9
I

i articulate Matter as PM mg/Nm? USEPA Method 5 I 22.8 30.0
I

# ELV-Emission Limit Value
All values expressed in Dry basis
Instruments used for Gaseous Composition: Optima 7 Multi Gas Analyzer
AII the values are represented cat 11% O­

Dr. Subba Reddy Mallampati
Manager-Environment

Plot No. 5, Life Sciences Facility, Neovantage Science Technology Park Private Limited, Shamurpet, Genome Valley Turkapally
Medchal-Malkajgiri, Hyderabad-500101, Telangana, India. T:+9140 6740 4040 E: mdoffice@v1mta.com URL: www.v1rnta.com

IM • 1 341101210n11 (2n11077
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Driven by Quality. Inspired by Science.
tame

ITC-5418

Vimta Labs Limited
Registered Office
142, IDA Phase II, Cherlapally
Hyderabad-500 051, Telangana, India
T: +91 40 2726 4141
F : +91 40 2726 3657

ISSUED TO:
M/s. DELHI MSW SOLUTIONS LTD ..
DELHI WASTE TO ENERGY.
BAWANA INDUSTRIAL AREA.
SECTOR-5. POCKET Nl,
NEW DELHl-110055

Report Number
Issued Date
P.O. Number
P.O. Date

VLL/VLS/25/05162/001
2025.06.09
0400113023
2024.06.19

Page 2 of 2

SAMPLE PARTICULARS: Sample Collected from Common Stack Attached to Boiler No. 1. 2
l sample Registration Dote : 2025.05.29 Sampling Dole •
Aral/sis Starting Date 2025.05.29 Analysis Completion Date
Test Reauired Metals And 1heir Comoounds
Caoacitv of Power Plant 24 MW
Sample collected by Vimta Labs Ltd. Sampling Person: Dushyant Kumar & Shivansh Singh
~---- ----•--·---

TEST REPORT

2025.05.27
2025.06.08

I.. ,
cc

compound)

< 0.5
(Pb.Cr. Mn. As, Sb, Pb. Co,

Cu. Ni. V + their.
compound)

< 0.02
Hg + their compound)-i------~· -- .

0.02

0.002

0.09

0.002

<0.001

-29 ;

-29 !

29 <O 001

-29 <0.001
-29' 0.02

a]

-29 0.02
a

-29 0.02
-29 <0.001

·---+ ---·. - .... ·-- - ·--- -··- -·-·-----
-29 <0.00 1 <O. 1

as Cr ! mg/Nm3 USEPA Method
---·- -+ ---·--

seas Mn i mg/Nrn3 USEP A Method----
As I mg/Nm3 US EPA Method.. ·-
as Sb mg/Nm3 USl::PA Method--------
Co I mg/Nm? USEPA MethocJ

-----·---
l mg/Nm?Cu USEPA Method

···-- ·· - ----- ,L__., -·-----·
i I mg/Nm? USEPA Method

···-- ---t- ·•·

OS V mg/Nrn3 USFPA tl,elhoci
. --- +-

mlr ! mg/Nm3 USEPA MelhocJ
---- --- --·

!

Nrn3 USEPA Methodrn

I Sr. No. Parameters UoM Method of Testing Results Emission Limits by DP

l ~- Cadmium as Cd mg/Nm? USEPA Method -29 0.002 ' < 0.05! - ---· -----· - -·-···- -- - ---- -- '·----- -- -
(Cd + Th + their

5 , Mangone~-----·-··:. ····- ·- - - ·--_o ]Arsenic as
.__Antimony

8_ _Cobalt os
9 ' Copper as
10 Nickel as N

•-~--- ... ---- -

,-----:--
1 i : Vonodiurn--- -+·--- ---
12 ; Zirconium
----- ♦- --·-·- -·

13 Lead as Pb

All values e:,pressed in Dry basis
t: ELV-Emiss1on L,mit Value
; the v a l u e : a r e representea a t 4 ° 0>

7-+--- ->jl.ar{ u-[

Dr. Subba Reddy Mallampati
Manager-Environment

Plot No. 5, Life Sciences Facility, Neovantage Science Technology Park Private Limited, Shamirpet, Genome Valley, Turkapally
Medchal-Malkajgiri, Hyderabad-SOD 101, Telangana, India. T.+9140 6740 4040 E: mdoffice@vimta.com URL: www.vimta.com

CIN : L24110TG1990PLC011977
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Vimta Labs Limited
Registered Office
14,° JA Phase ll, Cherlapally
Hyderabad-500 051, Telangana, India
T:+9140 2726 4141
F : +9140 2726 3657

Vi
Driven by Quality. Inspired by Science.

ISSUED TO:
M/S. DELHI MSW SOLUTIONS LTD..
DELHI WASTE TO ENERGY.
BAWANA INDUSTRIAL AREA,
SECTOR-5, POCKET Nl,
NEW DELHl-110055

Report Number
Issued Date
P.O. Number
P.O. Date

: VLL/VLS/25/05162/002
: 2025.06.09
: 0400113023
: 2024.06.19

SAMPLE PARTICULARS: Sample Collected from Common Stack Attached to Boiler No. 1,2.
Page l of 1

Sample Registration Date 2025.05.29 Sampling Date 2025.05.27
Analysis Starling Date : 2025.05.29 Analysis Completion Dote 2025.06.08
Test Reauired : PCDD& PCDF
Caoocitv of Power Plant : 24 Mw
sample collected by Vfmta Lobs ltd. Sampling Person: Dushyant Kumar & Shivansh Singh

TEST REPORT

A
Dr. Subba Reddy Mallampati

Manager-Environment

Detection Limit: 0.01 pg
lEF: Toxicity Equivalence Factor by W.H.O.

Sr. Concentration
Congeners of Dioxin & Furans Concentration TEQNo. (na) TEF (na)

1 2.3,7,8-TCDD 0.06250 I 0.0625
2 1,2,3.7,8-PeCDD 0.31250 0.5 0.1563
3 1,2,3,4,7.8-HxCDD 0.03125 0.1 0.0031
4 1,2.3,6, 7,8-HxCDD 0.03125 0.1 0.0031
5 1,2,3.7,8,9-HxCDD 0.03125 0.1 0.0031
6 1,2.3.4.6,7.8-HCDD 0.00313 0.01 0.0000
7 OCDD 0.00019 0.001 0.0000
8 2,3,7,8-TCDF 0.00625 0.1 0.0006

»

0.00059 1,2,3,7,8-PeCDF 0.00938 0.05
10 2,3,4,7,8-PeCDF 0.09375 0.5 0.0469
11 1,2,3,4,7,8-HxCDF 0.03125 0.1 0.0031
12 1.2,3,6,7,8-HxCDF 0.03125 0.1 0.0031
13 1.2,3,7,8,9-HxCDF I 0.03125 0.1 0.0031
14 2,3,4,6, 7,8-HxCDF 0.03125 0.1 0.0031

15 1.2.3,4.6,7,8-HCDF 0.00313 0.01 0.0000
---

0.00313 0.01 0.O00016 1,2,3,4,7,8.9-HpCDF---
0.00019 0.001 0.000017 OCDF

' Total (na TEQ) 0.2887
Vstd (Nm") 5.4

ng TEQ/Nm3 0.0535
% OF Oz in Flue Gas 12.83

Total Dioxins & Furans (ng TEQ/Nm3 at 11 % O Correction) 0.0656
Limits as per As per # CTO issued by DPCC <0.1.

· h I p k Private Limited Shamirpet, Genome Valley, Turkapally
Plot No. s. Lute sciences Feciity. Neovantage scence"g"??";, oo ·nuoice@vmta.com uRL : wwwvmta.com
Medchal-Malkajgiri, Hyderabad-500101, Telangana, Indra. • ·

CI · 1 7110TG1990PLC011977
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imt
VLL/VLS/25/03055/001
2025.05.13
0400113023
2024.06.19

Driven by Quality. Inspired by Science.

Report i'Jumber
Issued Date
P. Order Ref
P 0. Date

TC-5a18

Vimta Labs Limited
Registered Office
142, IDA Phase II, Cherlapally
Hyderabad-500 os-1.Telangana. India
T +91 40 2726 4141
F +91 40 2726 3657

ISSUED TO:
M/s. DELHI MSW SOLUTIONS LTD.,
DELHI WASTE TO ENERGY.
BAWANA INDUSTRIAL AREA.
SECTOR-5, POCKET Nl.
NEW DELHl-110055

Page 1 of 2
SAMPLE PARTICULARS: Sample Collected from Common Stack Attached to Boiler No. 1, 2
; Sample Reg,strat1on Dote : 2025.05.02 Sampling Date • 2025 04 30
I Analysis 5t~rting Doie 2025.05.02 Analysis Completion Date 202s:os 12
: Tes! Reauired : Velocitv. Flow rate O. CO2. CO. NO>. SO HCI HF TOC and PM.
I Caoacitv of Power : 24 MW · · ·
i Sample collected by Vimta Labs Ltd. Sampling Person: Dushyant Kumar & Shivansh Singh

TEST REPORT ----------- ----

30.0

--------·-

Results

60

I 32
I 3.2

i 15.1

i 247500Nm'/Hr I
%
% '

'

,__ ..........., _
----+-I---~~--- I6 ,_Oxygen as O: uSEPA CIM I0.1?_.

7 ·Carbon Dioxde as CO; 30&3443.8 9.21
, ------ . - --•· --- - - - -------- by _rby5[4on - - 4

8 Carbon Monoxide as CO mg/Nm' Analyser 38.0 100.0

77oaeica.Ea.voiG,momuse«oesao ]._19s±»o
_ _J__o_j Sul~hur dioxide as SO, mg/Nm3 l USEPA Me1hod -9_s __ • 3_7_.0 100.0

_ _ 11__ ~ Hydrogen Chloride as HCI_ mg/Nm-' : USEPA Method -26 ; 6.0 50.0
2 arose noonae as e no»]_oAemoa .vs [or"os

1 /N -. USEPA method -40 & . :
'- 1rotor oroonice compounds as1oc mo ". MM5IOI", 20.0

: i14 Particulate Matter as PM mg/Nm' USFP A Method 5 i 23.0
---- __._ -------·-- ---------'

Emission

Ls._r.No. Parameters UoM Method of Testing Limits # CTO
Issued by

-I1IIlLl',,_
__1_ J_To_t_a_l_H_e_i.cc__gll_t _o_t _St_u_c_k M -- __
l. ?°,heion»vote servo Po ,•
·-~- I Dia of the Stack M j_ -------~-----t-' -_- __

4 1 Velocity of Flue Gas. Ve. m/sec ' __
---------- -· ----------1 USEPA Method 3

5 I Volumetric Flow Rate

EL V Emission Lrit Value
/1,11 values expressed in Dry basis
!mt1uments used tor Gaseous Composition· Optima 7 Muti Gas Analyzer

_L 1 'h,;.; ,alues ore represented at l I% 0:

A4+a
'\

Dr. Subba Reddy Mallampati
Manager-Environment

Lite Sciences Campus, # 5, Neovantage Science & Technology Park, Genome Valley, Shamirpet Medchal-Malka1gir i Distric:t.
Hyderabad - 500 101, Telangana, India. T: +91 40 6740 4040 E mdoffice@v1mta.com URL: www.v1mta.com

A 1 ·AA4r:aanp1 n44077
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Vimta Labs Limited
Reoistered Office
14DA Phase II, Cherlapally
Hyderabad-500 051,Telangana, India
T: +91 40 2726 4141
F +91 40 2726 3657

Vimta
Driven by Quality. Inspired by Science

ISSUED TO:
M/s. DELHI MSW SOLUTIONS LTD.,
DELHI WASTE TO ENERGY,
BAWANA INDUSTRIAL AREA.
SECTOR-5, POCKET NI.
NEW DELHl-110055

Report Number
Issued Date
P.O. Number
P.O. Date

VLL/VLS/25/03055/001
2025.05.13
0400113023
2024.06.19

Page 2 of.

SAMPLE PARTICULARS: Sample Collected from Common Stack Attached to Boiler No. 1, 2
Sample Registration Date 2025.05.02 Sampling Date
Analysis Starting Dote 2025.05.02 Analysis Completion Date
Test Reauired Metals And their Compounds
Capacity of Power Plant : 24MW
Sample collected by Vimto Lobs Ltd. Sampling Person: Dushyont Kumar & Shivansh Singh

TEST REPORT

2025.04.30
2025.05.12

Sr.No. Parameters UoM Method of Testing Results Emission Limits by DPCC

1 Cadmium as Cd mg/Nm? USEPA Method -29 0.002 <0.05

Thorium as Th mg/Nm? USEPA Method -29 0.002
(Cd + Th + their

2 compound)

3 Total Mercury as Hg mg/Nm? USEPA Method -29 0.002 <0.02
Hg + their compound)

i 4 Chromium as Cr mg/Nm? USEPA Method -29 0.08

5 Manganese as Mn mg/Nm? USEPA Method -29 0.02

6 Arsenic as As mg/Nm? USEPA Method -29 <0.001 <0.5
7 Antimony as Sb mg/Nm? USEPA Method -29 <0.001 (Pb,Cr. Mn, As, Sb, Pb, Co,

l 8 Cobalt as Co mg/Nm? USEPA Method -29 0.02 Cu, Ni. V + their,

9 Copper as Cu mg/Nm? USEPA Method -29 0.02 compound)
I

10 i Nickel as Ni mg/Nm? USEPA Method -29 0.02

11 Vanadium as V mg/Nm? USEPA Method -29 <0.001
............ I
i 12 Zirconium as Zr mg/Nm? USEPA Melhod -29 <0.001 I ­
i

fa Lead as Pb mg/Nm? USEPA Method -29 <0.001 <1.0

All values expressed in Dry basis
# ELV-Emission Limit Value
All the values ore represented at 1 1% O:

Dr. Subba Reddy Mallampafi
Manager-Environment

l ife Sciences Campus, # 5, Neovantage Science & Technology Park, Genome Valley, Shamurpet, Medchal-Malkaygiri District.
Hyderabad - 500 101, Telangana, India. T : +91 40 6740 4040 E : mdoffice@vmta.com URL . www.vimta.com

ytsz e ta4yr#am@/i4 /rig4pr
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Vimta Labs Limited
Registered Office
142. IOA Phase II. Cherlapally
Hyderabad-500 051.Telangana. India
T: +91 40 2726 4141
F · +9140 2726 3657

ISSUED TO:
M/s. DELHI MSW SOLUTIONS LTD ..
DELHI WASTE TO ENERGY,
BAWANA INDUSTRIAL AREA,
SECTOR-5. POCKET Nl.
NEW DELHl-110055

Report Number
Issued Doie
P.O. Number
P.O. Date

Vimt·
Driven by Quality. Inspired by Science.

VLL/VLS/25/03055/002
2025.05. l 3
0400113023
2024.06.19

Page l of l
SAMPLE PARTICULARS: Sample Collected from Common Sta_ck Attached to Boiler No. l, 2.------
Sample Registration Dole 2025.05.02 Sampling Date 2025.04.30
Analysis Starting Dale 2025.05.02 Analysis Completion Date : 2025.05 l 2
Test Reauired PCDD& PCDF
Cooacitv of Power Plant : 24 MW

i Sample collected by Vlmta Labs Ltd. Sampling Person: Dushyant Kumar & Shlvansh Singh

TEST REPORT

0.0628
l 0.19

ll0031

U.I :,63
0.0031

--·---·---~------- ··-1

U.0031

Sr. Concentration -7
No. Congeners of Dioxin & Furans Concenfration I TEF TEQ I

I
(no) (na) I

l 2.3.7.8-TCDD I 0.06250 I ! 0.0625
f- ---- --1--- -------·----- . -----.-·------- - ·-·- ­ ~---·------
i rJ -, 7 .) > ' - ' - -- 1.-.3...8S-FeCDD 0.31250 !>
_ l__;_ I .2J,4.7,8-lhCDD _,____0_.0_3_1_2__5__+-, O.) l _
' A · l.2J,6.7,8-HxCDD 0.03125 1 0.1 II -- r-- --- _ _ ---
, 5 1,2,3.7,8,9-llxCDD 0.03125 0.1 1

[_ ~ +-~-;~:~Jj~~-7.S~jp-l-.D-D------_-_-_--:_-_-_-_-_~--:-~~~-~--~-:--·-_-_--+------------:-\-0-
0
_\~-------- ......i-_--_- ~_l:~-:~-~-:> -------------=~

r-8 =!-2.3.7.8-TCIJF -- 0.00625 ------~ - ----!.-lOOU(~----------i--+ _J_ - 0.1 ----l- -- - - - ----
,°_112.3.78-PCDF. 000938. 005' . _0.00o5_

I0 '2.3,4.7.8-PeCDF 0.09375 0.5 0.0469,- i - --- ------ --------- --- ---------------- ----- ----,-- -T-- ------ --- ~
' ·1,2.34.7.8-IICDE-{ 003125 01 I 0.0031
12 I 36 7 8-HxCDF 0.03125 0.1 0.0031
3 [i5$4is.r cos [ i cot
42346.7.8-IDE003125, 0.0031 ­
5 41.2,34.6,7.8-HCDF, 0.00313 ,-fl._01 ~ (_l._OO_C!O --~
9 [I234.7.8.9-HCDF.I 000313 , Ul 0.000o

; 11 ocrn- I 0.00019 __L _ 1:i.001 o_._o<_Ju_-(1 _
1L-=~-------- - -- Total (ng TEO) ' Q_.2887 __--·-- -~

____________________ Vsfd (Nm3)-;------ _ _ ____1:E__ _
-- _ ngTEQ/Nm?

% Ot O in Flue Gas

< 0.1------------------

r6fat Dioxins s Forans(n@rEjn3 an ii%o correction) @.os@
-- Limits asper As per# CTOissued by DPCC _

Delee lion Limit: 0.0pg
TEf-: 1 oxicity Eq•Jivalence Focior by W.H.C

Dr. Subba Reddy Mallampati
Manager-Environment

Life Sciences Campus. # 5. Neovantage Science & Technology Park, Genome Valley, Shamirpet. Medchal-Malka191n D,stnct
Hyderabad - 500 101 Telangana. India. T: +91 40 6740 4040 E mdoffice@vimta.com URL www.v11nta.com

II- 1 7444nT(21q0np1 (·14q77
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•

= $aVIsoN LABS
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & 0HSAS 45001 : 2018 TC-5064

TEST REPORT
Issued to:
MIs. Delhi MSW Solutions Ltd.
Delhi - P&D Project. Sector-5, Pocket NI,
Industrial Area, Behind Pragati Power Plant,
Bawana, New Delhi-I 10039.

Issued Date

Our RefNo.( ULR No.)

Your RefNo

16.06.2025

TC506425000003774F

0400125605

Date 21.05.2025
Monitoring Location
Sample collection date

Admin Building Area
04.06.2025 to 05.06.2025 Sample Description Ambient Air

Sample Registration date 06.06.2025 Sample(s) condition of testing Found Ok

MonitoringTime 10:15am
Ambient Temperature °C 28 (Average) Weather Condition Clear
Wind Direction SE Flow Rate ofGases (LPM) 0.20
Analysis Start Date 06.06.2025 Analysis Completion Date 14.06.2025
Monitoring and Sampling done by Mr. Hari Krishna on behalfofVISON LABS as per CPCB Guidelines

TESTRESULTS

Page 1 of I

National Ambient

S.No. Parameters Units Test Air Quality Analysis Method
Results Standards

(NAAQS)

I. Particulate Matter (PM 10i g/m' 69 <100 Respirable Dust Sampler method
(IS: 5182 P 23 - 2006, RA-2017)
SOP. No. VUSOP/01

2. Particulate Matter (PM s) g/m' 38 <60 Issue No.0I, Issue Date 24.03.2023, based on
CPCB guidelines for the measurement ofAmbient
Air Pollutants, Vol. I

3. Sulphur Dioxide (SO,) ug/m' 10.2 <80 Improved West and Geake method
(IS:5182 P II-2001, RA-2017)
CPCB guidelines for the measurement of

4. Ammonia (NH,) ug/m' 340 <400 Ambient Air Pollutants, Vol. I May 2011 --
VUSOP/INS/11

5. Lead as Pb ug/m' <0.01 <01 IS 5182 (Part-22) 2004, RA - 2019

6. Ozone (0) gym' 8.8 <180 IS 5182 (Par 9) 1974, RA-2019

7. Arsenic as AS ng/m3 <0.06 - CPCB Guidelines for the measurement of
Ambient Air Pollutants Vol. I,

ng/m3
VL/SOP/INS/38, Issue No.02, Issue

8. Nickel as Ni < 1.0 -- date: I 1.01.2023 Annexure-B (As).

I Annexure-A (Ni)

·'

, Checked By Sr. Chemist

p?
,{-

Authorized Signature
Technical Mana er - T. Laxmikanth Redd ·

VUOM/7. 8/TR 036TA Office Musarambagh, Malakpet, Hyderabad - 500·
H.No. 16-11-23/37/A, Fat No. 205, 2nd Floor.OF;1,'}3 4138,E-mail : Into@visonlabs.com, vson.abs@gma1l.co

Tel : 040-24544320, 24541338, Mob ; 98491 100119t t the terms and conditions mentioned overleaf.NOTE: This Report Is sub ec o _
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t .

Egg VIsoN LAIS
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
Issued to:

Issued DuteMis. Delhi MSW Solutions Ltd. 16.06.2025
Delhi - P&D Project, Sector-5, Pocket NI, Our RefNo VL-202500003774
Industrial Area, Behind Pragati Power Plant,

Your RefNoBawana, New Delhi-110039. 0400125605
Date 21.05.2025

Monitoring Location Admin Building Area
Sample collection date 04.06.2025 to 05.06.2025 Sample Description Ambient Air
Sample Registration date 06.06.2025 Samplets) condition of testing Found Ok

1:
Monitoring Time 10:15 am 'Ambient Temperature "C 28 (Average, Weather Condition Clear ~
Wind Direction SE Flow Rate of Gases (LPM) 0.20
Analysis Start Date 06.06.2025 Analysis Completion Date 14.06.2025
Monitoring and Sampling done by Mr. Hari Krishna on behalf of VISON LABS as per CPCB Guidelines

TEST RESULTS

I National I !
Ambient Air I

S.No. Parameters Units Test Results Qualit\' Analysis Method
Standards
(NAAOS)

I. Benzine as C,H, gym' <0.01 .. IS: 5182 P 11 -- 2006

2.
4

Benzo[a]pyrene as BaP ngym' <0.01 .. IS: 5182 P 12-2004

3. Methane (CH,) ppm 1.46 .. IS: 5182 Part 17: 1979

4. Nitrogen Oxide (NO) gym' 8.0 .. IS: 5182 Part VI: 2017

5. Carbon Monoxide (CO) gym' 872 <2000 IS: 5182 P 10-- 1999 NDIR Method
Page I of 1

Checked By

Tcct,·

Sr. Chemist

.'
Authorized Signa re

Technical Mana er - T. Laxmikanth Reddv

VL/QM/7. 8/TR

H.No. 16-1 1-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 / 94408 41338, E-mail : Info@vsonlabs.com, vson.labs@gmal.com

NOTE : This Report Is subject to the terms and cond1l1ons menlioned overleaf
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=age VIsoN LABs
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

TC-5064

Issued to:
MIs. Delhi MSW Solutions Ltd.
Delhi - P&D Project, Sector-5, Pocket NI,
Industrial Area, Behind Pragati Power Plant,
Bawana, New Delhi-110039.

Issued Date

Our RefNo.( ULRNo.)

YourRefNo
Date

16.06.2025

TC506425000003775F

0400125605

21.05.2025
Monitoring Location
Sample collection date
Sample Registration date
Monitoring Time

Near Land Filling Arca
04.06.2025 to 05.06.2025
06.06.2025
09:30 am

Sample Description
Sample(s) condition of testing

AmbientAir
Found Ok

;

;

Ambient Temperature °C 28 (Average) Weather Condition Clear
Wind Direction SE Flow Rate ofGases (LPM) 0.20
Analysis Start Date 06.06.2025 Analysis Completion Date 14.06.2025
Monitoring and Sampling done by Mr. Hari Krishna on behalf ofVISON LABS as per CPCB Guidelines

TESTRESULTS
National Ambient

S.No. Parameters Units Test Air Quality Analysis MethodResults Standards
(NAAQS)

I. Particulate Matter (PM + ug/m' 65 <100 Respirable Dust Sampler method
(IS : 5182 P 23-2006, RA-201 7)
SOP. No. VLISOPIOI

2. Particulate Matter (PM 2.s) gym? 34 <60 Issue No.OJ, Issue Date 24.03.2023. based on
CPCB guidelines for the measurement ofAmbient
Air Pollutants, Vol. I

.., Sulphur Dioxide (SO,) u.gym' 8.2 <80 Improved West and Geake method
.:,. (IS : 5182 P II-2001, RA-2017)

I CPCB guidelines for the measurement of
4. Ammonia (NH,) ug/m' 324 <400 Ambient Air Pollutants, Vol. I May 2011 --

VL/SOP/INS/1 1

5. Lead as Pb gm' <0.01 <01 IS 5182 Part-22) 2004, RA - 2019

6. Ozone (0,) gm' 8.5 <180 IS 5182 (Part 9) 1974, RA-2019

7. Arsenic as AS ng/m' <0.06 -- CPCB Guidelines for the measurement of
AmbientA.ir Pollutants Vol. I,
VL/SOP/INS/38, Issue No.02, Issue

8. Nickel asNi ngym < 1.0 a date: 11.01.2023 Annexure-8 (As),
Annexure-A (Ni)

Page I of l

Checked By Sr. Chemist
Authorized Signa e

Technical Manager - T. axmikanth Redd

VLUQMI7. 8/TR
------- O PTA Office Musarambagh, Malakpet, Hyderabad - 500 036.

H.No. 16-11-23/37/A, Fat No. 205, 2nd Foo,fSjio 41338 E-mail · Info@visonlabs.com, vison.abs@gmal.com
re:owo-«sw«sz0, 461,z3$22?i~"loo.er» so«ewor»sore» on­
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JgVrsoN LAS
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
Issued to:
MIs. Delhi MSW Solutions Ltd.
Delhi -- P&D Project, Sector-5, Pocket NI,
Industrial Area, Behind Pragati Power Plant.
Bawana, New Delhi-1 10039.

Issued Date

Our RefNo

Your Ref No

Date

16.06.2025

VL-202500003775

0400125605

21.05.2025
Monitoring Location
Sample collection date
Sample Registration date
Monitoring Time

Near Land Filling Area
04.06.2025 to 05.06.2025
06.06.2025
09:30 am

Sample Description Ambient Air
Sample(s) condition of testing Found Ok

Ambient Temperature °C 28 (Average) Weather Condition Clear
Wind Direction SE Flow Rate of Gases (LPM) 0.20
Analysis Start Date 06.06.2025 Analysis Completion Date 14.06.2025
Monitoring and Sampling done by Mr. Harl Krishna on behalf ofVISON LABS as per CPCB Guidelines

TEST RESULTS

National
Ambient Air

S.No. Parameters Units Test Results Quality Analysis Method
Standards
(NAAQS)

I. Benzine as C,H gm' < 0.0I .. IS: 5182 P 11 - 2006

2. Benzo[ajpyrcne as Ba? ng/m3 < 0.01 -- IS: 5182 P 12- 2004

3. Methane (CH,) ppm 1.50 -- IS: 5182 Part 17: 1979

4. Nitrogen Oxide (NO) gym? 7.1 . IS: 5182 Part VI: 2017

5. Carbon Monoxide (CO) gm' 882 <2000 IS: 5182 P 10-- 1999 NDIR Method
Page I of 1

Checked By Sr. Chemist
Authorized Signature

Technical Mana er - T. Laxmikanth Redd

VL/QMn. 8fTR

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 / 94408 41338, E-maul : Info@vsonlabs.com, vson.labs@gmal.com

NOTE : This Report Is subject to the terms and conditions mentioned overleaf.
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TC-5064

TEST REPORT

Vrsoi LAs
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018

Issued to:
Issued Date

Mis. Delhi MSW Solutions Ltd. I6.06.2025

Delhi -PD Project, Sector-5, Pocket NI, Our RefNo.( ULR No.) TC506425000003776F
Industrial Area, Behind Pragati Power Plant,

Your RefNo 0400125605Bawana, New Delhi-I 10039.
Date 21.05.2025

Monitoring Location Near WTE Temple
Sample collection date 04.06.2025 to 05.06.2025 Sample Description Ambient Air
Sample Registration date 06.06.2025 Snmplc(s) condition of testing Found Ok
Monitoring Time 10:00 am
Ambient Temperature °C 28 (Average) Weather Condition Clear
Wind Direction SE Flow Rate ofGases (LPM) 0.20
Analysis Start Date 06.06.2025 . Analysis Completion Date 14.06.2025
Monitoring and Sampling done by Mr. Hari Kri shna on behalf ofVISON LABS as per CPCB Guidelines

TEST RESULTS

Page I of I

National Ambient

S.No. Parameters Units Test Air Quality Analysis Method
Results Standards

(NAAQS)

I. Parti culate Matter (PM 10> ug/m' 58 <100 Respirable Dust Sampler method
(IS: 5182 P 23 - 2006, RA-2017)
SOP. No. VUSOP/01

2. Particulate Matter (PM) ug/'m? 30 <60
Issue No.0I, Issue Date 24.03.2023, based on

CPCB guidelines for the measurement of
Ambient Air Pollutants, Vol. I

3. Sulphur Dioxide (SO,) gym' 7.3 <80 Improved West and Geke method
(IS:5182 P II -2001, RA-2017)
CPCB guidelines for the measurement of

4. Ammonia (NH,) ug/m' 304 <400 Ambient Air Pollutants, Vol. I May 2011 ­
VUSOP/fNS/1 l

5. Lead as Pb g/m' <0.01 <01 IS 5182 (Part-22) 2004, RA - 2019

6. Ozone (0,) gym' 7.5 <180 IS 5182 (Part 9) 1974, RA-2019

7. Arsenic as AS ng/m' <0.06 -- CPCB Guidelines for the measurement of
Ambient Air Pollutants Vol. I,

ngym?
VUSOP/INS/38, Issue No.02, Issue

I 8. Nickel as Ni <1.0 -- date: I 1.01.2023 Annexurc-B (As),
Anncxure-A (Ni)

t.

•
''

Checked By

e~
. ·

Sr. Chemist
Authorized Signature

Technical Mana er -- T. Laxmikanth Redd

;I vuoMnz.err....a....Goo os6
TA Office, Musarambagh, Malakpet, Hyderabad - 5 . .

H.No. 16-11-23/37/A, FIat No. 205, 2nd Floor. OF;<4 41338 E-mail : into@visonlabs.com, vson.labs@gmal.con
Tel· 040-24544320, 24541338, Mob : 98491 109",, 44 terms and'conatons menttonea overeat.· NOTE: This Report Is su ec O _
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Ag WIso LAs
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
Issued to:
Mis. Delhi MSW Solutions Ltd.
Delhi · P&D Project. Sector-5, Pocket NI.
Industrial Area, Behind Pragati Power Plant.
Bawan a. New Delhi- I I 0039.

Issued Date

Our RefNo

Your RefNo
Date

16.06.2025

VL-202500003776

0400125605

21.05.2025
Monitoring Location

Sample collection date

Sample Registration date

Monitoring Time

Ambient Temperature "C
Wind Direction

Near WTE Temple
04.06.2025 lO 05.06.2025

06.06.2025

10:00 am
2 (Average}

SE

Sample Description Ambient Air

Sample(s) condition of testing Found Ok

Weather Condituon Clear
Flow Rate of Gases (LPM) 0.20

Analysis Start Date 06.06.2025 Analysis Completion Date 14.06.2025
l\·lonitoring and Sampling done by Mr. Hari Krishna on behalfof VISON LABS as per CPCB Guidelines

TEST RESULTS

National
Ambient Air

S.No. Parameters Units Test Results Quality Analysis Method
Standards
(NAAQS)

I. Benzine as CH, ugm' < 0.01 -- IS: 5182 P 11 - 2006

2. Benzo[a]pyrene as BaP ng/m' < 0.01 -- IS: 5182 P 12 - 2004

3. Methane (CH,) ppm 1.29 ·- IS: 5182 Pan 17: 1979

4. Nitrogen Oxide (NO) ugm' 6.5 -- IS: 5182 Part VI: 2017

5. Carbon Monoxide (CO) gym' 792 <2000 IS: 5 182 P I 0- 1999 NDIR Method
Page I of I

Ct ;/±f__ ----1---c_i, _' ~-'J f---+-----:--.-/-;-r--;-::- ~~:;-;--'I.,~~· =c:._---;
Sr. Chemist Authorized Signature

Checked By Technical Manaoer - T. Laxmikanth Redd

VUOM/7. srrR

'4.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.

Tel : 040-24544320, 24541338, Mob : 98491 10019 / 94408 41338, E-mail : Info@vsonlabs.com, vson labs@gmaul.com
NOTE . This Report 1s subject to the terms and cond111ons mentioned overleal
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TC-5O64

3Vrsok LAs
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001: 2015& OHSAS 45001 : 2018

TEST REPORT
Issued to:
Delhi MSW Solutions Ltd.
Delhi- P&D Project, Sector-5, Pocket NI.
Industrial Area, Behind Pragati Power Plant,
Bawana, New Delhi-1 10039.

Issued Date

Our RefNo.( ULR No.)

YourRefNo
Date

17.04.2025

TC506425000002419F

Verbal
05.04.2025

Monitoring Location Admin Building Arca
Sample collection date 08.04.2025 to 09.04.2025 Sample Description Ambient Air
Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 11:00am
Ambient Temperature °C 30 (Average) Weather Condition Clear
Wind Direction SW Flow Rote of Gases (LPM) 0.20
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025
Moniloring and Sampling done by Mr. Hari Krishna on behalfofVISON LABS as per CPCB Guidelines

TEST RESULTS

Pagel of 1

National Ambient

S.No. Parameters Units
Test Air Quality Analysis Method

Results Standards
(NAAQS)

1. Particulate Matter (PM + gym? 75 <JOO Respirable Dust Sampler method
(IS: 5182 P 23 - 2006, RA-2017
SOP. No. VI.JSOP/0 I

2. Particulate Matter (PMs) ug/m' 40 <60 Issue No.0I, Issue Date 24.03.2023, based on
CPCB guidelines for the measurement ofAmbient
Air Pollutants, Vol. I

3. Sulphur Dioxide (SO,) gym' 11.6 <80
Improved West and Geake method
([$: 5182 P II -2001, RA-2017)
CPCB guidelines for the measurement of

4. Ammonia (NH,) g/m' 352 <400 Ambient Air Pollutants, Vol. I May 201 I -
VL/SOP/INS/11

5. Lead as Pb ug/m' <0.01 <01 IS 5182 (Part-22) 2004, RA - 2019

6. Ozone (03) gym' 10.8 <180 IS 5182 (Part 9) 1974, RA-2019

7. Arsenic as AS ng/m3 <0.06 -- CPCB Guidelines for the measurement of
Ambient Air Pollutants Vol. I.
VUSOP/INS/38, Issue No.02, Issue

I 8. Nickel as Ni ng/m? <1.0 -- date: 11.01.2023 Annexure-B (As),
Annexure-A (Ni)

Checked By

< Rj
a..05
II4aortasick#inf1

Sr. Chemist Technical Mana er - T. ·

VL/OM/7. S·TR _
--- -- Orce Musarambagh Malakpet, Hyderabad - 500 036.

H.No. 16-11-23/37/A. Fat No. 205, 2n4 Floor. OP;j4as -ma Into@visonlaps.com., vson.tabs@gmail.corm
Tel : 040-24544320, 24541338. Mob : 98491 1091%,,", rs and cone.eons menttonea overeat.

NOTE : This Report IS SU Jee 0
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SE VIsoN LALS
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TESTREPORT
Issued to: Issued Date
Delhi MSW Solutions Ltd. 17.04.2025

Delhi -- P&D Project, Sector-5, Pocket NI, Our RefNo VL-202500002419
, Industrial Area, Behind Pragati Power Plant.

Your Ref NoBawana, New Delhi-I 10039. Verbal
Date 05.04.2025 '

Monitoring Location Admin Building Area
Sample collection date 08.04.2025 to 09.04.2025 Sample Description Ambient Air
Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 11:00am
Ambient Temperature "C 30 (Average) Weather Condition Clear
Wind Direction SW Flow Rate ofGases (LPM) 0.20
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025

- Monitoring and Sampling done by Mr. Hari Krishna on behalfofVISON LABS as per CPCB Guidelines

TEST RESULTS

I National lAmbient Air
S.No. Parameters Units Test Results .I Quality Analysis Method I

I Standards
I (NAAQS)I

I. Benzine as CHG gym' <0.01 -- IS: 5182 P 11 -2006

2. Benzo[a]pyrene as BaP ng/m3 < 0.01 -- IS:5182P12-2004

3. Methane (CH,) ppm 1.50 -- IS: 5182 Part 17: 1979

4. Nitrogen Oxide (NO) ug/m" 9.3 -- IS: 5182 Part VI: 2017

5. Carbon Monoxide (CO) ug/m' 910 <2000 JS: 5182 P 10- 1999 NDIR Method
Page I of I

.
'

a.e° C~ I-=,:4 "d&0,
r, «. .u '

Checked By Sr. Chemist Authorized $j&nature +.
Technical Manager - T.,Lair}kakit'Reddy

VLIQMI7. 8/TR .-.....

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor. Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 /94408 41338, E-mail . Info@visonlabs com, vison.labs@gmall.com

NOTE · This Report is subject to the terms and condihons mentioned overleaf
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VrsoNLAs
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018 TC-5064

TEST REPORT
Issued to: Issued DateDelhi MSW Solutions Ltd. 17.04.2025
Delhi - P&D Project, Sector-5, Pocket NI, Our RefNo.( ULRNo.) TC5064250000024 I 7F
Industrial Area. Behind Pragati Power Plant.

Your RefNo VerbalBawana. New Dell1i-l l 0039.
Date 05.04.2025

Monitoring Location Near Land Filling Area
Sample collection date 08.04.2025 to 09.04.2025 Sample Description Ambient Air
Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 10:30 am
Ambient Temperature °C 30 (Average) Weather Condition Clear
Wind Direction SW Flow Rate ofGases (LPM) 0.20
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025

- Monitoring and Sampling done byMr. Hari Krishna on behalf ofVISON LABS as per CPCB Guidelines
TEST RESULTS

Pae 1 of I

National Ambient

S.No. Parameters Units Test Air Quality Analysis MethodResults Standards
(NAAQS)

I. Particulate Matter (PM 10i gym' 79 <100 Respirable Dust Sampler method
OS; 5182 P 23 - 2006, RA-2017)
SOP. No. VUSOP/01

2. Particulate Matter (PM 2.s) ug/m' 41 <60 IssueNo.0I, Issue Date 24.03.2023. based on
CPCB guidelines for the measurement ofAmbient
Air Pollutants. Vol. I

3. Sulphur Dioxide (S0.) ug/m' 9.5 <80 Improved West and Geake method
(IS: 5182 P II-2001, RA-2017)
CPCB guidelines for the measurement of

4. Ammonia (NH,) gym? 346 <400 Ambient Air Pollutants, Vol. I May 201 l -
VUSOP/INS/11

5. Lead as Pb ug/m? <0.01 <01 IS 5182 (Part-22) 2004, RA - 2019

6. Ozone (0,) gym' 9.3 <180 IS 5182 (Par 9) 1974, RA-2019

7. Arsenic as AS ng/m3 < 0.06 -- CPCB Guidelines for the measurement of
Ambient Air Pollutants Vol. I,

ng/m'
VL/SOPIINSV38, Issue No.02, Issue

8. Nickel as Ni <1.0 -- date:1 1.01.2023 Annexure-B (As),
Annexure-A (Ni)

Cl

,,,.c \" .-.~,y
r , ,

•

Authorized
Technical Manager - T.Sr. Chemist

°t, a
Checked By

VLQM7. 8/TR-­
-- TA OfficeMusarambagh, Malakpet, Hyderabad - 500 036.

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor. OPE} ,,j43 41338 E-mail : Into@visonlabs.com. vson labs@gmail.com
Tel. 040-24544320. 24541338. Mob . 98491 109"%,',,~ rs and conamtons mneonea oventeat

NOTE :This Report is su ec _

276



ERE VIsoN ZAis
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
Issued to: Issued Date
Delhi MSW Solutions Ltd. 17.04.2025

Delhi - P&D Project, Sector-5, Pocket NI. Our Ref No YL-202500002417
Industrial Area. Behind Pragati Power Plant,

Your RefNoBawana, New Delhi- I I 0039. Verbal
Date 05.04.2025

Monitoring Location Near Land Filling Arca ,
Sample collection date 08.04.2025 to 09.04.2025 I Sample Descriptton Ambient Air
Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 10:30 am I

I

Ambient Temperature C 30 (Average J / Weather Condition Clear
Wind Direction SW Flow Rate of Gases (LPM) 0.20--
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025
Monitoring and Sampling done by Mr. Hari Krishna on behalf of VISON LABS as per CPCB Guidelines

TEST RESULTS

I i National !
I

I Ambient Air
S.No. Parameters Units Test Results Quality Analysis Method I

I Standards
(NAAQS) I

I. Benzine asCH, ugym' <0.01 -- IS: 5182 P 11- 2006

2. Benzo[a]pyrene as BaP ng/m' <0.01 -- IS: 5182 P 12-2004

3. Methane (CH,) ppm 1.62 -- IS: 5182 Part 17: 1979

4. Nitrogen Oxide (NO) gym' 8.8 o. IS: 5182 Part VI: 2017

5. Carbon Monoxide (CO) gym' 936 <2000 IS: 5182 P I 0- 1999 NDIR Method
Page I of I

Checked By

VL/QM/7. 8/IR

Sr. Chemist

. - ·---- ---- ------ --

Authorized Signa re · , ,' '
Technical Mana er - T. Laxmikanth Redd

H.No. 16-11-23/37/A. Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 /94408 41338, E-mail : Info@vsonlabs.com, vuson.labs@gmaul.com

NOTE .This Report us subject to the terms anrl condilions ment,oned overleaf
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TC-5064

- 2
-VISON LABS

Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
Issued to: Issued Date 17.04.2025Delhi MSW Solutions Ltd.
Delhi - P&D Project, Sector-5, Pocket NI, Our RefNo.( ULR No.) TC506425000002418F
Industrial Area, Behind Pragati Power Plant,

YourRefNo VerbalBawana, New Delhi-110039.
Date 05.04.2025

Monitoring Location NearWTE Temple
Sample collection date 08.04.2025 to 09.04.2025 Sample Description Ambient Air
Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 10:45 run
Ambient Temperature °C 30 (Average) Weather Condition Clear
Wind Direction SW Flow Rate of Gases (LPM) 0.20
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025

' Monitoring and Sampling done by Mr. Hari Krishna on behalf ofVISON LABS as per CPCB Guidelines

TEST RESULTS
National Ambient

S.No. Parameters Units
Test Air Quality Analysis Method

Results Standards
(NAAQS)

I. Particulate Matter (PM 1oi g/m' 66 <100 Respirable Dust Sampler method
(IS : 5182 P 23 -2006, RA-2017)
SOP. No. VUSOP/01

2. Particulate Matter (PM) g/m' 34 <60 Issue No.QI, Issue Date 24.03.2023, based on
CPCB guidelines for the measurement of
Ambient Air Pollutants, Vol. I

3. Sulphur Dioxide (SO2) µg/ni3 8.1 <80
Improved West and Geake method
<IS: 5182 P II-2001, RA-2017)
CPCB guidelines for the measurement of

4. Ammonia (NH,) gym' 318 <400 Ambient Air Pollutants, Vol. I May 2011­
VIJSOP/INS/11

5. Lead as Pb g/ma? <0.01 <01 IS 5182 (Pant-22) 2004, RA - 2019

6. Ozone (0,) gym' 8.2 <180 IS 5182 (Part 9) 1974, RA-2019

7. Arsenic as AS ng/m3 < 0.06 -- CPCB Guidelines for the measurement of
Ambient Air Pollutants Vol. I,
VUSOPIINS/38, Issue No.02, Issue

8. Nickel as Ni ngym? < 1.0 -- date: 11.01.2023 Annexure-B (As),
Annexure-A (Ni)

Page I of I

'@e­----.

« .-..:

(2~ ~
,,~?~!.{"1'

. . -\✓-,,

ch · i tH

Sr. Chemist
Authorized Sigrdrule's'rt.w£:)

Checked By Technical Manager - T. La: niiault#iReddy'
~,-✓✓ : . -, , ..\....

VLOM/7. 8.TR
- RT A Office Musarambagh, Malakpet, Hyderabad - 500 036.

H.No. 16-11-23/37/A4, Flat No. 205, 2nd Floor. F,,}3 41338 E-mail Into@vsonlabs com. vson.labs@gmail.com
tel. 04o-24544320. 24641338. Mob. 98491 109/°,, the terms and.conditions mentioned overleaf.

NOTE : This Report 5 SU ec _
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4 VIsoN LAS
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 8 OHSAS 45001 : 2018

TEST REPORT

TEST RESULTS

{ Issued to: I Issued Date 17.04.2025Delhi MSW Solutions Ltd.
Delhi - P&D Project, Sector-5, Pocket NI, Our Ref No VL-202500002418
Industrial Area, Behind Pragati Power Plant,

Your Ref NoBawana, New Delhi- I I 0039. Verbal
Date 05.04.2025

Monitoring Location
,,

Near WTE Temple
..,

Sample collection date 08.04.2025 to 09.04.2025 I Sample Description Ambient Air
-

Sample Registration date 10.04.2025 Sample(s) condition of testing Found Ok
Monitoring Time 10:45 am
Ambient Temperature "C 30 (Average) Weather Condition Clear
Wind Direction SW Flow Rate of Gases (LPM) 0.20
Analysis Start Date 10.04.2025 Analysis Completion Date 16.04.2025
Monitoring and Sampling done by Mr. Harl Krishna on behalf ofVISON LABS as per CPCB Guidelines

'

Pagel of 1

National
Ambient Air

S.No. Parameters Units Test Results Quality Analysis Method
Standards
(NAAOS)

I. Benzine as CH gym' < 0.01 I -- IS: 5182 P 11- 2006

2. j Benzo[a]pyrene as BaP ngym? < 0.01 -- IS: 5182 P12-2004

3. }Methane (CH,) ppm 1.48 -- IS: 5182 Par 17: 1979

4. Nitrogen Oxide (NO) gym' 8.1 I IS: 5182 Part VI: 2017I --
5. Carbon Monoxide (CO) g/m' 884 <2000 IS: 5182 P I0-- 1999 NDIR Method

Checked By Sr. Chemist
Authorized Signatire, .

Technical Manager -- T Laxmikarith Reddy

VL/OM/7. 8/TR

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office. Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob ; 98491 10019 /94408 41338, E-mail : Info@visonlabs.com, vison.labs@gmail.com

NOTE ·This Report is subject to the terms and conditions mentioned overleaf.
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= 94AgVIsoN LABS

Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 :'2015 & OHSAS 45001 : 2018
TEST REPORT

TC-5064

Issued to: Issued Date 16.06.2025
Mis. Delhi MSW Solutions Ltd.

Our RefNo.( ULR No.) TC506425000003777FDelhi - P&D Project, Sector-5, Pocket NI,
Industrial Area. Behind Pragati Power Plant, YourRefNo 0400125605
Bawana. New Delhi-I 10039.

Date 21.05.2025

Sampling Station Near Admin Building Area

Date of Monitoring 04.06.2025 to 05.06.2025 Registration date 06.06.2025

Monitoring conducted by Mr. Hari Krishna on behalf ofVISON LABS

TEST RESULTS
Time Day) Noise Level dB(A) Time (Night) Noise Level dB(A)
6.00-7.00 52.6 22.00-23.00 55.4
7.00-8.00 55.2 23.00-00.00 53.1
8.00-9.00 54.l 00.00-01.00 51.9
9.00-10.00 56.7 1.00-2.00 49.7
I 0.00-11.00 59.3 2.00-3.00 46.5
J l.00-12-00 61.7 3.00-4.00 44.9
12.00-13.00 64.5 4.00-5.00 46.7
13.00-14.00 67.8 5.00-6.00 48.5
14.00-15.00 65.3 -- .
15.00-16.00 66.1 -- --
16.00-17.00 64.2 -- --
17.00-18.00 67.4 -- --
18.00-19.00 63.9 -- -
19.00-20.00 61.7 -- --
20.00-2 I .00 59.5 -- --
21.00-22.00 57.2 -- ..
Average 61.1 Average 49.6
Max. 67.8 Max. 55.4
Min. 52.6 Min. 44.9
L day 63.5 Lnight 50.4

Page I of I
Notes:
I. Noise monitoring were done as per standard method prescribed by IS 9876: 1981 (Reaffirmed-200 I).

Checked By

VLJOMI7. 8/TR

S
ch ·">

Sr. Chemist
Authorized Signature

Technical Mana er - T. Laxmikanth Redd

R TA Off M sarambagh, Malakpet. Hyderabad· 500 036.
.No. 1c-112a/s7A. Far No. 205, 2n4f%%;{a6 4aa'.#at. «ooveons.com. veon.tabs@oral.com

Tel : 040-24544320, 24541338, Mob.98491 to the terms and conditions mentioned overleaf.
NOTE : This Report s su ec

280



VAsoN LABS

TC-5064

Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to: Issued Date 16.06.2025Mis. Delhi MSW Solutions Ltd.
Delhi -- P&D Project, Sector-5, Pocket NI, Our Ref No.(ULR No.) TC506425000003 778F
Industrial Area. Behind Pragati Power Plant, Your RefNo 0400125605
Bawana. New Delhi-1 10039.

I -
Date [ 21.05.2025

Sampling Station Near Land Filling Area

Date of Monitoring 04.06.2025 to 05.06.2025 Registration date 06.06.2025 I
Monitoring conducted by Mr. Har i Krishna on behalfofVISON LABS

TEST RESULTS
Time(Day) Noise Level dB(A) Time (Night} Noise Level dB(A)
6.00-7.00 50.2 22.00-23.00 53.6
7.00-8.00 52.6 23.00-00.00 51.7
8.00-9.00 53.1 00.00-01.00 49.2
9.00-10.00 56.4 1.00-2.00 47.5
I 0.00-11.00 54.2 2.00-3.00 45.1
I 1.00-12-00 58.6 3.00-4.00 43.9
12.00-13.00 61.4 4.00-5.00 46.5
13.00-14.00 64.I 5.00-6.00 49.1
14.00-15.00 62.8 -- --

I 15.00-16.00 60.3 -- --
16.00-17.00 63.7 ­ --
17.00-18.00 61.6 . --
18.00-19.00 58.9 -. --
19.00-20.00 60.4 -- --
20.00-21.00 58.8 -- --
21.00-22.00 55.3 -- --
Average 58.3 Average 48.3
Max. 64.1 Max. 53.6
Min. 50.2 Min. 43.9

L day 60.2 L night 49.4
Page I of 1

Notes:
I. Noise monitoring wen: done as per standard method prescribed by IS 9876: 1981 (Rcaffirmed-200 I ).

Checked By Sr. Chemist
Authorized Signature

Technical Mana er - T. Laxmtkanth Reddy

\/[_jRlT,f[F ----- --- ..-----­

-- ---- loor. O .R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.too. 161v3%%2,,{7,"?$f2 4of4cos 4rcss. ens.moo«sowsoom. «son assoraieon
Tel . 040-24544320, 2 NOTE : This Report Is subject to the terms and conditions mentioned overleaf.
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= j6Ag VIsoN LABS
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018 TC-5064

TEST REPORT

Issued to: Issued Date
Delhi MSW Solutions Ltd.

17.04.2025 I

Delhi - P&D Project, Sector-5, Pocket NL, Our RefNo.( ULR No.) TC506425000002420F
Industrial Area, Behind Pragati Power Plant, YourRefNo Verbal
Bawana, New Delhi-110039.

Date 05.04.2025

Sampling Station Near Admin Building Area

Date ofMonitoring 08.04.2025 to 09.04.2025 Registration date 10.04.2025

Monitoring conducted by Mr. Hari Krishna on behalfofVlSON LABS

TEST RESULTS
Time (Dav). Noise Level dB(A) Time (Night) Noise Level dB(A)
6.00-7.00 51.1 22.00-23.00 57.5
7.00-8.00 53.8 23.00-00.00 55. I
8.00-9.00 56.6 00.00-01 .00 53.4
9.00-10.00 59.l 1.00-2.00 52.1
I 0.00-11.00 60.9 2.00-3.00 49.6
I 1.00-12-00 62.4 3.00-4.00 46.8
12.00-13.00 66.1 4.00-5.00 44.5
13.00-14.00 64.3 5.00-6.00 47.9
14.00-15.00 62.5 -- --
15.00-16.00 65.2 -- --
16.00-17.00 67.7 -- --
17.00-18.00 69.1 -- --
18.00-19.00 66.4 -- --
19.00-20.00 64.7 -- --
20.00-21.00 62.1 --
21.00-22.00 59.8 -- --
Average 62.0 Average 50.9
Max. 69.1 Max. 57.5

Min. 51.1 Min. 44.5

Lday 64.3 L night 52.2

Page I of 1

Authorized Si
Technical Manager -T. Laxn cdi .Sr. ChemistChecked By

Notes:
I . Noise monitoring were done as per standard method prescribed by IS 9876: 198I (Reaffirmed-2001).

VLUQMV7. 8/TR

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 / 94408 41338, E-mail : Into@visonlabs.com, vison.labs@gmall.com

NOTE : This Report is subject to the terms and conditions mentioned overleaf.

o a • a. • ••
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"dgVrso LABS
Environmental Consultants & Analytical Services

Accredited by NABL vide certificate number TC-5064
MoEF & CC, ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT
TC-5064

Issued to: Issued Date 17.04.2025. Delhi MSW Solutions Ltd.
Delhi - P&:D Project, Sector-5, Pocket NI. Our RefNo.( ULR No.) TC50642500000242 IF
Industrial Area. Behind Pragati Power Plant. Your Ref No Verbal
Bawana, New Delhi-110039.

Date 05.04.2025

Sampling Station Near Land Filling Area

Date of Monitoring 08.04.2025 to 09.04.2025 Registration date 10.04.2025

Monitoring conducted by Mr. Hari Krishna on behalfofVISON LABS

TEST RESULTS
Time (Day) Noise Level dB(A) Time (Night) Noise Level dB(A)
6.00-7.00 48.5 ! 22.00-23.00 54.I

I 7.00-8.00 50.6 23.00-00.00 51.6
8.00-9.00 53.8 00.00-01.00 48.8
9.00-10.00 55.1 1.00-2.00 45.2
10.00-11.00 57.7 2.00-3.00 43.7
11.00-12-00 59.6 3.00-4.00 40.2
12.00-1 3.00 61.5 4.00-5.00 42.1
13.00-14.00 63.1 5.00-6.00 45.3
14.00-15.00 60.4 -- --
15.00-16.00 62.7 -- --
16.00-17.00 64.6 -- --
17.00-18.00 67.4 -- --
18.00-19.00 65.1 -- --
19.00-20.00 61.8 -- --,__
20.00-21.00 59.5 -- --
21.00-22.00 56.2

·""1'-- --
Average 59.2 Average 46.4
Max. 67.4 Max. 54.1
Min. 48.5 Min. 40.2
L day 61.9 L night 48.2

Page I of I
Notes:
I. Noise monitoring were done as per standard method prescribed by IS 9876: 1981 (Reaffirmed-2001 ).

Checked By Sr. Chemist Authorized Signature
Technical Manager - T. Laxmikanth Reddy

VLUQM7. 8/TR

H.No. 16-11-23/37/A. Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320. 24541338, Mob : 98491 10019/ 94408 41338, E-mail: lnfo@visonlabs.com, vison.labs@gmail.com

NOTE : This Report is subject to the terms and conditions mentioned overleaf.
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Pg@eVrsoN LAs
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001: 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to: Issued Date
..

MIs. Delhi MSW Solutions Ltd. 16.06.2025

Delhi - P&D Project, Sector-5, Pocket NI, OurRefNo VL-20250003785
Industrial Area, Behind Pragati Power Plant, YourRefNo 0400125605Bawana, New Delhi-I 10039.

Date 21.05.2025
Sample description Leachate Outlet Water (Condensate Water)
Appearance ofthe Sample Clear Liquid Sample condition of testing Found Ok
Environmental Conditions at the time ofSampling (Tem/RH) 27.5 °C/52%
Sample collection date 04.06.2025 Sample Quantity I ltr
Sample Collection Time I 1:40 nm Analysis starting date 06.06.2025
Sample Registration date 06.06.2025 Analysis Completion date 14.06.2025
Sampling done by Mr. Hari Krishna on behalfof V1SON LABS Hyderabad as per VUSOP/C/53

TEST RESULTS

Page 01 o

Sr. No. Parameters Test Method Unit of Results Limitsmeasurements
I. pH at 25 °C IS 3025 : Part 11 : 2022 -- 8.05 5.5 to 9.0
2. Total Dissolved Solids IS 3025 Part 16:2023 mg/L 492 <2100., Total Suspended Solids IS 3025 Part 17 :2022 mg/L <2.0 <100-'·
4. Chloride as Cl IS 3025 Part 32 1988, RA-20 l 9 mg/L 45 < 1000
5. Total Kjeldahl Nitrogen (TKN) IS 3025 Part 34 1988, RA-2019 ma/L 60 <JOO
6. Ammonical Nitrogen IS 3025 Part 34 1988, RA-2019 mg/L 28 <SO
7. Fluorides as F APHA 24ed 4500 F B D mg/L 0.32 <2.0
8. Iron as Fe IS: 3025 Part 53 2003, RA-2019 ma/L 0.12 --
9. Arsenic as As APHA 24" ed 3120B mg/L <0.001 <0.2
10. Nickel as Ni APHA 24"ed 3111B mg/L <0.001 <3.0
11. Lead as Pb APHA 24" ed 311 IB me/L <0.001 <0.1
12. Zinc as Zn APHA 24" ed 3111B ma/L <0.002 < 5.0
13. Copper as Cu APHA 24 ed 3111B mg/L <0.002 <3.0
14. Chromium as Cr APHA 24"ed 3111B mg/L <0.001 <2.0

1 15. Cadmium as Cd APHA 24ed 3111B mg/L <0.001 <2.0
t 16. Mercury as Hg APHA 24 ed 3125B re/L <0.001 <0.01

17. Chemical Oxygen Demand IS 3025 Part 58 2006, RA-2017 mg/L 120 < 250
(COD)

18. Biochemical Oxygen Demand 1S 3025 Part 44:2023 mg/L 25 <30
(BOD) (3 day at 27°C)

19. Cyanide as CN IS 3025 Part 27 1986 mg/L <0.001 <0.2

20. Nitrites as N IS 3025 Part 34 1988, RA-2019 ma/L <0.01 --
21. Phenols as C,H,OH IS 3025 Part 43 1988 mg/L <0.10 <1.0

fOl

\,

@2$% C
I .

a 1~··.----'~

I
A ·

I I
Authorized Signature

Checked By Sr. Chemist Teclmical Manager -- T. Laxmikanth Reddy
--

VLIQMI7. 8/TR
--- RTA Office Musarambagh, Malakpet, Hyderabad - 500 036.

H.No. 16-11-23/37IA, Fat No. 205, 2nd Flo·<!$~j$ 413s8 E-mail · Info@visonlabs.com. vison.labs@gmal.com
Tel : 040-24544320, 24541338, Mob :98491'', errs an coons mnenonces overeat

NOTE :This Repo Is su jec
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$gVrsoN LAEs
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to: I

Delhi MSW Solutions Ltd.
Issued Date 21.05.2025

Delhi -- P&D Project, Sector-5, Pocket NI. Our RefNo VL-202500003027
Industrial Area, Behind Pragati Power Plant, Your RefNo 0400125605 g
Bawana, New Delhi-110039. 4

·-Date 21.05.2025
Sample description Leachate Outlet Water (Condensate Water)
Appearance of the Sample Clear Liquid Sample condition of testing Found Ok
Environmental Conditions at the time of Sampling (Tem/RH) 29.2 C/461%
Sample collection date 06.05.2025 Sample Quantity I ltr
Sample Collection Time 11:45 am Analysis starting date 08.05.2025
Sample Registration date 08.05.2025 Analysis Completion date 15.05.2025

, Sampling done by Mr. Huri Krishna on behalfof VISON LABS Hyderabad as per VL/SOP/C/53

TEST RESULTS

Sr. No. Parameters ! Test Method Unit of Results Limits !measurements
I. pH at 25 C IS 3025 : Part 11 : 2022 -- 8.23 5.5 to 9.0
2. Total Dissolved Solids IS 3025 Part I 6:2023 mg/L 514 <2100
3. Total Suspended Solids IS 3025 Part 17 :2022 mg/L <2.0 <100
4. Chloride as Cl IS 3025 Part 32 1988, RA-2019 mg/L 75 < 1000
5. Total Kieldahl Nitrogen (TKN) IS 3025 Part 34 1988, RA-201 9 mg/L 62 < 100
6. Ammonical Nitrogen rs 3025 Part 34 1988, RA-2019 mg/L 28.4 <50
7. Fluorides as F APHA 24 ed 4500 F B D mg/L 0.37 <2.0
8. Iron as Fe IS: 3025 Par1 53 2003, RA-2019 mg/L 0.14 --
9. ' Arsenic as As APHA 24" ed 3120B mg/L <0.01 < 0.2
10. Nickel as Ni APHA 24"ed 31118 mg/L <0.01 < 3.0
11. Lead as Pb APHA 24" ed 3 I 118 mg/L <0.01 <0.1
12. Zinc as Zn APHA 24"ed 3111B mg/L <0.01 <5.0
13. Copper as Cu APHA 24" ed 3111B mg/L <0.01 <3.0
14. Chromium as Cr APHA 24 ed 3111B mg/L <0.01 <2.0
15. Cadmium as Cd APHA 24" ed 3111B mg/L <0.01 < 2.0
16. Mercury as Hg APHA 24" ed 3125B mg/L <0.001 <0.01
17. Chemical Oxygen Demand IS 3025 Part 58 2006, RA-2017 mg/L 120 < 250(COD)
18. Biochemical Oxygen Demand IS 3025 Part 44:2023 mg/L ., .. <30I (BOD) (3 day at 27°c) +-

19. Cvanide as CN IS 3025 Part 27 1986 mg/L <0.001 < 0.2
20. Nitrites as N IS 3025 Part 34 I 988, RA-2019 mg/L <0.01 --
21. Phenols as CGH,OH IS 3025 Part 43 1988 mg/L <0.10 < 1.0

Page 01 ofOJ

/e. ?•,a.ea.a.Acowe-tsar.r
Checke By Technical Manager - T.L d3$

VL/QM/7. 8/TR

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338. Mob :.98491 10019 / 94408 41338, E-mail : Info@vlsonlabs.com, vison.labs@gmail.com

NOTE :Thus Report s subject to the terms and conditions mentioned overleaf
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Page 01 ofO I
'

TEST RESULTS

Issued to: Issued Date 17.04.2025Delhi MSW Solutions Ltd.
Delhi - P&:D Project, Sector-5, Pocket Nl, Our RefNo VL-20250002423
Industrial Area, Behind Pragati Power Plant, Your RefNo Verbal
Bawana, New Delhi-1 10039.

Date 05.04.2025

Sample description Leachate Outlet Water (Condensate Water)
Appearance ofthe Sample Clear Liquid Sample condition oftesting Found Ok
Environmental Conditions at the time ofSampling (Tem/RH) 28.8 °C/491%
Sample collection date 08.04.2025 Sample Quantity I ltr
Sample Collection Time 12:40 pm Analysis starting date I0.04.2025
Sample Registration date 10.04.2025 Analysis Completion date 16.04.2025
Sampling done by Mr. Hari Krishna on behalf of VISON LABS Hyderabad as perVUSOP/C/53

Sr. No. Parameters Test Method Unit of Results Limitsmeasurements
I. DH at 25 % IS 3025 : Part 11 : 2022 -- 8.18 5.5 to 9.0
2. Total Dissolved Solids IS 3025 Part 16:2023 mg/L 536 < 2100
3. Total Susoended Solids IS 3025 Part 17 :2022 mg/L <2.0 < 100
4. Chloride as Cl IS 3025 Part 32 I 988, RA-2019 ma/L 60 < 1000
5. Total Kjeldahl Nitrogen (TKN) IS 3025 Part 34 1988, RA-2019 mg/L 78 < 100
6. Ammonical Nitrogen IS 3025 Part 34 I 988, RA-2019 mg/L 34 <50
7. Fluorides as F APHA 24ed 4500 F B D mg/L 0.40 <2.0
8. Iron as Fe IS: 3025 Part 53 2003, RA-2019 mg/L I 0.18 --
9. Arsenic as As APHA 24ed 3120B mg/L <0.001 <0.2
IO. Nickel as Ni APHA 24ed 3I11B me/L <0.001 < 3.0
11. Lead as Pb APHA 24"ed 3111B mg/L <0.001 <0.1
12. Zinc as Zn APHA 24" ed 311 IB mg/L <0.002 <5.0
13. Conner as Cu APHA 24ed 31 I 1B mg/L <0.002 <3.0
14. Chromium as Ct· APHA 24ed 3111B mg/L <0.001 <2.0
15. Cadmium as Cd APHA 24"ed 3111B ma/L <0.001 <2.0

16. Mercury as Hg APHA 24ed 3125B mg/L <0.001 <0.01

17. Chemical Oxygen Demand IS 3025 Part 58 2006, RA-2017 mg/L 140 <250
(COD)

18. Biochemical Oxygen Demand IS 3025 Patt 44:2023 mg/L 28 <30
(BOD) (3 day at 27c)

I 9. Cyanide as CN IS 3025 Part 27 1986 me/L <0.001 <0.2

20. Nitrites as N IS 3025 Part 34 1988, RA-2019 m/L <0.01 --
21. Phenols as C,H,OH IS 3025 Part 43 I 988 mg/L <0.10 <1.0

[eo ­,- Y39g.3.es
~ Accredited by MoEF & CC
~ ISO 9001 : 2015 & OHSAS 45001 : 20181---------------TE-, S_T_RE_i P_O_R_T .:....:..... .::..:....;_=-.:..~~.=.:..::..=._

i

I#
ij

Checked By Sr. Chemist

/
Authorized fgn jes ·is

Technical Manager - T. Laxmjkanth Reddy

VUQM/7. arrR
H No 16-11-23/37/A Flat No. 205, 2nd Floor. Opp. R.T.A. Office, Musarambagh. Malakpet, Hyderabad - 500 036.

Tel 040-24544320, 24541338, Mob : 98491 10019 / 94406 41336. E-mail : Info@sonlabs.com. vson.labs@gmal.com
· NOTE This Report is subject to the terms and condrlions menttoned oveneat
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SE VIsoN LAB3
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to· Issued Date 16.06.2025
Mis. Delhi MSW Solutions Ltd. OurRefNo VL-202500003790
Delhi - P&D Project, Sector-5, Pocket NI.
Industrial Area, Behind Pragati Power Plant. Your RefNo Verbal
Bawana, New Delhi-I 10039 Date 04.06.2025

Sample descrp1on given by Bottom AshCustomer
Sample collecuon date: 04.06.2025 Sample Quantuty 1.0 Kg \Approximately)
Sample Registration date 06.06.2025 Analysis starting date 06.06.2025
Sample Registration Time 11:15 am Analysis Compli:tion date 14.06.2025
Sample Collected by Cuswmar Sample Tested as Received Basis

TEST RESULTS

S. No. Parameters Test Method for Ref Units Results

l. Aluminum as ALO, mg/L 0.97

2. Arsenic as As mg/L <0.01
~ Mercury as Hg USEPA 131 I - 1992 mg/L <0.013.

4. Silver as Ag mg/L <0.01

5. Barium as Ba mg/L <0.01

6. Lead as Pb mg/L <0.01

7. Cadmium as Cd mg/L <0.01

8. Chromium as Cr USEPA 1311- 1992 mg.IL 0.37

9. Cobalt as Co mg/L <0.01

JO. Zinc as Zn mg/L 0.68

11. Nickel as Ni mg/L <0.01

12. Iron as Fe mg/L 0.46

13. Manganese as Mn USEPA 1311- 1992 mg/L. 1.02

14. Vanadium as V mg/L 0.30

15. Copper as Cu mg/L 0.24
Page 01 of0t

6$
I

@5 ~~

-.),·

~ .- . . .. ·. - --.!~· . ,f "

.4 >.~ .- . -

Sr. Chemist
Authorized Signature

Checked By Technical Manager - T. Laxmikanth Reddy

VLUMM7. 8/TR
H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office. Musarambagh, Malakpet. Hyderabad - 500 036.

4 • • g. ±, •• • • a • 4 • t • wt pt wt • »
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{0pSRVIsoN LAS
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to:
Mis. Delhi MSW Solutions Ltd.
Delhi - P&D Project, Sector-5. Pocket NI,
Industrial Area. Behind Pragati Power Pinnt.
Bawana, New Delhi-110039.

Issued Date
OurRefNo

Your RefNo

Date

16.06.2025
VL-202500003790

Verbal

04.06.2025

Sumple description given by
Customer
Sample collection dnte

Sample Registration date

Sample Registration Time
Sample Collected by Customer

Bottom Ash

04.06.2025
06.06.2025
11:15 am

SampleQuantity
Analysis starting date
Analysis Completion date

TEST RESULTS

1.0 Kg (Approximately)
06.06.2025
14.06.2025

Sample Testedas ReceivedBasis

S. No. Parameters Test Method for Ref Units Results

I. Loss ofIgnition as LOI ASTM D7348 % 3.64

2. Total Organic Carbon as TOC As Per FCO- I 985 % I.SOAmendment- November -2023
Page 01 of0l

Checked By Sr. Chemist

/

Authorized Signature .
Technical Mana er- T. Laxmikanth Redd:' ·as±seesee

vow.@"%............a
- • M b h Malakpet Hyderabad • 500 036.

H No 16-11-23/37IA, Fat No. 205, 2nd Floor, Opp. R.T.A. Office,_ usaram @9·,,-'· •. a
T-1 . .:..1n.,., .t t"".t ,tr,nn """..rl"'A""-,..,n .,.,_._ .l'\n.tn.. ◄.r.r"\ .. r\ '"'•A.-.n •.1nrH'"\ -- .
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LABSVrsoN
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to:
Delhi MSW Solutions Ltd.
Delhi - P&D Project, Sector-5, Pocket NJ,
Industrial Area, Behind Pragati Power Plant,
Bawana, New Delhi-I I 0039.

Issued Date
Our RefNo

Your RefNo

Date

16.05.2025
VL-202500003031

Verbal

05.05.2025

Sample description given by
Customer Bottom Ash

Sample collection date 06.05.2025 Sample Quantity 1.0 Kg (Approximately)
Sample Registration date 08.05.2025 Analysis starting date 08.05.2025
Sample Registration Time 12:00 pm Analysis Completion date 15.05.2025
Sample Collectedby Customer Sample Testedas ReceivedBasis

TEST RESULTS

Page 01 of01

S. No. Parameters Test Method for Ref Units Results

I. Aluminum as ALO, mg/L 1.14

2. Arsenic as As mg/L <0.01

3. Mercury as Hg USEPA 1311- 1992 mg/L <0.01

4. Silver as Ag mg/L <0.01

5. Barium as Ba mg/L <0.01

6. Lead as Pb mg/L <0.01

7. Cadmium as Cd mg/L <0.01

8. Chromium as Cr USEPA 1311- 1992 mg/L 0.42

9. Cobalt as Co mg/L <0.01

< 10. Zinc as Zn mg/L 0.56

11. Nickel as Ni mg/L <0.01

12. Iron as Fe mg/L. 0.38

13. Manganese as Mn USEPA 1311 - 1992 mg/L 0.96

14. Vanadium as V mg/L 0.35

15. Copper as Cu mg/L 0.28

H.No. 16-11-23/37/A. Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel 040-24544020. 24541330, Mob . 90491 10019 / 9440 41330. E-mail .Info@visonlabs.com. vison.labs@gmail.com

Authorized Si ture
Technical Mana er -- T. Laxmikanth Redd ' •Sr. Chemist

VLUQMI7. 8/TR

- T@.%#1:-----· Checked By
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/ =3EE VIsoN LAB
Environmental Consultants & Analytical Service

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

Issued to: Issued Date
Delhi MSW Solutions Ltd.

16.05.2025

Delhi- P&D Project, Sector-5, Pocket NI,
OurRefNo VL-202500003031

Industrial Area, Behind Pragati Power Plant, YourRefNo Verbal
Bawana, New Delhi-1 10039. Date 05.05.2025

Sample description given by Bottom AshCustomer

Sample collection date 06.05.2025 Sample Quantity 1.0 Kg (Approximately)
Sample Registration date 08.05.2025 Analysis starting date 08.05.2025

Sample Registration Time 12:00 pm Analysis Completion date 15.05.2025
-

Sample Collectedby Customer Sample Testedas ReceivedBasis

TEST RESULTS

Page 01 ofOl

S. No. Parameters Test Method for Ref Units Results

1. Loss of Ignition as LOI ASTMD7348 % 3.40

2. Total Organic Carbon as TOC
As Per FCO- 1985 %

Amendment- November -2023
1.32

Checked By Sr. Chemist
Aut

Technical Man

VLIQMI7. 8/TR
H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.

Tel : 040-24544320, 24541338, Mob : 98491 10019 /94408 41338, E-mail : lnfo@visonlabs.com, vison.labs@gmail.com
NOTE .This Report is subject to the terms and conditions mentioned overleaf.

DMZ29Ema
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3 VrsoN LAps
Environmental Consultants & Analytical Services

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 2018

TEST REPORT

i lssued to: Issued Date 17.04.2025! Delhi MSW Solutions Ltd. Our RefNo VL-202500002428Delhi - P&D Project, Sector-5, Pocket NI.
Industrial Area, Behind Pragati Power Plant, Your Ref No 04001 16081
Bawana., New Delhi-1 10039.

Date 17.09.2024
Sample description given by I

Bottom Ash I

Customer 4

Sample collection date 08.04.2025 Sample Quantity 1.0 Kg (Approximately)
Sample Registration date 10.04.2025 Analysis starting date 10.04.2025
Sample Registration Time 09:30 run Analysis Completion date 16.04.2025
Sample Collectedby Customer Sample Testedas ReceivedBasis

TEST RESULTS

S. No. Parameters Test Method for Ref Units Results

I. Aluminum as AlO, mg/L 0.96
2. Arsenic as As mg/L <0.01
3. Mercury.as Hg USEPA 1311- 1992 mg/L <0.01
4. Silver as Ag mg/L <0.01
5. Barium as Ba mg/L <0.01

I

6. Lead as Pb mg/L <0.01
7. Cadmium as Cd mg/L <0.01

8. Chromium as Cr USEPA 1311 - 1992 mg'L 0.63

9. Cobalt as Co mgiL <0.01

10. Zinc as Zn I mg/L 0.49

11. Nickel as Ni I mg/L <0.01I

12. Iron as Fe mg/L 0.44

13. Manganese as Mn USEPA I 3 11- 1992 mg/L 0.79

14. Vanadium as V mg/L 0.21

15. Copper as Cu mg/L 0.46

Page 01 of01

4•01I,. ..... _ - . __,,->.
l__, / . , ,

./' <l., '/J~ . !'•~\;"[ ;t\l\lld: , .

~- l,,u.Jt\\ .-•,1
Authorized Signate, ii

Technical Mana er -T. Laxmi'at°Sr. ChemistChecked By

@

VUOM/7. 8/TR
l'

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet, Hyderabad - 500 036.
Tel : 040-24544320, 24541338, Mob : 98491 10019 / 94408 41338, E-mail : Info@visonlabs.com, vson.labs@gmail.com

MOTE ·This Reort s subject to the terms and conditions montnno «o·-'
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to­gVIsoN LAB
Environmental Consultants & Analytical Servic

Accredited by MoEF & CC
ISO 9001 : 2015 & OHSAS 45001 : 20H

TEST REPORT

Issued to: Issued Date
Delhi MSW Solutions Ltd.

17.04.2025

Delhi - P&D Project, Sector-5, Pocket NI,
Our RefNo VL-202500002428

Industrial Area, Behind Pragati Power Plant. Your RefNo 04001 16081
Bawana, New Delhi-110039.

Date 17.09.2024

Sample description given by Bottom AshCustomer
Sample collection date 08.04.2025 Sample Quantity 1.0 Kg (Approximately)
Sample Registration date 10.04.2025 Analysis starting date 10.04.2025

Sample Registration Time 09:30 am Analysis Completion date 16.04.2025

Sample Collected by Customer Sample Testedas ReceivedBasis
-

TEST RESULTS

Page 01 of0I

S. No. Parameters Test Method for Ref Units Results

I. Loss of Ignition as LOI ASTM D7348 % 3.49

2. Total Organic Carbon as TOC
As Per FCO- 1985 %

Amendment- November -2023
I.84

Sr. ChemistChecked By
i

, # i!

lune=lsskillsll

VLIQMI7. 8/TR

H.No. 16-11-23/37/A, Flat No. 205, 2nd Floor, Opp. R.T.A. Office, Musarambagh, Malakpet. Hyderabad - 500 036.
Tel : 040-24544320. 2454 1338, Mob : 98491 10019 /94408 41338, E-mail : Info@visonlabs.com. vison.labs@gmail.com

NOTE .This Report is subject to the terms and conditions mentioned overleaf
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Dated: 09 \12)2029

DELHI POLLUTION CONTROLCOMMITTEE
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI

B-Block, 3FLOOR, DELHI IT PARK, SHASTRI PARK, DELHI-110053
visit ust: https://dpee.deligovt.nic.in

F. No. DPCC / WMC-II /Ash Utilization / 2024/3931-3445

'

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986 read along with Solid
Waste Management Rules, 2016 regarding utilization of Ash generated from
Waste to Energy Plants in Delhi.

Central Government has notified the standards for discharge of environmental pollutants from various \
categories of industries under the Environment (Protection) Act, 1986 and the Rules framed there under. Ji
Ministry ofEnvironment, Forest & Climate Change has notified Solid Waste Management Rules, 2016 (SWM
Rules, 2016) which inter-alia state procedures for Solid Waste Management.
Local Authorities/ Municipal Corporation in Delhi are responsible for proper management of Solid Waste in ,
their area ofjurisdiction as per the SWM Rules, 2016 and duties & responsibilities of Local Authorities are
mentioned under Rule 15 of said SWM Rules, 2016.

As per Rule 16 (a) of Solid Waste Management Rules, 2016, the State Pollution Control Board or Pollution
Control Committee [Delhi Pollution Control Committee (DPCC) in case ofDelhi] shall enforce these rules in '
their State through local bodies in their respective jurisdiction and review implementation of these rules at
least twice a year in close coordination with concerned Directorate ofMunicipal Administration or Secretary­
in-charge of State Urban Development Department.

The Ministry of Environment, Forest & Climate Change has issued notification dated 14.09.1999 followed by
subsequent amendments including amendment vide notification dated 27.08.2003 from time to time regarding
use of fly ash bricks or blocks or tiles or clay fly ash bricks or cement fly ash bricks or blocks or similar \
products or combination or aggregate of them in construction projects giving time schedule for compliance, -~·
100 % (by volume) use of fly ash bricks blocks and tiles by August, 2005 i respect of construction of ,
buildings within a radius of 50 kilometers from a Coal or Lignite based Thermal Power Plant and by August, i
2007 in respect of construction of buildings within a radius of 100 kilometers from a Coal or Lignite based
Thermal Power Plant.
The above-mentioned provisions are also applicable to all construction agencies such as Housing Boards and
those in the private sector builders of apartments, hotels, resorts and cottages and the like. It shall be the
responsibility of the construction agencies either undertaking the construction or approving the design or both
to ensure compliance ofthe above-mentioned provisions.

Municipal Solid Waste being sent to Waste to Energy Plants in Delhi is having inert (Soil/ Silt/ C&D Waste)
which is about 50 % of the total Rejects [Inert+ Ash Generated from Waste to Energy Plants (About 25 % of
total MSW received at WTE)] due to improper segregation at source. The mixing of inert (Soil/ Silt/ C&D
Waste) can be avoided through proper segregation at source.

There are operational C & D Waste Processing Facilities in Delhi meant for processing of C & D Waste)
generated in Delhi including inert (Soil/ Silt/ C&D Waste).·,

In the 32nd Meeting of the Committee for II (a) Category cases headed by Chairman, DPCC held on
27.12.2023, following decision was taken by the Committee:

1/3
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"The Committee underlined that there is substantial amount [about 1200 TPD] ofAsh (Fly Ash and n),
Ash) generated from the existing four operation Waste lo Energy Plants at Okhla, Bawana, Ghazipur &
Tehkhand in Delhi. The disposal of this quantity or Ash from the Waste to Energy Plants in the Low-lying
areas or at Dumpsite or even at Engineered Sanitary Landfill is not solution to problem.
Engineered Sanitary Landfill will also filled and then MCD will again start seeking another piece of land.
Delhi cannot afford to have such graveyard of Engineered Sanitary Landfill sites, Land is precious resource in
Delhi. Therefore, ash generated from all the existing operational Waste to Energy Plants in Delhi must be used
in making Bricks and other products which can be consumed in construction activities-road/building
constrnction etc.

DPCC shall issue necessary directions under section 5 of the Environment (Protection) Act, 1986 on the
patter of instructions issued by MoEF&CC for usage of ash from Thermal Power Plants, to the Municipal
Corporation of Delhi and all the existing four operational Waste to Energy Plants in Delhi for production &
usage of products from Ash generated from the Waste to Energy Plants in Delhi. Accordingly dumping of
such ash in the low-lying area/Dumping sites / Engineered Sanitary Landfill shall be phased out at the earliest.

Directions will also be issued to Govt. Departments involved in construction to off take/ utilize ash based
products from ULBs"

A meeting was taken by the Member Secretary, DPCC with the Operators ofWaste to Energy Plants in Delhi
regarding utilization ofAsh generated from the Waste to Energy Plants in Delhi held on 02.04.2024

Various issues related to utilization of Ash generated from the Waste to Energy Plants in Delhi, were
deliberated.

Representatives ofWaste to Energy Plants suggested that Fly Ash & Bottom Ash can be utilised in making
following, Fly Ash Bricks, Fly Ash Tiles, Paver Blocks, Kerb Stones, Aggregates (Sand & Other Aggregates
ofvarious size), Fine Ash upto 12mmcan be used in making Subgrade ofRoad and Road Embankments.

Information regarding Ash Generation, Utilisation & Disposal by the Waste to Energy Plants in Delhi for the
Financial Year 2023-2024 is briefed in following table:

s. Name of Qty. ofAsh Generated Ash Utilisation Ash Disposed
No. Waste to

Energy
Plant FlyAsh BottomAsh Total ESLF Dumpsite

Total In Total In Total In Total In Name Qty. Name of Qty. Qty.
(MT) (TPD) (MT) (TPD) (MT) (TPD) (MT) (TPD) of (in Dumpsite (in (in

ESLF MT) MT) TPD)

I. WtEat 10750 29.4 62655 171.2 73405 200.6 2648 7.23 - - Okhla 70756 193.3
Okhla

(1950TPD
Capacity)

2. WE at 10677 29.2 81708 223.2 92385 252.4 72578 198.3 - - Okhla 19807 54.l
Tehkhand
(2000TPD
Capacity)

3. WtE at 1791 4.90 81435 222.5 83226 227.4 0 0 - 0 Ghazipur 83226 227.4
Ghazipur
(1300 TPD
Capacity)

4. WtEat 4930 13.47 106883 292 111813 305.5 62911 171.9 Bawana 48902 - - 133.6
Bawana

(1300TPD
Canaeit)
Total 28148 76.97 332681 908.11 360829 985.9 138137 377.43 - 48902 . 173789 608.4

Now therefore, in view of the above and in exercise of the powers conferred upon Delhi Pollution
Control Committee, following directions u/s 5 of Environment (Protection) Act, 1986, as amended to
date, read alongwith Solid Waste Management Rules, 2016 arc issued to the existing operational Waste
to Energy Plants at Okhla, Bawana, Ghazipur& Tehkhand in Delhi & Municipal Corporation ofDelhi:
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Waste to Energy Plants shall ensure following: ,
(i) Phasing out of dumping of ash in the Low-Lying Areas / Dumping sites / Engineered Sanitary «4

Landfill at the earliest (at least within six months) and an Action Plan shall be submitted in th1s '
regard within 30 days. '

(ii) Ash (Fly Ash & Bottom Ash) must be used by Waste lo Energy Plants in making Bricks and other
products which en be consumed in construction activities - road (Paver Blocks, Kerbs Stones,
subgrade preparation etc.) / building construction (Fly Ash Bricks, etc), and submit Time Bound
Action Plan in this regard within 30 days for 100 % utilization of Ash within six months.

2. Muicipal Corporation ofDelhi shall ensure following:
(i) Ensure compliance of above-mentioned Directions at (i) & (ii) by the existing four operational

Waste to Energy Plants in Delhi.
(ii) Ensure proper segregation of waste at source so that inert (Soil/ Silt/ C & D Waste) does not mix

with the General Municipal Solid Waste being sent to Waste to Energy Plants and also ensure
collection and disposal of the segregated inert (Soil/ Silt/ C & D Waste) generated from the
operational Waste to Energy Plants in Delhi to the C & D Waste Processing Facilities in pa.

(iii)Shall prepare detailed Action Plan for utilization ofAsh (Fly Ash & Bottom Ash) from the existing · :
as well as proposed Waste to Energy Plants in Delhi so that there is no/ minimal disposal of Ash ,
(Fly Ash & Bottom Ash) in the Engineered Sanitary Landfills in future and submit the same to
DPCC within two months.

(iv)Shall provide requisite assistance and support to the existing Waste to Energy Plants in utilization
ofAsh (Fly Ash & Bottom Ash) generated from the Plants.

(v) Shall ensure procurement of products made from Ash (Fly Ash & Bottom Ash) by the Waste to
Energy Plants for use in construction activities - road (Paver Blocks, Kerbs Stones, subgrade
preparation etc.)/ building construction (Fly Ash Bricks) etc.).

Abovementioned directions shall be strictly complied and Action Taken / Compliance Report shall be
submitted to Delhi Pollution Control Committee within stipulated time as mentioned above failing which
necessary action as deemed fit shall be initiated / taken under the provisions of Environment (Protection) Act,

s \
co».x.s.is6.a. 4
Member Secretary, DPCC

3/3

e,

To,
1. Commissioner, Municipal Corporation ofDelhi, Dr. S.P.M Civic Center, JLN Marg, Delhi - 110002.
2. MIs Timarpur-Okhla Waste Management Company Limited, Old NDMC Compost plant, Behind

CRRl, Mathura Road, New Delhi-1 10025.
3. Mis Delhi MSW Solutions Limited, Sector 5, Pocket-NI, Bawana Industrial Area, Behind Pragati

Power Plant, Bawana, New Delhi-110039.
4. Mis Tehkhand Waste to Electricity Project limited, Adjacent DTC Tehkhand Depot, Maa Anandmai

Marg, Tehkhand, New Delhi-110020.
5. MIs East Delhi Waste Processing Company Limited, Adjacent to Veterinary Hospital, Behind

Ghazipur DDA Flats, Ghazipur, Delhi-1 10096.
Copy to:

1. Chairman, Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032. y
2. Additional Chief Secretary (UD), Urban Development Department, GNCTD, 9th Level, Delhi ;

Secretariat Delhi -02.
3. Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, Delhi-110023. \
4. PS to Chairman, DPCC y

(Dr. K. S. Jayachandran)
Member Secretary, DPCC
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Ref- DMSWL/DEMS/25-26/NGT/01

The Executive EngineerWtE) DEMS,
Municipal Corporation of Delhi (MCD),
Room No. 1901, 19 Floor, Dr. SPM, Civic Centre,
JLN Marg, New Delhi - 110 002.

$
DRS..

II'

A Company

Dated-08.10.2025

Project: Door to Door collection, Transfer, Transportation, developing an integrated Municipal Solid Waste
Processing Facility and Engineered Sanitary Landfill Facility as per MSW (M&H) Rules 2000, for
Select Zones in Delhi, on a long-term Build, Operate and Transfer (BOT) basis for Municipal Solid
Waste in Delhi, (Agreement dated 17.07.2009 r/w Novation Agreement dated 25.02.2020)

Subject: Hon'ble NGT's order dated 14.07.2025 on O.A No.1303/2024, in the matter of the news item titled
"NewWaste mounds creep upon Capital" appearing in the Hindustan Times on 04.11.2024

References:

1. Concession Agreement ("CA") dated 17/07/2009;
2. EE/WtE/MCD/DEMS/2025-26/D-15 Dated 17.07.2025;
3. D-10/CE/Project/DEMS/MCD/25-26 Dated 01.08.2025;
4. EE/WtE/MCD/DEMS/2025-26/D-28 Dated 29.08.2025;
5. EE/WtE/MCD/DEMS/2025-26/D-39 Dated 18.09.2025.

Dear Sir,

This is in reference to the above cited letters, wherein DMSWLwas asked to provide further information for
MCD's onward submission in the matter of theSuomotu proceedings before Hon'ble NGT, pursuant to.news
article which wrongly alleged new waste mounds at Bawana and mistakenly found as unorganized
/uncontrolled dumping of waste, as opposed to the factual operation of fully compliant sanitary landfilling
at Bawana.

Delhi MSW Solutions Limited
[A Subs!diaryof Pe Sustainability [mlted]

CIN NO. U90001TG2009PLC063708

Registered Office:
Level 11B. Aurobindo Galaxy,
Hyderabad Knowledge City, Hitech City Road,
Hyderabad - 500081,
Telangana.

Site Address:
MCD Workshop,
Near Metro Station,
Model Town, Phase - 1,
Delhi - 110009

Page 1 of11
Ph. : 011-47355234

Tollfree : 1800 11 4243
IVR : 080 6235 8949

E: ccc.dmswsl@resustainability.com
delhimswsolutlons.com
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At the very outset, it is pertinent to submit that-DMSWL, as a Concessionaire is responsible towards the
Operation & Maintenance of the sole Engineered Sanitary Landfill in the state of Delhi, which was set up as
per the provisions of Concession Agreement dated 17.07.2009. The Hon'ble NGT in its order vide OP 199
of 2014 dated 22 December 2016 has recognized that the DMSWI facility at Narela - Bawana is a self­
contained facility, with an Engineered sanitary landfill being part of the processing plant that includes a
Waste to Energy plant as well.

Thus, DMSWL stands out as unique as a fully compliant Processing & Disposal facility under SWM Rules
framework, which also consists of a most modern Leachate Treatment Plant with the MVRE technology
whereby the entire treated leachate is being reused in the plant, and a dedicated ash recycling facility for
segregation of ash /slag into usable, recyclable fractions which is a first of its kind in the country.

It is also pertinent to draw your attention to the circular of DPCC dated 09.12.2024, which has taken
cognizance of the fact that DMSWL is the only WTE plant in the state of Delhi to have set up the ash recycling
facility and diverted significant quantity of ash away from sanitary landfill. For ready reference the details
of circular of DPCC are reproduced as under:

"Ash Processing& RecyclingFacility

In addition to the above, DMSWL has voluntarily taken up the installation of Ash recycling plant. The plant
was commissioned in Aug'2021. The Concessionaire has proactively managed ash generated from the
Waste-to-Energy (WtE) plant by operating an on-site ash recycling unit. Currently this unit processing about
250 MT of ash on daily basis. Furthermore, we are in the process to expand ourfacility to accommodate the
remaining ash generated which comes around Approx 100 Mt. The Concessionaire is the only entity in Delhi
NCR to have inhouse Ash recycling unit from WtE plants in compliance with the Environment Protection Act
along with the Solid Waste Management (SWM} Rules, 2016. 11

Page 2 of 11
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Till date DMSWL has processed approx. 1.6 Lakh MT ofAsh through our Ash recycling plant.

I··«.. jg

····-----·'m,~ ·mr
Therefore, it is submitted that Narela Bawana site being operated by DMSWL is fully compliant with SWM
rules and in no way can be treated as a dump site with mounds of waste creeping afresh like that of Balaswa
or Okhla or Ghazipur and that too basing upon inaccurate and motivated press reports. An appropriate
rebuttal to establish the factual scenario is to be emphasized by MCD in its submission before Hon'ble NGT.
Further, DMSWL is not concerned with the Singhola site, which is alleged to be a dump site as per the media
reports and MCD may respond as deemed fit with respect to Singhola site.

In this regard, detailed information to enable MCD to craft its appropriate response is detailed below, in
consonance with various discussions between officers of MCD and DMSWL executives.

Nature of Intake

DMSWL project is integrated with the collection & transportation of waste from select zones of MCD as per
provisions of the said CA and therefore collects & transports waste which is often mixed waste because of
the lack of prevailing practices. However, it is emphasized that source segregation is also being practiced,
thanks to the joint efforts of DMSWL and MCD in creating awareness among citizens and recycling pf usable
waste is increasing. Secondary Collection & Transport Points (SCTPs) are set up in key areas with built in
provisions for enhanced recycling from the waste so collected.

The concessionaire operates within five distinct zones of Delhi as per CA i.e Civil Line, Keshav Puram, Rohini,
part of Narela, part of City SP. Each of these zones has unique waste characteristics. On an average,
approximately 2400 metric tons of waste being generated daily from all these zones.

Page 3 of11
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It is submitted that Mixed waste is being segregated using a process flow as depicted herein below at Narela
Bawana P&D facility.

Apart from the cited zones, DMSWL used to collect & transport waste - predominantly plastic waste from
the Industrial cluster of DSIDC under orders of EPCA. However, the same is discontinued at the behest of
MCD. Similarly, waste from the market mandi of Azadpur also used to be collected & transported by DMSWL
and the same has also been discontinued at the behest of MCD.

A summary of waste receipt is provided herein for your kind reference-

Financial Year NDMC Bhalswa APMC Bawana Infra P.N.C DSIIDC
2011-2012 2,05,180
2012-2013 4,28,178
2013-2014 4,20,003
2014-2015 5,16,841
2015-2016 6,61,227
2016-2017 7,06,456
2017-2018 7,20,116 14,716 826
2018-2019 6,78,124 49,695 22112 17173
2019-2020 7,34,872 49,220 25574 13002
2020-2021 7,54,547 1,92,945 43,882 21915 11539
2021-2022 8,35,819 1,77,427 42,094 21767 11285
2022-2023 8,50,248 44,931 21615 9747
2023-2024 8,52,260
2024-2025 8,21,154

Total NDMC Receipt in MT 91,85,025 3,70,372 2,44,539 1,12,981 63,572
Total Intake 99,76,489 MT
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Treatment facilities including capacity of WtE plant and its capacity utilization with the details of electricity
production

Since inception of project, the Concessionaire has processed 99.76 Lakh MT of MSW from the project area,
including waste from other generators such as APMC {Agricultural Produce Market Committee), Bhalswa,
Bawana Infra and P.N.C DSIIDC.

Processing facilities

The unit has installed and operating elaborate processing of MSW comprising of 13 no's of mechanically
driven trammels and 4no's of ballistic separators with magnetic separators, and 1 no. Wind Shifter (air
classification for producing higher quality RDF) and carrying out segregation of MSW into recyclable,
biodegradable and refused-derived fuel (RDF) fraction and inert. The processing plant can process more
than 4000 Tons per day of mixed waste and has also got Environment Clearance from Ministry of
Environment & Forests, Govt of India for such treatment capacity, though it is presently collecting and
transporting up to 2400 Tons per day of MSW only.

Photographs of the Trammels, Ballistics and Wind sifter installed at P&D

Plant capacity ofWtE plant and its capacity utilization with the details of electricity production:­

The WtE plant capacity and details of electricity production is stated below:­

DMSWSL-WtE plant capacity
WtE Generator Capacity I 24MW

Page 5 of 11
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A summary of electricity generation is provided herein for your kind reference-

Detailsof Electricity Production-WtEplant'
1 Financial FY 17­ FY 18­

FY 19-20
FY 20­ FY 21­ FY 22­ FY 23­ FY 24­ FY 25­

1 Year 18 19 21 22 23 24 25 jun'25

Gross
Generation

1,071 1,359 1,456 1,596 1,633 1,636 1,718 1,531 422(Lakh
Units)
Plant

91% 98% 92% 99% 99.8% 94% 99% 99% 99%availability
PLF (%) 51% 65% 69% 76% 78% 78% 82% 73% 81%

The RDF is used as fuel for the Waste to Energy plant and the capacity of the WTE plant is to consume a
minimum nominal capacity of 1300 Tons per day of RDF with a built-in provision for using up to 15% more
than the nominal capacity to account for seasonal variation and sustained energy recovery.

Compliancewith emission norms and other supporting materials

The details of the emission norms and third-party certification as submitted to Delhi Pollution Control

Committee (DPCC) by way of DMSWL letter DMSWSL/WTE/DPCC/WMC-I/25-26/03 dated 10.6.2025 is
annexed herewith as Annexure-1. Needless to mention that the data goes to show the compliance as
achieved by DMSWL consistently with the norms of emissions etc.
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Biodegradable (Wet) waste treatment facilities

DMSWL is the only Plant in the state of Delhi which is operating the composting plant through its
dedicated composting facilities with windrow platform etc. under covered shed. There is no other SWM
facility in the state of Delhi manufacturing city compost on the scale as DMSWL does.

Concessionaire also would like to submit that "Compositing facility" is an integral part of treatment
facility. Sorted Compost is transferred to the Windrow platform. This mechanism stabilizes the organic

solid waste through aerobic decomposition.

The Concessionaire hereby encloses the certified Compost production and sale data of last 15 years.

Sr. No. Financial Year
Compost Production Compost Sale
(MT) (MT)

1 FY-2011-2012 2,501 0

2 FY- 2012-2013 23,338 8,107

3 FY- 2013-2014 22,597 7,484

4 FY- 2014-2015 27,748 7,837

5 FY- 2015-2016 28,996 9,427

6 FY- 2016-2017 18,380 6,381

7 FY- 2017-2018 24,665 16,198

8 FY- 2018-2019 21,798 16,800

9 FY- 2019-2020 19,486 15,574

10 FY- 2020-2021 19,708 26,184

11 FY- 2021-2022 25,511 22,134

12 FY- 2022-2023 24,195 21,288

13 FY- 2023-2024 21,611 20,861

14 FY- 2024-2025 20,446 14,443

15 FY- 2025-2026 5,959 3640

Compost given to farmers till date 40,000

Compost consumed in Green Belt 55,000

Compost stored in plant 15,573

Total 3,06,939 3,06,939

Leachate Treatment Facility

MYRE based Leachate treatment plant has been operational at our Bawana site since 2021. The total

leachate treated and recycled is as under.

Description UOM FY-21-22 FY-22-23 FY-23-24 FY-24-25
Leachate Treated KL 65,193 68,019 64,771 64,871

Treated Condensate reused KL 61,477 64,754 62,051 62,341
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Furthermore, it is to be noted that the input for the Bawana P&D is met by utilizing the treated effluent
from the adjacent Pragati Power Plant and as such our plant does not use any ground water & fresh water
for its processing purposes.

Valid CTO and authorizations with respect the facility

We have attached the various approvals and CTO for. your reference.

• DPCC approval dt: 06.10.2021 to operate WTE plant, its associated activities and disposal of waste
with validity up to 04.05.2026. (The approval certificate is appended as Annexure-2.)

• Environment clearance dated 8.05.2012. (The approval certificate is appended as Annexure-3.)
• CTO dt: 06.10.2021, with validity up to 04.05.2026 (The approval certificate is appended as

Annexure-4.)

Details on operational area ofWtE plant, composting plant and landfill so constructed:­

Engineered Sanitary Landfill

It is humbly reiterated that Bawana site is the only compliant Sanitary landfill under operation within SWM
framework in the state of Delhi and it is unfortunate that the press reports are inaccurately portraying a
misgiving that there are new mounds of waste as like Balaswa or okhla or ghazipur which are dump sites as
opposed to organized SLF like the one at Bawana- a fact recognized by Hon'ble NGT in 2016 itself.
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The following picture demonstrates that the Bawana site is a compliant SLF and not a dump site

The Engineered Sanitary landfill operations are compliant with the SWM framework and organized sanitary
landfilling is undertaken as opposed to the wrongly portrayed mounds of waste picture where waste
dumped at Singhola and elsewhere was shown as that the site at Bawana giving a wrong presentation to
the readers of such press reports.

The aerial view of the organized sanitary landfilling is demonstrated by following pictures.
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The detailed land utilization of the Bawana facility is provided below

Narela Bawana- 100 Acre -Details

S. No. Description Area in Acres
0a bl are ... pl e n e of Hig ens on line

2 Compost processing area 8.12
3 W2E and allied infra 8.03
4 Landfill Area 34.25
5 Other infra and future expansions 10.6
6 Green Belt area 33

100

SLF Current Volume and height

It is submitted that current volume of SLF is 26.8Lm3 and the base area is around 96517m2• The current
height is varying between "22.3m to 35.0m. The Concession Agreement has stipulated that the final
closure top cover area shall be at least 30% of the base area.

31
I
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Limitations imposed by MCD in disposal of ash on Round the Clock basis

Unlike the other WTE plants of Delhi which disposes of the ash to the adjoining dumps on round the clock
basis, DMSWL is crippled by a recent limitation imposed by MCD restricting the evacuation of Ash from WTE
to SLF on around the clock basis. As a result, there is a variation in the height of the SLF between 22 to 35
meters. It is therefore requested to accord long overdue approval for the disposal of the ash on to the
landfill on par with the practice followed in respect of the other WTE Plants.

It is respectfully submitted that the landfill operations conform to the standard operating practice for a size
of this landfill and midterm height course correction/partial capping in phased manner as new cells are

added is a continuous exercise, while ensuring the stability of the landfill all the time.

DMSWL assures and undertakes to correct the landfill height to comply with the provisions of CA namely to
ensure the top cover area to be at least 30% of the base area and also undertake partial capping of the
completed cells and merge with the operating cell in a contiguous manner in a phased time line of 6 months
from now and solicits the lifting of the embargo imposed by MCD on the night time disposal of the ash

which is generated on Round the clock basis.

The Plan of Action of DMSWL to undertake the height correction and partial capping of the SLF and final
capping will be submitted to MCD along with timelines in due course.

In view of above, we trust that the information provided herein comprehensively addresses the matter and

enables MCD to file its appropriate response basis above factual submission.

This letter is issued Without Prejudice to and reserving our rights under the Contract and/or law.

ions Ltd.

Enclosures-
1. Annexure-1-Emission norms and third-party certification
2. Annexure-2- DPCC Approval dated 06.10.2021
3. Annexure-3- EC Approval dated 08.05.2012
4. Annexure-4- CTO Approval up to 04.05.2026

CC­

1. Addi. Commissioner (DEMS)
2. E-in-C-II
3. CE(Projects) DEMS
4. SE(DEMS)HQ
5. M/s lnnovest waste management
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Date: 10.06.2025
Ref: DMSWSL/WTE/DPCC/WMC-II/25-26/03

DELHI MSWSOLUTIONS LTD.

Resected sir

F.no. DPCC/WMC/-II/SWM/2024/09 dated28.05.2025Ref:

To
Shri SanjayVatts
Environmental Engineer, Delhi-PollutionControl Committee· (DPCC),
Department of Environment, Govt Of NCT of Delhi l
B-block, 3 floor, Delhims.sea.p-en-nos (g \
Sub: Submissionof Annexure-II as per your letter reference below ~~"£'a,.."<{'18!

FF,osco sue
co"es'»s8%«.on,a»so.sg'.aw"t

gs#MERE

Wewish to place the following for your kind attention.

At the outset, in regard to the above, M/s. DPCC andMs CPCB have already been
carrying out quarter inspections earlier, these quarterly inspections has beenuseful cited
subject we wishto informyou that NGT, CPCB andDPCC for the initiative to assess the
impact of emissionsfror WTEsoperations across andhope this exercise willbe useful in
presenting the truthfulpresentationof the issue such that the best interestof SWMin the
country and balancing the fears or to dispel any fears /suspicions on the account of
emissions, In this regard, the accurate andunambiguous sampling, testing anderror free
analysis is an essential pre requisite. Our WTEplant at Bawana is equippedwith robust
controls some of which are in imbibed in design stage itself complying with global
engineeringpractices.

Temperature of combustion

Not less than 9500 C for 2 sec is being strictly enforced in the furnace that to ensure the
destruction of any formation of the dioxins & furans also known as PCDDs/PCDFs. The
record is sharedwithDPCCevery time it is called for.

Quenching of flue gas

The .flue gas path is such that the combustion product gas is quenched in the fastest
possible time and bring down the temperature below 2509C to alleviate the reformation
of dioxins & furans.

Chemical Treatment

The .flue gas is treated with milk of lime in the spray reactors to neutralize the acidic
emissions and also activated carbon is injected into the flue gas to adsorb any organic
constituents capture the metallic andadsorptionof the including dioxins &furansifany.
The residues are disposed to SanitaryLandfill (SLF)/Engineered Landfill (ELF)

Delhi MSW Solutions limited
[A Subsidiary of Re Suslalnablnty llmltedl

Site Address:
Sector-5, Pocket N•l, Bawana Industrial Area.
Behind Pragatl Power Plant, Bawana,
New Deihl - 110039, 1ndla.
CIN: J90001TG2009PL.C063708
GSTtN: 07AADCD1783F1ZS

Registered Office:
Level 118,Aurobindo Galaxy,
Hyderabad Knowledge City,
Hitech City Road, Hyderabad-500081, India.

T: 8595908844
lnfo@resustalnability.com

resustainability.com
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CEMS integratedwithCPCB Portal

po - 4PK 1€3 4 3H ·/+3 ·g t

DELHI MSWSOLUTIONS LTD.

We have installed continuous emissionmonitoring systemand connected toCPCB portal
and we continuously transmit the emission data. The mandatory compliance is
scrupulously followed. In additionwe also conduct grab sampling and analysis of stack
emissions as per reference method on a regular basis to validate the operations and
controls.

Leachate Treatment

200 KLD of Mechanical vapour recompression at Low Temperature evaporation
(MVRELTE) based first of its kind India for Leachate treatment was installed and being
operated. The treatedleachate isbeingused invariousWTE operations like Air Pollution
Control Devise (APC) and as raw water for DM water preparation inWater treatment
Plant ofWTE. ·

BottomashrecyclingPlant

300 TPD of bottom ashrecyclingplantwas installed andbeing operated. This is alsofirst
of kind in India. The bottomashismaking into constructionmaterial aggregates.

Our voluntary compliance

We at DMSWL, have been conscious of the need for transparent data on emissions and
undertook a continuous everymonth stack emissionmonitoring onmonthlybasis by an
accreditedthirdparty testing agencies analysisby Vimta Labs LtdandSGS Ltd, the latest
being30th April 2025. We are pleased to enclose the tabulated format of the test results of
the third party analysis over the last 22 months and the reports thereof along withNGT
order format namelyAnnexure-11. .,..

It is submitted that our voluntary compliance of undertaking suchmonthly analysis by
trusted third party accredited agencies is demonstrating our commitment &
adherence to the compliance with prescribed values so as to obviate any
misrepresentationor an error of sampling or error of analysis in the lightof the solid two
years track record of compliance to rule out any evenminer deviations.

We alsowishto submit thatwe are alsoreadytoundertake any joint samplingany time
ifwarranted. We requestyouto take our submissionon record.

ThankingYou

Yours sincerelyss$:
ProjectHead - DMSWL,.

Encloses: Annexure-II alongwith the stackmonitoring reports
Delhi MSWSolutions Limited
[A Subsidiary of Re Sustalzbliiy Umtted)

Site Address:
Sector-5, Pocket N-1, Bawana Industrial Atea,
Behind Pragati Power Plant, Bawana,
New Delhi • 110039, India.
CIN : U90001TG;!009PLC063708
GSTIN; O7AADCD1783F1ZS

T:8595908844
info@resustainabillty.com

'iesustainability€om

Registered O(nce:
Level 1lB, Aurobindo Galaxy,
Hyderabad Knowledge City,
Hitech City Road, Hyderabad-500081, India.
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Annexure-II Information related to WtE Plants
Name of SPCB/PCC: Delhi Pollution Control Committee--DPCC
s Name ofWE CTE/CTO/ Capacity of Average Average Whether WtE plant Parameters Parameter Details of actions
No. Plant and Authorizati WE(TPD) and calorific bottom monitored in last 5 monitored s found (EC imposed, show

Address on Validity Technology value of ash/fly ash years (yes/no ifYes, as specified noncompl cause I closure
used and waste generation please provide date of in schedule- ying the issued, non-renewal
product received at (&) and monitoring) Il of SWM norms of authorization or
formation(gas/ WtE handling Rules, 2016 any other action
power/heat) facility(Kca and disposal taken for non­

1/Kg) methods compliance)
1. Mis. Delhi Consent Capacity of 1500 Average Plant Was Yes As per the -

MSW Order F.no. WtE: 24 MW Kcal/kg to Ash <20% commissioned in third artyp .
Solutions DPCC/WM & 1300 TPD <1500 - and Ash January 2017 and analysis
Ltd. Sector-5, C-II/ 2019/ and ·RDF 1800Kca1/k material is since commissioning there is
Behind 7690-7692/ Based Power g NCV at disposed as of the plant,. the found any
Pragati Power Dated: plant. WTE secured company is noncompl
plant, 06.10.2021, Technology: landfill monitoring the Stack ying the .
Bawana, Validity up Reciprocating method. emissions by norms.
Delhi-110039 to Grate engaging a thirdparty Hence,
(24 MW 04.05.2026 Technology accredited agency on Stack
WtE) monthly bases emissions

Type of APC: voluntarily since last parameters
Semi dry Flue two years. Earlier the are in
gas System companywas doing it complianc
Fuel used : on regular bases, all e with
RDF the third party reports SWM
(segregated are enclosed along Rules
combustible with a compilation 2016 and.
fraction) are enclosed as DPCC

Annexure-1 prescribed
Standards.

)
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Summary of StackMonitoring Reports-

p24
Annexure-1

(

S.No Parameters Uiijs Sanidard jii-22 Sep-22» ·Oct-22' Nov-22Dec±2p2? ...,1·· , .. 23·.--~.,.- $Et223, Mijye823i jar%23 Ja1-23. ·Aag=23;at1e." s»
t 4

I - •: .,:'~:~:~~: ::, %#?#,+3 ?·'..e! ° ·!' .:" --.. . ·' . :.':.- : .. . ; s ', ­ .. ..: , ..s :° ' 4.· : '. ' .»,·° ·,

1 ParticulateMatter mg/Nm3 30Max 22.7 21.4 19.8 22.3 18.7 16.5 18.4 19.5 19.2 18,7 18.2
(PM)

2 SulphurDioxide mg/Nm3 lOOMax 59.8 22.8 31.3 53.2 64.7 57 43.6 40.85 39.76 31.27 36.4
(S02)

3 Oxides of nig/Nm.3 350Max 193.2 219 207.5 266.5 145.5 209.5 199.7 240.4 247.4 334.46 247.46
Nitrogen (NO)

4 Hydrogen mg/Nm3 50Max 12.4 13.9 15.4 17.9 14.8 2,1 2.8 2.4 2.2 3.8 2.8
Chloride (HCL)

5 CarbonMonoxide mg/Nm3 lO0Max 58.1 36.8 78.7 30.2 48.75 33.8 38.2 39.68 38.62 30.43 . 35
(CO)

6 Hydrogen mg/Nm3 0.5Max 0.24 0.27 0.21 0.32 0.29 ·<0.1 <0.1 <0.1 <0.1 <0.1 <0.1
Flouride (HF)

7 TotalOrganic mg/Nm3 ·20Max 5.1 7 5.7 6,3 5.4 3.0 3.5 3.3 3.1 3.6 3.6
Carbon (TOC)

8 Cd+Th+ their mg/Nm3 0.05Max <0.002 <0.002 <0.002 <0.002 <0.002 <0.002 <0.002 <0.002 <0.002 <0.002 <0.002
compounds

9 Hg+its mg/Nm3 0.02Max <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001
compounds

10 Sb+As+Pb+Cr+Co mg/Nm3 0.5Max 0.092 0.107 0.148 0.126 0.099 0.363 0.177 0.423 0.353 0.284- 0.383
+Cu+Mn+Ni+V+
their compounds

11 TotalDioxins and Ng ·Q.1 Max 0.0446 0.0559 0.0473 0.0518 0.0424 0.0302 0.0328 0.0217 0.020 0.0226 0.0321
furans TEQ/Nm3

12 Specific Parameter mg/Nm3 0.lMax 0.017 0,020 0.028 0.019 0.023 0.02 <0.001 0.04 0.03 0.03 0.02
Lead (Pb)
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S.No Parameters
$

uts./staid«rd]:sejs#oi2s\'#voes#ppo.es#@3Fe24}Mr4Aug-4sF-4[Jin-25-/Ma-25\4er-25" GF .ESE.. .Ate.
mg/Nm3 I 30 Max I o.o I 22.3 I 8.3 I 17.~ I 19.5 I 21.5 I 22.5 I 24.8 I 20.5 I 22.5 I 23

mg/Nm3 I0.05 Maxi <0.002 I <0.002 I <0.002 I <0.002 I <0.004 I <0.002

Sulphur Dioxide I mg/Nm3
(S02)

mg/Nm3 I 350 Max I 141.19 I 165.54 I 233.28 I 18.5 I 206.5

0.1

3.0

6.0

160

38.0

37.0

0.004

3.5

0.1

6.4

30.0

31.0

0.004

152.2

27

6

3.8

0.1

8.0

209

0.004

0.1

7.0

4.9

210

20.0

10.0

0.004

4.5

0.1

7.3

205

9.0

42.3

0.004

7

7.1

217

<0.1

72.48

12.54

8978.987.092.427.69100Max

mg/Nm3 l 20 Max I 3.9 I 3.8 I 3.6 I 4.6 I 5.9

mg/Nm3 I 0.5 Max I <0.1 l <0.1 I <0.1 I <0.2 I <0.$

mg/Nm3 I 100 Max I 35.88 I 32.18 I 84.7 I 80.4 I 55

mg/Nm3 I 50 Max I 3.2 I 3.5 I 5.3 I 6.4 I 7.2

Particulate
Matter(PM)

Cd+-Th+ their

Hydrogen
Flouride (HF)

compounds

Total Organic
Carbon (TOC)

Oxides of
Nitrogen (NO)

Carbon
Monoxide (CO)

Hydrogen
Chloride (HCL)

8

6

5

4

7

3

2

1

9 I Hg+ its lmg/Nm3 I0.02Maxl <0.001 I <0.001 I <0.001 I <0.001 I <0.001 I <0.001 I <0.002 I <0.002 I <0.002 I 0.002 I 0.002
compounds

10 ISb+As+Pb+Cr+Cj mg/Nm3 I 0.5 Max I 0.344 I 0.344 I 0.315 I 0.266 I 0.205 I 0.141 I 0.154 I 0.002 I 0.163 I 0.173 I 0.144
o+Cu+Mn+Ni+V

+ their
compounds

11

12

Total Dioxins
andfurans
Specific

Parameter Lead
(Pb)

ng I 0.1 Max I 0.0302
TEQ/Nm3
mg/Nm3 I 0.1 Max I <0.001

0.0319 I 0.0322 I o.0457 I 0.0400 I o.0966

<0.001 I <0.001 I <0.001 I <0.001 I <0.001

0.0034 I 0.0385 I 0.0425 I o.0534 I o.oss

0.001 I 0.001 I 0.001 I 0.001 I 0.001

)
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DELHI POLLUTION CONTROL C01\1Ml'l'TEE
DEPART!\·1ENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006

visit us at : http://dpce.delhigovt.nic.in

FORM-II

AUTHORISATIONUNDERTHE SOLID WASTE MANAGEMENT RULES, 2016

File No. DPCC/WMC-II /2019/ 7693-7695

Authorisation No. : DPCCISWMIAuth./WTE-2/2021

Dated : 06.10.2021

To,
Mis Delhi Municipal Solid Waste Solutions Limited,
Sector-5, Behind Pragati Power Plant,
Bawana, Delhi-1 10039

Ref: Your Application Dated 24.06.2021.

Delhi Pollution Control Committee (DPCC) after examining the proposal hereby authorises Mis Delhi
Municipal Solid Waste· Solutions Limited having administrative office at Sector-5, Behind Pragati
Fower Plant, Bawana, Delhi-1.10039 to operate Waste to Energy Plant (1300 TPD and 24 MW Capacity)
and associated activitie.s by Processing Municipal Solid at Sector-5, Behind Pragati Power Plant, Bawana,
Delhi-1 10039 on the basis ofapplication anddocuments submitted.

The Authorisation is hereby granted under the'.S9lid Wa$te Management Rules, 2016, to operate Waste to
Energy Pleat (1300 TPD and 24 MW Capacity) and associated activities for processing, recycling, treatment
and disposal of solid waste.with validity up to 04.05.2026.

The Authorisation is subject to the terms and conditions stated below and such conditions as may be
otherwise specified in these rules and standards laid down in Schedules I & II under these rules.

The Delhi Pollution Control Committee (DPCC) may, at any time, revoke any of the conditions applicable
under the authorisation and shall communicate the same inwriting.
Any violation of the provision of the Solid Waste Management Rules, 2016, will attract thepenal provision
ofthe Environment (Protection) Act, 1986 (29 6£ 1986).

This issues in view of the Office Order F.No. DPCC/IT/EODB/2015/627-641 Dated 12,04.2016 &
subsequent orders issued in this regard and as per the- approval of Chairman, Delhi Pollution Conti'ol
Committee.

Date: 06.10.2021
Place: Delhi

(D. K. Singh)
Sr. Ev. Engineer& Ile WMC II

: DEEPAK l{R, SINGH.

Delhi Pollution Control Committee
. 4th Qt, 5th Floor, lSBT'Building,

Enclosure : Terms and Conditions ofAuthorization under the Solid Wat#aegumueeiRult,62016.
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F. No. 10-67/2009-1A.II
Government of India

Ministry of Environment &: Forests
(IA4-1I Divisiuu)

Paryavaran Bhawan,
CGO Complex, Lodhi Road,

New Delhi - 110 003,

Dated: 8" May, 2012
To
Mis Delhi MSW Solutions Ltd,
2E/25, 3" Floor, Jhandewalan Extn,
New Delhi - 110 055.

Subject: Environmental Clearance for waste to energy plant at Integrated Solid
Waste Management facility at Narela Bawana, Delhi by Mis Delhi MSW
Solution Ltd - Reg.

***
This has reference to your Jetter No.DMSWS/DEL/MSW-WtE/2011-12/01 dated

30.09.2011 seeking Environmental Clearance under the Environment Impact Assessment
Notification, 2006. The proposal has been appraised as per prescribed procedure in the light
of provisions under the Environment Impact Assessment Notification, 2006 on the basis of
the mandatory documents enclosed with the application viz., the Porn-1, EIA, EMP, and
the additional clarifications furnished in response lo the observations of the Expert
Appraisal Committee constituted by the competent authority in its meetings held on 17 -­
18' October, 2011.

2 It is interalia, noted that Mis Delhi MSW Solution Ltd. has established 4000 TPD
Integrated Municipal Solid Waste Management Facility al Narela Bawana, notified Site,
The Environmental Clearance was issued vide Letter F.No-67/2009- IA.III, dated 25"
October,2010, for Composting, RDF & SLF. The proposed project 'Waste to Energy Plant'
is also to be located with in the same plot where the Integrated Solid Waste Management
Facility is developed. It is aimed to strengthen the IMSWMF, encompassing energy
recovery in addition to existing process through establishment of a Min 36 MW Power Plant
having MSW processing capacity up to 3000 TPD for the WE Plant.

3 The total project area is 40.47 Ha out of which WtE plant area designated is 5.82 Ha.
The total cost of the project is estimated to be Rs 378 Crores. The technology proposed to
be employed is 'Reciprocating grate Technology' as recommended by MNRE. The power
plant constitutes of Boilers, Steam Turbine Generators, with power generation capacity of
Min36 MW. The in house consumption will be 15 % of the generated power. Air Cooled
condensers are to be used in lieu ofWCC and the ash to be sent to the Captive Landfill is
less than 20 % of Input Waste. A site specific Environment Management Plan has been
developed to ensure that the project is implemented in an environmentally sustainable
manner. Air Pollution Control system will consist of Flue Oas Treatment System which
includes Adsorption of acidic components and filtration of dust particles through bag filters.
The captive landfill will act as a safe long term disposal of wastes, both from health &
environmental view point. Leachate generated from the WtE Plant will be treated in the
Effluent Treatment Plant and other waste water will be used for ash quenching. A green belt

{
] A-+A~--·-
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area is proposed to be designed primarily for effective control of pollution within the
tolenim limit. and having tremendous sink capacity. can help contain &: attenuate pollutant
concentration in air, and thereby restore & revitalize the environment on a long term basis.
The proposed project will help in the disposal ofwaste in an environmentally safo manner
and a more productive utilization of waste in form of ROF & cleclricity, thus adding to
clean & renewable energy, safeguarding the already depleting fossil fuels. The residue
reaching the captive Landfill tao wil] be reduced, hence conserving land. 'The proposed
project is to obtain EC for the Waste to Energy plant to generate Min 36 MW power from
1he municipal waste.

4 The TOR was finalized during the meeting held on 17. 19" August, 2011. The
committee recommended lo exempt the public hearing as it was earlier conducted as per
provisions of Environmental Impact Assessment Notification, 2006 for Integrated Solid
Waste Management facilities project and the proposed waste to energy project is to be
located within the site allotted by DOA.

5. The Expert Appraisal Committee, after due consideration of the relevant documents_
submitted by the project proponent and additional clarifications furnished in response to its
observations, have recommended for the grant of Environmental Clearance for the project.
Accordingly, the Ministry hereby accords necessary Environment Clearance for the above
project as per the provisions of Environment Impact Assessment Notification, 2006 and its
subsequent amendments, subject to strict compliance ofthe terms and conditions as follows:

6. SPECIFIC CONDITIONS :

(i)

{ii)

(iii)

(iv)

(v)

(vi)

(vii)

"Consent for Establishment" shall be obtained from State Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Ministry
before start ofany construction work at the site.

Spraying of an appropriate herbal sanitizer shall be adopted for odour control in
addition to its the vacuum suction and destroying in furnace.

Proper shed shall be provided for the compost yard to prevent the rain water
coming in contact with the material in the compost yard.

The gas generated from the Landfill facility shall be collected and disposed as
per rules.

The Leachate from the facility shall be collected and treated to meet the
prescribed standards before disposal.

The proponent shall obtain necessary clearance from the Ground . Water
Authority for the use ofground water.

An On Site Emergency Management Plan shall be prepared and implemented.

(viii) Periodical ground water/soil monitoring to check the contamination in and around

the site shall be oarried out. { _
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(is) 'The minimum width of the green belt all around the plot shall be 9.0 m. Proiect
proponent should develop green belt all along the periphery ofthe site with plant
species that are significant and used for the pollution abatement.

(x) Regular ambient air quality monitoring shall be carried out as per latest
Notification of 16" November, 2009.

(xi) Use only low sulphur diesel. No other oil shall be used.

(xii) The proponent shall ensure that the project fulfills all the provisions of Solid
Wastes (Management and Handling) Rules, 2000 including collection and
transportation design etc.

(xiii) The project proponent shall set up separate environmental management cell for
effective implementation of the stipulated environmental safeguards under the
supervision of a Senior Executive.

(xiv) Entire organic material shall be converted into manure. Recyclable material
likewise glass, steel, etc., shall be sold to recycler. Only inert material which
cannot be either composted or recycled shall be sent to land filling.

(xv) The funds earmarked for environment management plan shall be included in the
budget and this shall not be diverted for any other purposes.

7. GENERAL CONDITIONS;

(i) Adequate provision for infrastructure facilities including water supply fuel and
sanitation must be ensured for construction workers during the construction phase of
the project to avoid any damage to the environment.

(iii) Full support shall be extended to the officers of this Ministry/Regional Office at
Chandigarh by the project proponent during inspection ofthe project for monitoring
purposes by furnishing fuU details and action plan including action taken reports in
respect ofmitigation measures and other environmental protection activities.

(iv) A six-Monthly monitoring report shall need to be submitted by the project
proponents to the Regional Office of this Ministry at Chandigarh regarding the
implementation ofthe stipulated conditions.

(v) Ministry of Environment & Forests or any other competent authority may stipulate
any additional conditions or modify the existing ones, if necessary in the interest of
environment and the same shall be complied with.

(vi) The Ministry reserves the right to revoke this clearance if any of the conditions
stipulated are not complied with the satisfaction ofthe Ministry.

(vii) In the event ofa change in project profile or change in the implementation agency, a
fresh reference shall be made to the Ministry of Environment and Forests.­~---~
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(viii) The project proponents shall inform thc Regional Office as well as the Ministry. the
dale of financial closure and final approval of the projecl b) the concerned
authorities and the date of start of land development work.

(i) A copy of the clearance letter shall be marked ta concerned Panchayat/local NGO, if
any, from whom any Suggestion/ representation has been made received while
processing the proposal.

(x) State Pollution Control Board shall display a copy al the clearance letter at the
Regional Office, District Industries Centre and Collector's Office/I'ehsildar's office
for 30 days.

8. These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of
Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification 1994, including the amendments and rules
made thereafter.

9. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, Forest Conservation
Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as applicable by
project proponents from the respective competent authorities.

I 0. The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing that the
project has been accorded Environmental Clearance and copies of clearance letters are
available with the State Pollution Control Board and may also be seen on the website of the
Ministry ofEnvironment and Forests at http://www.envfor.nic.in. The advertisement should
be made within 10 days from the: date of receipt of the Clearance letter and a copy of the
same should be forwarded to the Regional office of this Ministry at Chandigarh.

l l. Environmental clearance is subject to final order of the Hon'ble Supreme Court of India
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of 2004
as may be applicable to this project.

12. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
Zilla Parisad/Municipal Corporation, Urban Local Body and the Local NGO, if any, from
whom suggestions/ representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the company by the proponent.

13. The proponent shall upload the status of compliance of the stipulated EC conditions,
inoluding results ofmonitored data on their website and shall update the same periodically.
It shall simultaneously be sent to the Regional Office ofMoEF, the respective Zonal Office
of CPCB and the SPCB.

14. The project proponent shall also .submit six monthly reports on the status of
compliance of the stipulatedEC conditions including results ofmonitored data (both in hard
copies as well as by e-mail) to the respective Regional Office of MoEF, the respective
Zonal Office ofCPCB and !lie SPCB. ~- •
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15 rhe environmental statement for each financial year ending 31" Mach in Fonrt-Y as
is !11a11Jakd to h· :-.uhmittcd hy the project pwponcnt tu the concerned State Pollutron
Control BPard as prescribed under the Environment (Protection) Rules. 1986. as amended
suhscqucntl). <.hall also be put on the website of the company along with the status of
compliance of EC' conditions and shall also be sent lo the respective l·!.~gional <>flkcs of
MotF by e-mail. y_}.

(Lai4Kapur)
Director (]A-Ill)

Copytg:
1. The Secretary, Department of Environment ,Government of National Capital

Territory of Delhi, - Room No. C-602, level-6, C-Wing, Delhi Scc-retariat. IP Estate
New Delhi-02.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum­
Office Complex, East Arjun Nagar, Delhi -- 110 032.

3. The Conservator of Forests (C), Minislry of Env. and Forests, Regional Office(NZ)
Bays No. 24-25, Sector 3 I A, Dakshin Marg. Chandigarh-160030,Tel. : 0172-
2600061

4. The Member Secretary, Delhi Pollution Control Committee,
Building, Kash.mere Gate, Delhi-110006

5. Director (El), Ministry ofEnvironment and Forests.
6. Guard File.
7. Monitoring File.

4 Floor, I.S.B.T.

c1iP~,l
Director (IA-Ill)
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT 01◄' ENVIRONMENT, GOVT. OF NCT OF DELHI
5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHl-110006

visit us at: http://dncc.delhigovt.nic.in

F. No. DPCC/WMC-11 /2019/ 7690 - 7692 Dated : 06.l 0.2021

CONSENTORDER

[Waste to Energy Plant & Associated Activities]

: Waste to E11ergy Plant (1300 TPD and 24MW Capacit;

by Processing ofMunicipal Solid Waste_

: Mis Delhi Munfoipal Solid Waste Solutions Limi.ted

: Sector - 5,Behind Pragati Power Plant, Bawarta,
Delhi - 110039

: DPCC I WMC IJ / 2021 /

Name of the Uitk

Address

Consent Order No

Date of Issue

Product/Activity

: 06.10.2021 Date ofExpiry : 04.05.2026

OEEPAK KR. SINGH
.-'-;E.·4'. '·re

Dclltl Pollutlon Control Committee
4th&th Floor, ISB'Tpulid[ng,

Knshment Oate, NcwDelhi-11006

# 5j}
Senior Environmental Engineer

(lssuing Authority)
A . B . y IE 'ss1stant nv1ronmenta ngmeer

(Verified by)
M.I. Siddiqui'

A,lttt. Snvlronmental E:nglneer .
DelhlPollutlonControl Comiilties

5th FIOOT 1$81' BuJIUlnJ ....
Kashmer'GataDlh!-1102

This Consent to 011erate (Renewal) is hereby granted under section 21 of the Air
(Prevention & Contrql of Pollution) Act, 1981 and under section 25/26 of the Water

(Prevention & Control of Pollution) Act, 1974 under Red Category. This Consent is

subject to Terms and Conditions including prescribed standards enclosed herewith for

compliance.

Enclosure: Terms and Conditions ofConsent to Operate (Renewal)
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SINGHOLA SILT DUMP SITE AFTER
BIOMINING ~ ~e;
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SINGHOLA SILT DUMP SITE DRONE PHOTO AFTER BIOMINING
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SINGHOLA SILT DUMP SITE DRONE PHOTO AFTER BIOMINING
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